
 255
 Finance

 (No.  2)  Bill,  1980

 (v1)  REPORTED  DISAPPEARANCE  OF

 THREE  SCHOOL  GIRLS  FROM  SARO-
 JINI  NaGar,  NEw  काता,

 थो  बा नी  (हिसार)  :  उपाध्यक्ष

 महोदय  ,  माँ  गह  मंत्री  का  ध्यान  टाइम्स  आफ
 इडिया दिनांक  31  जुलाइ,  1980 मों  छपी

 की  तरफ  दिलाना  चाहता  हू.  कि

 छात्रायें  जा  कक्षा  9  की  (विद्यार्थी
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 FINANCE  (NO.  2)  BILL,  1980—.

 contd.

 Clause  8—Amendment  of  section  35B
 —contd.

 MR.  DEPUTY-SPEAKER:  Before
 we  take  up  the  further  clause-by-
 clause  consideration,  I  have  the  follo-

 wing  announcement  to  make.
 बन  बन णल्‍ल्‍ एएए प एएंध शएत था ie  य

 **Not  recorded.
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 As  the  hon.  Members  are  aware  the
 House  will  continue  to  sit  between
 1  and  2  today.  At  that  time  clauses  of

 the  Finance  (No.  2)  Bill  would  be
 under  discussion.  In  this  connection
 some  hon.  Members  have  represented
 to  me  that  it  would  be  convenient  if
 voting  on  clauses  and  amendments  is
 held  after  2  P.M.  In  that  case  the
 clauses  and  amendments  may  be  dis-
 cussed  and  the  Minister  may  alsa

 reply.  After  the  Minister’s  reply,
 subsequent  clauses  and  amendments
 thereto  may  be  taken  up  similarly
 and  discussed.  Voting  on  all  these
 clauses  and  amendments  may  be
 held  after  2  p.m.

 1  hope  the  House  agrees.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Fully  Sir.

 SEVERAL  HON.  MEMBERS:  Yes,
 Sir,  we  agree.

 MR.  DEPUTY-SPEAKER:  Now,
 Mr.  Satish  Agarwal.

 SHRI  JYOTIRMOY  BOSU:  ’*

 MR.  DEPUTY-SPEAKER:  All  these

 things  will  not  go  on  record.  He  is
 speaking  for  himself.

 [ति  ATAL  BIHARI  VAJPAYEE:
 (New  Delhi):  ‘Will  not  go  on  record’
 has  become  your  Brahmastra.

 MR.  DEPUTY-SPEAKER:  Only
 with  regard  to  Mr.  Jyotirmoy  Busu.

 |

 SHRI  SATISH  AGARWAL  (Jaipur):
 ।  have  moved  my  amendment  No.  96
 to  clause  8.

 Under  clause’ 8,  an  amendment  to
 Section  35B  of  the  Income-tax  Act  is

 being  made.  Now,  Sir,  this  relates
 to  withdrawing,  deletihg  and  omitting
 certain  concessions  which  were  hither-
 to  being  enjoyed  in  relation  to  ex-

 ports,

 My  main  impertan;  amendment  is
 that  a  proviso  should  be  added  at  the
 end  of  clause  8  to  the  effect  that

 ee
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 thete  deductiong  shalt  continue  to  be

 allowed  in  respect  of  small  scale  ex-

 porters  and  (2)  holder  of  export  house

 licence.  These  are  the  two  categories
 which  should  continue  to  enjoy  the
 concessions  under  this  particular
 clause.  So,  I  want  this  paritcular
 proviso  to  be  added  at  the  end  of

 sub-clause  (1)  whereby  the  hon.  Mi-

 nister  wants  to  delete  the  provisions.
 Those  provisions  may  be  deleted  if

 they  have  been  misused.  Then,  so  far

 as  these  two  categories  are(  concern.

 ed,  viz.,  small-scale  exporters  and
 holder  of  an  export  house  licence,
 they  should  continue  to  enjoy  these
 Henefits.  That  is  my  amendment

 ‘with  regard  to  this.

 My  other  amendment  is  that  ins-
 tead  of  bringing  into  force  this  parti-
 cular  clause  immediately,  some  time
 should  be  given  to  those  people  who

 have  already  taken  advantage  of  these
 concessions  so  far.  Now,  they  will  be

 put  to  a  great  difficulty  and  either
 reflmds  will  have  to  be  given  or

 Some  more  realisations  will  have  to
 ‘tbe  made  from  them  because  they  will
 mot  be  admissible.

 So,  I  am  prepared  to  leave  my
 amendment  No.  9  but  I  would  press
 my  amendment  No.  96  and  expect  that
 in  view  of  the  increasing  anxiety  for
 Promoting  our  exports,  these  two
 classes  of  exporters  are  to  be  given
 this  particular  concession.  Otherwise,
 the  whole  emphasis  of  the  hon.  Fin-
 ance  Minister  that  we  shall  be  laying
 Sreater  emphasis  on  export  develop-
 ment,  I  think,  will  be  hit  hard.

 Looking  into  al}  these  aspects,  I  think
 he  will  consider  my  amendment.

 SHRI  G.M.  BANATWALLA
 (Ponnani):  Mr.  Deputy-Speaker,  Sir,
 I  have  moved  my  amendment  Num-
 ber  53  to  Clause  8.  Clause  8  deals  with
 certain  deductions  on  certains  items
 of  expenditure  relating  to  export
 Promotion.

 Now,  Government  seeks  to  delete
 certain  items  of  expenditure  and  they
 are:

 (1)  Expenditure  on  obtaining  in-

 formation  regarding  markets

 outside;
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 (2)  Expenditure  on  preparatiOn
 and  submission  of  tenders

 for  supply  outside  India;

 (3)  Expenditure  on  furnishing

 samples  etc.  to  a  person
 outside  India;  and

 (4)  Expenditure  on  the  perfor-
 mance  of  services  outside
 India  in  connection  with  or

 incidental]  to  the  execution  of

 any  contract.

 Now,  you  would  very  readily  appre-
 ciate  that  these  expenditures  are  very
 important  in  sales  promotion  policy.
 Several  researches  have  taken  place.
 Time  will  not  permit  me  to  refer  to
 all  those  researches,  as  to  the  relative
 Share  of  each  of  such  expenditures.
 Now,  the  whole  attempt  at  sales  pro-
 motion  18--  is  an  established  fact—
 that  these  expenditures  form  a  consi-

 ढ

 derable  part  of  our  sales  promotion. _
 Therefore,  I  would  oppose  the  move
 of  the  Government  to  disallow  these

 expenditures  and  not  tto  consider
 them  for  any  deductions  in  the  matter
 of  sales  promotion.  There  is  an  objec-
 tion  by  the  Government.  Govern.
 ment  says  that  there  are  certain
 abuses  with  respect  to  those  items  of

 expenditure.  I  can  very  well  under-
 stand  that  particular  stand  taken  by
 the  Government.  But,  I  have  to  ask
 the  Government  wheher  we  should
 mend  this  system  or  end  this  system.
 Where  mending  should  be  done,  let
 ug  not  go  to  the  extent  of  ending  the
 whole  thing.  It  will  very  much
 affect  the  whole  of  our  sales  promo-
 tion  efforts.

 Therefore,  I  would  urge  upon  the
 Government  that  certain  provisions
 may  be  made  in  order  to  see  that
 there  are  no  abuses.  But,  then,  these
 expenditures  form  a  considerable
 part  of  our  58165  promotion  policy
 and,  therefore,  they  should  be  conti-
 nued  to  be  admissible  for  deductions.

 MR.  DEPUTY-SPEAKER:  The
 Minister.

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN):  Mr.

 Deputy-Speaker,  Sir,  I  will  take  the
 point  raised  by  Shri  Banatwalla  first.
 He  said  that  Government  should  only
 mend  the  law  and  not  end  it.
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 [Shri  R.  Venkéatatdindtly

 It  is  in  pursuance  of  that  policy
 that  I  have  amended  a  few  clauses
 and  I  have  kept  the  section.  Other-
 wise,  J  would  have  actually  abolished
 this  particular  section  which  nas  led
 to  such  a  lot  of  abuse  that  even  the

 employed  as  Sales  Promotion  Officer

 even  the  pay  of  the  driver  employed
 in  India  and  even  if  the  person—

 employed  as  Sales  Promotion  Officer
 in  India,  have  been  debited  for  the
 weighted  dedeuctions.  Jt  has  lei  to
 such  a  lot  of  abuse  and  even  we
 wondered  -whether  this  clause  serves

 the  purpose  or  not.  (Interruptions)

 So,  Sir,  the  position  is  that  a  »umhber
 of  these  abuses.come  to  the  notice  of

 Government  when  the  assessments
 take  place.  If  a  person  avoids  or
 evades  tax,  it  does  not  come  to  the
 notice  of  the  Government  immedia-
 tely;  it  goes  through  a  long  process
 of  assessment,  appeal  and

 ~
 then  it

 comes  to  the  Commissioner.  Some-
 times  the  Commissioner  writes  to  us
 that  this  kind  of  abuse  takes  place  in
 spite  of  the  best  ‘tax  efforts.

 MR.  DEPUTY-SPEAKER:  Mr.  Ven-

 kataraman,  when  a_  person  is  very
 serious,  then  only  the  doctor  comes
 to  his  house.

 SHRI  R.  VENKATARAMAN:  Thank

 you  for  your  assistance.  Therefore,
 I  have  really  taken  the  advice  of
 Shri  Banafwalla  and  I  have  not  end-
 ed  this  section;  I  have  not  removed
 this  section  but  I  have  only  tried  to
 avoid  such  of  those  abuses  which
 have  come  to  our  notice.

 The  point  raised  by  Shri  Satish

 Agarwal  is  that  in  respect  of  export
 houses  and  in  respect  of  small  scale

 industries,  this  provision  should  con-
 tinue.  In  respect  of  the  small  scale

 industries,  this  provision  has  not  been
 of

 me
 reat  use  because  they  could

 not
 any

 of  the  expenditures
 which  they  have  made.  Actually  we

 have  séen  that  this  provision  has  beénਂ
 used’  by!  the  bigger  people,  the  181  gek
 industria’  Houses)  They  ‘Have  tifken’
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 advantage  of’  this
 writ  hawe

 *

 abused  it;

 Thetefdte,  I  ‘would  edrnestiy’  appeal’
 to  my  friends’  to  withdraw  thett
 amendments  and  pass  the  Clause
 as  it  is.

 SHRI  SATISH  AGARWAL:  What
 about  export  houses?

 SHRI  R.  VENKATARAMAN:  The

 same  applies  to  both  houses.  We  can-
 not  afford  to  give  weighted  deduc-
 tion  in  respect  of  the  persons  for
 whom  they  are  claiming  such  as  ex-
 port  managers  situated  in  Indie,  dri-

 vers  and  employees  amployed  in  India
 under  the  guise  that  they  are  promot-
 ing  exports.

 SHRI  SATISH  AGARWAL:  I  seek
 leave  of  the  House  to  withdraw  my
 amendment  No.  9.

 Amendment  No.  9  was.  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAKER:  I  _  snalk
 now  put  amendment  No.  96  to  the
 vote  of  the  House.

 Amendment  No.  96  was  put  and
 negatived.,

 MR.  DEPUTY-SPEAKER:  I  51918
 now  put  amendment  No.  53  to  the
 vote  of  the  House.

 Amendment  No.  53  was  put  and

 negatived.
 ल्

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  clause  8  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  8  was  added  to  the  Biil.
 ।  *

 Clause  9—(Arievidiient’  of  srvtipn  36)
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 SHIT  SATISH.  AGARWAL:  I  beg

 te  Ridve: *

 “Page  9,  line  39,—

 for  081"  substitute  “1980”  (10)

 “Page  10,  line  14,—

 for  “registered  medical  practi-
 tioner”’

 substitute—

 “District  Medical  Health  Officer
 or  any  Gazetted  Medical  :  Officer
 serving  under  the  Stateਂ  (11)

 Sir,  1n  this  particular  clause  gq  pro-
 vision  has  been  made  with  regard  to

 allowing  certain  deductions  to  persons
 who  are  employing,  or  paying  salary
 upto  Rs.  20,000/-  to  a  blind  person
 or  a  physically  handicapped  person.
 In  that  particular  case  it  has  been

 provided  that  a  certificate  from  a  Re-

 gistered  Medical  Practitioner  will  be

 required  and  will  be  sufficient.  Sir.  I
 do  not  want  to  make  any  comment
 that  it  will  be  easy  to  procure  a  cer-
 tificate  from  a  registered  medical

 practitioner.  So,  I  have  made  an
 amendment  that  the  words  ‘registered
 medical  practitioner’  should  be  sub-
 stituted  by  “District  Medical  Health

 Officet  or  any  Gazetted  Medical  Offi-
 cer  serving  under  the  State’.  That
 is  my  first  amendment.  The  second
 amendment-is  this.  After  all  the  Fin-

 ance  Minister  got  lot  of  applause  in
 this  House  while  announcing  these

 cencessions,  deductions  ana  all  that.
 Now  he  has  postponed  these  cuonces-
 sions  to  the  next  year.  These  provi-
 sions  should  come  into  effect  from  lst
 of  Apri]  1981.  I  do  nct  know  why

 he  should  be  postponing  it.  My  ap-
 Proach  and  his  approach  are  not  much
 different  excepting  this.  He  says,
 assessment  year  1981-82;  I  say,  right
 now,  from  1980-81.  This  will  net

 have  a  very  grea;  effect  in  that  case
 even  if  some  amount  had  to  be  re-
 funded.  That  is  why  I  want  1981  to
 be  substituted  by  1980:  That  is  ail
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 that  I  want.  two

 amendments.
 These  are  my

 SHRI  R.  VENKATARAMAN:  So
 far  as  the  first  amendment  is  con-

 cerned,  normally  the  bureaucracy
 may  say,  We  welcome  it,  that  is,  to

 bring  it  under  the  control  of  the
 Government  servant.  We  are  giving
 concession  to  blind  people  and  to

 handicapped  people.  To  drive  them
 to  Government  Civil  Assistant  Sur-

 geon  or  Civil  Surgeon  will  be  rather

 putting  certain  hardship  on  them,

 Therefore  we  decided  that  it  is  better
 it  we  Say  registered  medical  practi-
 tioner,  so  that,  in  that  case,  it  will

 be  easier  for  them  to  claim  the  bene-
 fit.  Instead  of  making  it  more  diffi.
 cult  for  the  handicapped  pecple,  we
 have  made  it  really  easier  for  them
 to  claim  the  benefit.  If  his  second
 amendment  is  accepted  we  will  have
 to  refund  certain  amounts  which  have
 been  collected.

 SHRI  SATISH  AGARWAL:  Not
 much.

 SHRI  ८.  VENKATARAMAN:  I  am
 mot  worried  so  much  about  the  amount

 involved,  but  the  administrative  work
 involved  is  really  very  much.  I  say
 it  from  the  administrative  angle.  I
 want  to  give  it  as  an  inducement  for
 those  people  who  from  now  onwards

 employ  these  handicapped  peofle.  I
 want  to  give  them  opportunity  for  ad-
 ditional  weightage  for  deduction.  So,
 it  will  be  an  inducement.  But  if  we
 dc  it  from  1980-81  that  amount  will
 have  to  be  assessed  in  the  current
 assessment  year  and  the  administrative
 delay  involved  does  not  make  it
 worthwhile.

 SHRI  SATISH  AGARWAL:  After
 all  the  taxes  are  paid  20  per  cent  less
 and  the  refund  in  any  case  will  not

 be  more  than  20  per  cent  in  any  case.

 SHRI  R.  VENKATARAMAN:  It  is
 not  g  question  of  money  as_  such.
 There  is  lot  of  administrative  work

 ब  1 ।

 *Amendmmity move@!  with  tify  Te  commendation of  tw  Presideriti
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 {Shri  R.  Venkataraman]  SHRI  SATISH  AGARWAL;  Yes,  I

 hi  ch
 is

 involved  and  it  is  this  which
 seek  leave  of  the  House  to  withdraw

 id
 peas  my  amendment.

 makes  it  cumbersome.  Amendment  No.  11  was,  by  leave,
 withdrawn. SHRI  SATISH  AGARWAL:  Since

 MR.  DEPUTY-SPEAKER:  The the  arguments  are  not  convincing  I

 wish  to  press  my  amendments....  question  is:

 ‘that  Clause  9  stand  part  of  Bill.”

 MR.  DEPUTY-SPEAKER,:  Both?
 The  motion  was  adopted.

 SHRI  SATISH  AGARWAL:  Regard-
 Clause  9  was  added  to  the  Bill

 ing  secOnd  amendment  No.  11,  re-  Clases  10  and  11  were  added  to  the

 garding  benefit  to  be  given  imme-  Bill.

 diately,  if  he  does  not  agree,  I  don't  द
 ming  so  much.  But  ।  wish  to  press

 my  amendment  No.  10.
 Clause  12,;,  (Insertion  of  New  Section

 MR.  DEPUTY-SPEAKER:  All  to  (म  80  AA)

 right.  I  will]  put  amendment  No.
 1€  to  vote.

 SHRI  SATISH  AGARWAL:  I
 e

 Amendment  No.  10  was  put  and  beg  to  move
 ह

 negatived.
 Page  11,  lines  8  and  9—

 omit  “and  shall  be  deemed  to

 MR.  म-  Are  you  have  been  inserted  with  effect  from

 withdrawing  Amendment  No.  11?  the  15,  day  of  April  1968..”  (12)

 SHRI  R.  VENKATARAMAN  :  I  beg  to  move®  :
 Page  11,  for  lines  7  to  20,  substitute—

 ‘1g.  In  the  Income-tax  Act,

 Insertion  of  new  sections  80oAA  and  80AB.  (a)  after  section  S0A,  the  following  section  shall  be
 inserted  and  shall  be  deemed  to  have  been  inserted
 with  effect  from  the  ist  day  of  April,  1968,

 namely  इना

 Corsputation  of  duduction  under  section  “BoAA.  Where  any  deduction  is  required  to
 ;  be  allowed  under  rection  80M  in  respect  of

 any  income  by  way  of  dividends  from  a
 domestic  company  which  is  included  in  the

 total  income  of  the  assessec,
 -  not  with  standing  anything  con-

 tained  in  that  section,  the  deduction
 under  that  section  shall  be  computed  with
 reference  to  the  income  by  way  of  such
 dividends  as  computed  in  accordance
 with  the  provisions  of  this  Act  (before
 making  any  deduction  under  this

 chapter)  and  not  with  reference  to  the
 gross  amount  of  such  dividends.” ;

 (b)  after  section  80AA  as  -०  inserted,*  the  following
 section  shall  be  inserted  with  effect  from  the
 1st  day  of  April,  1981,namely:—

 ८

 Deductions  to  be  made  with  reference  to  ‘80AB.  Where  any  deduction  is  required  to
 the  income  included  in  the  gross  total  be  made  or  allowed  under  any  section  (except
 income.  section  80M)  incl  ded  in  this  Chapter  under

 the  heading  “CG—Deductionl  in  respect  of
 certain  incomesਂ  in  respect  of  any  income
 of  the  nature  specified  in  that  section  which
 is  included  in  the  gross  total  income

 “Amendment  moved  with  the  re  commendation  of  the  President. -
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  beg  to  move*

 Page  11,  line  9,-.

 for  “the  Ist  day  of  Avril,  1968”
 substitute  “the  1st  (  .”  April,
 1981”  (181)

 -Page  11,—

 for  lines  10  to  20  substitute—

 “80AA.  Where  any  deduction
 is  required  to  be  made  or  al-
 lowed  under  section  80M  _  in
 respect  of  income  which  is  in-
 cluded  in  that  gross  total  in-
 come  of  the  assessee,  then,
 notwithstanding  anything  con-
 tained  in  that  section,  for  the
 purpose  of  computing  the  de-
 duction  under  that  section,  the
 amount  of  income  by  way  0
 dividends  as  computed  in  ac-
 cordance  with  the  provisions  of
 this  Act  (before  making  any
 deductions  under  Chapter  VIA)
 shall  alone  be  deemed  to  be  the
 amount  of  income  by  way  of
 dividends  which  is  derived  or
 received  by  the  assessee  and
 which  is  includeq  in  its  gross
 total  income.”  (182)

 MR.  DEPUTY-SPEAKER:  Now
 Mr.  Agarwal,  do  you  want  to  say
 anything  on  your  amendment?

 SHRI  R.  VENKATAVAMAN:  Sir,
 I  have  moved  my  amendment  No.  151.

 *Amendments  moved  with  the  te  commendation  of  the  President,

 SRAVANA  9,  1902  (SAKA)
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 of  the  assessce,  then,  notwithstanding
 anything  contained  in  that  section,  for  the
 purpose  of  computing  the  deduction
 under  that  section,  the  amount  of  income
 of  that  nature  as  computed  in  accordance
 with  the  provisions  of  this  Act  (before
 making  any  deduction  under  this  Chapter
 shall  along  be  deemed  to  be  the  amount
 of  income  of  that  nature  which  is  derived
 or  received  by  the  assessee  and  which  is
 included  in  the  gross  total  income”...
 (P51).

 - -

 I  think  it  will  be  advantageous  if  I
 explain  first  my  amendment  so  that

 some  of  the  points  raised  by  the  hon.
 Members  may  be  covered  afterwards.

 SHRI  SATISH  AGARWAL:  Hon.
 Finance  Minister  may  explain  first.

 SHRI  R.  VENKATARAMAN:  Sir,
 amendment  No.  151  which  I  have
 moved  really  takes  into  account  the

 general  view  expressed  by  a  number
 of  people  in  respect  of  the  retro-active
 operation  of  Section  80AA  Now,  in
 Section  80AA  deductions  for  a  num-
 ber  of  things  are  given  in  the  com-
 putation  of  the  taxable  income.  The
 intention  of  Government  has  always
 been  that  the  net  income  should  be
 deducted,  that  is,  the  income  minus
 the  amount  which  was  spent  in  earn-
 ing  that  income  should  he  eligible
 for  that  deduction.  There  are  seve-
 ral  clauses  dealing  with  these  deduc-
 tions,  One  of  them  relates  to  inter-
 corporate  dividends.  There*ere  sec-
 tions  80  ”  and  80  ‘O’  and  others
 dealing  with  deductions  in  respect  of
 those  institutions:  which  earn  an  in<
 come  by  way  of  sale  of  technological
 and  scientific  knowhow  either  in  this
 country  or  outside  and  number  of
 other  smaller  items.  I  have  taken
 ncte  of  the  general  feeling  not  only
 in  the  House  but  also  in  the  country
 and  I  have  brought  forward  an  am-
 endment  in  which  only  the  inter  -cor-
 porate  dividends  will  be  subjéct  to
 retro-active  operation  of  law.  In
 respect  of  others  for  which  I  have
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 [Shri  R.
 Venkataraman]

 proposed  amendments,  there  will  be
 nc  retro-active  dperation  of  the  sec-
 tion  but  there  will  be  a  prospective
 operation.  I  must  now  explain  why
 im  respect  of  inter-corporate  divi-
 dends  I  have  made  this  Section  as
 retro-active.

 Sir,  you  are  aware  that  Company
 “A’  borrows  a  lakh  of  rupees  and  in-
 vests  that  money  in  Company  ‘B’.  It
 earns  dividends,  let  us  say,  of  Rs.  2
 lakhs  or  earns  profits  of  Rs.  2  lakhs.

 Now,  company  ‘A’  pays  interest  to
 the  company  ‘B’  on  the  one  lakh  of

 rupees  it  borrowed.  On  that  interest
 on  one  lakh  of  rupees  paid  to  the

 Company  ‘B’,  company  ‘A’,  when  it  is

 assessed.  is  given  a  deduction  cn  the
 amount  paid  as  interest.  Then  in  res-

 Fect  of  Rs.  2  lakhs  whicn  it  receives
 as  dividend  from  Company  ‘B’,  _  it

 claims  g  deduction  for  the  entire  Rs.  2

 lakhs,  not  Rs.  2  lakhs  minus  the  in-
 terest  which  they  have  paid,  or

 which  they  have  claimed  deduction.
 This  is  a  sort  of  double  benefit.

 13  hrs.

 That  is  not  the  intention  at  any  time

 of  the  Government  and  it  has  been

 made  clear  that  when  you  _  say

 ‘income’,  it  is  met  income,  not  the

 gross  iscome,  Therefore,  in  fairness

 and  in  equity,  I  have  said  that  when
 one  company,  one  corporation,  makes
 an  investment  in  another  company.
 another  corporation,  in  respect  of
 those  inter-corporate  dividends,  the

 expenses  incurreq  in  making  that
 investment  must  be  deducted  and

 only  the  balance  should  be  entitled
 to  incometax  deductions  as  income  of
 the  company  A.  This  nobody  can
 object  to  except  that  it  has  been  in
 the  past  interpreted  the  other  way
 and  they  have  claimed  double  bene-
 fit.

 As  far  as  the  other  deductions  are
 concerned,  ag  I  have  said,  we  will
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 make  the  law  prospective,  for  ins-

 tance  in  Section  80,  deductions  in

 case  of  Indian  companies  in  respect
 of  royalties  received  from  someone

 in  India,  royalties  in  respect  of  con-

 cerns  received  from  abroad—all  these

 things  will  not  be  subject  to  retro-

 active  operation  of  this  Section.  Only

 the  inter-corporate  dividends  will  be

 subject  to  retro-active  operation  of

 the  Section  and  the  rest  of  it  will  be

 prospective.  This  is  one  point  which

 I  wanted  to  make  clear.  If  this  is

 understood,  I  think,  the  hon.  Members

 May  not  have  much  objection  to  the
 amendment  being  accepted  and  with-

 drawing  their  amendments.

 SHRI  SATISH  AGARWAL:  Though
 the  hon.  Minister  has  virtually  ac-

 cepted  my  amendment  to  clause  12,
 yet  I  am  not  very  happy  because  I
 am  basically  opposeq  and  I  have  ex-

 pressed  yesterday  also,  and  you  will
 also  agree  with  me,  Sir,  that  retros-

 pective  operation  of  certain  taxation

 proposals  for  the  years  1968  or  1969,
 thirteen  yearg  back.  is  not  very  de-

 sirable.  When  these  provisions  were

 being  misused  right  from  1968-69
 onwards.  when  these  provisions  were

 being  misused  right  from  1962.0  un-
 wards  in  certain  cases,  as  expressed
 yesterday,  when  these  provisions
 were  being  misused  from  1972.0  on-

 wards,  why  don‘t  you  have’  some

 machinery  in  the  department  which
 should  bring  these  anomalies  ९ਂ
 aberrations  to  the  notice  of  the
 Government  at  the  earliest  possible
 Opportunity?  This  is  something
 very  fantastic  and  you  take  the  House
 for  a  ride.  You  have  a  majority,
 you  can  get  anything  passed,  but

 every  Member  of  the  House  will  te
 interested,  you  too  will  be  interested,
 Sir,  that  there  must  be  some  inbuilt
 mechanism  in  the  department  to  sce
 to  this  so  that  this  House  has  ot
 to  pass  legislation  retrospectively
 hereafter.  With  these  words,  ।  wel-
 come  the  amendment  moved  by  the
 hon.  Minister,  which  incorporates  my
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 amendment.  I  seek  leave  of  the
 House  to  withdraw  my  amendment.

 SHRI  G,  M.  BANATWALLA:  There

 ig  some  procedural  _  difficulty.  My
 amendment  is  No.  32;  I  could  not
 move  it,  because  my  amendment  is
 the  same  as  No.  12,  moved  by  Shri
 Satish  Agarwal.  Now.  he  has  come

 forward  to  withdraw  his  amendment.

 I  am,  however,  not  yet  convinced  by
 the  arguments  given  by  the  hon.

 Minister.  Therefore,  if  Shri  Agarwal
 goes  out  of  the  field,  I  should  be

 allowed  to  move  my  amendment.

 MR.  DEPUTY-SPEAKER:  He  has

 already  moved  it.

 ,  SHRI  (५.  M.  BANATWALA:  But

 he  is  withdrawing  it.

 MR.  DEPUTY-SPEAKER:  It  is  left
 to  the  House  How  do  you  know
 about  the  decision  of  the  House?
 When  his  amendment  is  disposed  of,
 your  amendment  will  also  be  included
 in  it.

 SHRI  G.  M.  BANATWALLA:  How
 is  it?  He  seeks  to  withdraw.  (Inter-
 ruption)  I  cannot  be  following  his
 intentions.

 MR.  DEPUTY-SPEAKER:  When  I

 put  it  to  vote....

 SHRI  R.  VENKATARAMAN:  May
 I  suggest  that  the  hon.  Member  may
 be  allowed  to  say  whatever  he  wants
 to  say?  That  will  save  time,  rather
 than.

 MR.  DEPUTY-SPEAKER:  Mr.

 Banatwalla,  why  do  you  insist  on
 this  amendment?  You  can  speak  on
 it.

 SHRI  (७.  M.  BANATWALLA:  The
 Finance  Minister  tries  to  find  out  a
 via  media.  I  thank  the  Finance  M1-,
 nister  because  he  has  partially  res-
 ponded  to  the  purpose  of  our  amend-
 ments.  But  he  has  not  fully  res-
 ponded.  The  question  of  retrospec-
 tive  effect  with  respect  to  inter-

 corporate  dividend  still  conti-

 nues,  in  spite  of  the  amendment
 moved  by  the  hon.  Finance  Minister.
 In  principle,  I  concede  that  there  is
 a  doutble  Geduction,  as  the  law  stands,
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 as  far  as  ven  inter-corporate  divi-
 dends  are  concerned.  My  objection
 is  that  we  cannot  haye,  in
 the  case  of  the  Finance  Bill,
 provisions  with  retrospective  effect——
 and  retrospective  since  1968,  ie.  for
 12  years.  There  are  innocent  citizens
 who  have  arranged  their  transactions
 on  the  basis  of  well-settled  laws.
 You  provided  them  the  scope
 for  double  deduction.  They  took  ad-
 vantage  of  it.  They  arranged  their
 transactions  on  the  basis  of  well-
 settled  laws.  If  some  citizen  acts
 according  to  the  law  and  settles  his
 transactions  accordingly,  you  can-
 not  later  on  come  to  punish  such  a
 citizen.  I  shall,  therefore,  welcome
 the  move  to  have  the  provision  with
 prospective  effect.  But  it  would  be
 unfair  and  not  in  a  sense  of  equity
 to  try  to  punish  those  who  have  been

 going  on  as  per  the  well-settled  prin-
 ciple.  Therefore,  even  in  the  case  of
 inter-corporate  dividtnd,  I  feel  this

 retrospective  effect  should  not  be

 there,  as  a  matter  of  principle.

 SHRI  R.  VENKATARAMAN:  I  am
 afraid  as  usually  very  well  informed
 Member  like  Shri  Banatwalla  has  got
 his  facts  wrong  in  this  case.  The

 departmental  view—the  Government’s
 view—that  only  the  ‘net’  is
 deductible,  has  been  accepted  by  the
 High  Court  of  Gujarat  till  as  late  as
 1974.  It  is  only  when  this  case  went

 up  to  the  Supreme  Court  that  it  was
 reversed  in  1979.  I  can  come  up
 only  after  the  Supreme  Court  took  a
 different  decision.  The  departmental
 view,  as  it  has  always  been  and  as
 it  should  be  in  every  income-tax

 matter,  is  that  income  really  means
 the  net  income,  less  the  expenses
 incurred  in  earning  that  income.
 This  you  have  accepted.  And  the
 Gujarat  High  Court  confirmed  it  as
 late  as  in  1974,  The  same  case  went  up
 to  the  Supreme  Court;  and  it  reversed
 it  in  1979.  That  is  why  we  have  come
 now  with  this  amendment  and  we
 make  it  retrospective,  so’that  all
 other  cases  which  may  be  pending  in
 different  areas,  in  different  courts,  in
 different  stages  and  cases  which  have
 been  re-opened,  may  be  covered  by
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 this.  We  are  not  bringing  in  any-

 thing  new,  or  anything  drastic,  as  the

 Member  said.  This  also  meets

 Mr,  Satish  Agarwal’s  point.  viz.,  why
 did  the  department  act  after  such  a

 long  time?  The  department  is  in  a

 great  difficulty.  Different  Benches  of

 tribunals  sometimes  give  different

 judgements.  And  immediately  we

 cannot  rush  to  the  Legislature  for

 amendment.  We  wait  till  some  High
 Court  decision  is  there.  And  diffe-

 rent  High  Courts  give  different  de-

 cisions.  It  makes  it  very  difficult  to

 come  forward  with  amendment  every
 time.  When  we  feel  that  some  deci-

 sion  will  be  upheld  upto  the  Supreme
 Court,  we  wait  till  that.  In  other

 cases,  where  we  thmk  that  the  pro-
 cess  will  take  so  long,  that  ‘he  un-

 certainty  will  be  so  great,  then  we

 come  forward  with  the  amendment.

 In  this  case,  it  is  only  because  the

 judgement  of  the  Supreme  Court  was

 given  in  1979  that  we  have  come  for-
 ward  with  the  amendment.

 MR,  DEPUTY-SPEAKER:  We  come
 to  the  next  clause  13.  Mr.  Satish

 Agarwal.

 SHRI  SATISH  AGARWAL:  Amend-
 ment  moved  by  Shri  Venkataraman.

 SHRI  R.  VENKATARAMAN.  His

 point  has  been  met  by  this.
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 MR.  DEPUTY-SPEAKER:  Voting
 on  the  clauses  will  take  place,  as

 announced  by  me,  after  2  P.M.  (In-

 terruptions)

 SHRI  R.  VENKATARAMAN:  They

 say,  between  1  and  2,  there  will  be

 no  voting.

 MR.  DEPUTY-SPEAKER;:  We  have

 already  announced  about  it.  Some
 members  have  expressed  their  desire
 that  voting  should  be  after  2  pm.  I

 have  already  announced  that.  Now
 clause  13.  Mr.  Agarwal,  do  you  want
 to  move  your  amendments?

 SHRI  SATISH  AGARWAL:  Yes  I

 have  two  amendments  Nos.  13  and
 14,

 MR.  DEPUTY-SPEAKER:  Shrimati
 Geeta  Mukherjee—107.  ।

 SHRIMATI  GEETA  MUKHERJEE:
 (Panskura):  I  am  not  moving  it.

 MR.  DEPUTY-SPEAKER:  Mr.
 Agarwal,  you  can  speak  on  your
 amendments.

 Clause  13  (Amendment  of
 section  80(C).

 SHRI  SATISH  AGARWAL:  I  beg
 to  move®:

 Page  11,  line  22,—

 for  “1981”  substitute  ‘‘1980”  (13)
 Page  11,—

 for  lines  30  to  39,  substitute—
 A ल  अ  अ *

 (8)  where  such  aggregate
 does  not  exceed

 Rs.  6,000

 (b)  where  such  aggregrate
 exceeds  Rs.  6,000  but

 does  not  exceed  Rs.  12,000
 (c)  where  such  aggregate

 exceeds  Rs,  12,000

 The  whole  of  such  aggregate.

 Rs  6000  plus  50  per  cent  of  the  amount  by  which
 such  aggregate  exceeds  Rs.  6,00.

 Rs,  gooo,  plus  80  per  cent  of  the  amount  by
 which  such  aggregate  exceeds  Rs,  12,  100.”  ;  (4).

 Section  80  of  the  Ingome  Tax  Act
 is  being  amended  by  clause  13

 whereby  the  deductions  admissible
 with  regard  to  long  term  investments
 in  LIC.  proyident  fund  etc.  are  be-

 ing  restored  to  the  1978  level.  There

 *Amendments  moved  with  the  recommendation  of  the  President.

 were  certain  aberrations  in  this  regard
 in  the  1979  budget  where  the  first
 Rs.  5,000  was  fully  exempt,  but  on
 the  next  Rs.  5,000  it  was  reduced  to
 40  per  cent  and  balance,  it  was  re-
 duced  to  35  per  cent.  Now  the  hon.
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 Finance  Minister  is  restoring  1978

 position,  that  is,  the  first  Rs.  5,000
 fully  exempt.  next  Rs.  6,000,  50  per
 cent  exempt  and  the  rest,  40  per
 cent  exempt.  This  is,  of  course,  an

 improvement  on  the  1979  position.  I

 am  very  happy  to  see  that  this  par-
 ticular  aberration  which  crept  into
 the  budget  in  1979  to  which  pergonal-
 ly  I  myself  was  not  very  much  re-

 conciled,  but  where  under  certain

 compulsions.  I  had  to  reject  the
 amendments  moved  then  has  been
 remedied.  I  am  complimenting  the

 Finance  Minister  to  this  extent

 partially  that  he  has  restored
 the  position  of  1978.  But  from

 979,  it  is  now  1980.  You  are  going
 back  to  1978.  Mr,  Finance  Minister,
 you  are  accustomed  to  going  ahead.

 Why  ०  backword  to  1978 ? ?
 Come  to  1980.  And  that  is  why
 looking  to  the  inflation  rate,  the

 value  of  the  money  and  the  desirabi-

 lity  of  more  investments  in  these

 long  term  savings,  I  have  suggested
 a  very  innocent,  useful,  beneficial
 amendment  to  this  provision  and  I
 think  it  is  not  going  to  either

 ।'  hard  the  revenue  of  the
 government  because  [I  have  _  also
 developed  a  revenue  during  the
 last  two  years,  unfortunately.  Then,
 my  amendment  is  that  instead  of
 Rs.  5,000,  you  keep  Rs.  6,000  totally
 exempt,  cent  per  cent,  Then  instead

 of  Rs.  5,000,  I  wish  to  make  it
 Rs.  12,000  ang  let  it  be  50  per  cent;
 and  then  on  the  rest,  instead  of  40

 per  cent,  I  have  brought  it  down  to
 30  per  cent.  The  first  instead  of
 Rs.  5,000  make  it  Rs.  6,000;  the  next
 Rs.  5,000  make  it  Rs.  6,000;  50  per
 cent,  all  night,  whatever  you  say,  but
 on

 ।

 palance,  instead  of  40  per  cent,
 I  '  come  only  to  30  per  cent.  So,
 whatever  revenue  loss  is  there  on
 account  of  this  increase  of  Rs.  1,000
 in  the  first  slab  and  in  the’  second

 slab,  you  will  make  goog  by  reducing
 the  permissible  allowance  under  the
 third  category  of  the  balance.  So,
 the  small,  the  petty  people,  the
 middle  cla#s  people  shall  be  encou-

 raged  to  invest  more  and  they  will
 get  a  better  benefit;  and  those  who
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 cross  these  limits,  may  be  above
 Rs.  10,000  or  Rs.  15,000  or  anything,
 will  get  only  30  per  cent  benefit.
 That  is  the  Gfly  amendment  that  I

 have  moved.  If  the  hon.  Finance

 Ministery  accepts  it,  then  I  am  sure,
 I  am  not  going  to  move,  press  for
 the  other  amendments.

 SHRI  R.  VENKATARAMAN:  I
 thank  the  hon.  Member  for  his  very
 kind  reference  to  me  because  the
 tables  were  turned.  Last  time  I  mov-

 @€q  an  amendment  to  restore  the  vosi-
 tion  to  what  it  was  in  1978  and  he
 was  not  able  to  accept  it.  Ag  far  the

 amendment  which  seeks  to  change
 the  deductions.  I  am  not’  sure  that

 my  friend  Agrawal’s  suggestions  are
 more  favourable  than  my  own  be-
 cause  if  a  person  has  a  saving  of
 Rs.  10,000  under  my  scheme,  for  the
 first  5,000  he  wil  get  full  deduction
 of  5,000  and  for  the  next  5,000  he  will

 get  50  per  cent  deduction,  that  is  2,500
 and  the  total  deduction  will  be  7,500.
 In  Mr.  Agarwal’s  scheme,  the  first
 deduction  will  be  6,000  and  for  only
 next  4,000  deduction,  it  will  be  only
 30  per  cent,  that  means,  1,200  and  the

 tota]  deduction  will  only  be  7,200.  I
 do  not  want  to  reduce  the  benefit
 which  I]  have  already  given.

 SHRI  SATISH  AGARWAL:  It  is

 only  a  mistake  in  certain  calculation.

 e@
 MR.  DEPUTY-SPEAKER:  On

 your  part  or  on  the  part  of  the  Minis-
 ter?

 SHRI  SATISH  AGARWAL:  On
 the  part  of  the  Minister.  But  because
 he  hag  restored  the  benefits  to  the
 1978  level  at  least,  I  am  sure  he  would
 Inos  into  this  provision  later  on.  I
 do  not  agree  with  this  argument.  Am-
 endments  Nos.  13  and  14  may  be  dis-

 posed  of  by  voice  vote.

 Clause  14—(Omission  of  section  S0FF)

 MR.  DEPUTY-SPEAKER:  We  take

 up  clause  14.  Mr,  Agarwal  has  an
 amendment  No,  141.
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 SHRI  SATISH  AGARWAL:  I  beg
 to  move:

 Page  12,  line  2,—

 for  “1981”  substitute  “1982”  (141)
 This  is  with  regard  to  section  80  FF.

 There  is  nothing  more  except  #at  I

 want  to  seek  one  clarification  from
 the  hon.  Finance  Minister.  He  is  go-
 ing  to  omit  section  80  (FF)  from  the

 Income-Tax  Act  with  effect  from  Ist

 April,  1980.  That  means  that  for  the

 accounting  year  1980-81  and  _  the
 assessment  year  1981-82,  expenses
 incurred  on  this  head  will  not  be
 made  available  to  the  person  con-
 cerned.  80  (FF)  relates  to  deduction
 in  respect  of  expenses  of  higher  edu-
 cation  of  specified,  dependent  rela-
 tives.  The  deduction  will  not  there-
 fore  be  available  for  the  as-
 sessment  year  1981-82  onwards,
 This  particular  deduction  was  avail-

 able  to  persons  whose  specified  de-

 pendent  relatives  had  gone  for  higher
 studies  and  immediately  to  put  a  stop
 to  it  right  from  this  accounting  year
 will  cause  hardship.  That  is  why  ।  am

 bringing  in  this  amendment,  You
 do  away  with  it  and  omit  it
 if  it  has  an  adverse  effect  on

 the  revenue;  basically  I  do  not

 oppose  it  hut  प  simplv  say:  Give
 those  people  a  chance,  only  one  year
 to  complete  their  studies  and  be  pre-
 pared  to  meet  the  challenges  with-
 out  deduction.  Instead  of  bringing  this
 into  force  from  1981,  I  plead  to  make
 it  1982  co  that  it  will  corme  into  force
 from  1982  so  that  the  denendent  re-

 latives  who  are  specified  by  the  gov-
 ernment  are  able  to  complete  their

 studies,  if  not  complete,  at  least  they
 will  be  able  to  reconcile  themselves
 to  the  changed  situation  and  make  the

 necessary  amendments  with  regard
 to  their  dependents  as  to  how  their
 education  has  to  be  managed.  iviv
 amendment  is  that  insteag  of  bring-
 ing  this  particular  provision  into  force
 from  Ist  April,  1981  it  mav  be  de-
 ferred  for  one  year  and  may  be  bro-
 ught  into  effect  from  1st  April  1982.

 “This  is  my  humble  suggestion  and
 amendment.

 JULY  31,  -
 Jill,
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 SHRI  R.  VENKATARMAN:  Sec-

 tion  80  FF  gives  a  benefit  to  an  as-

 sessee  in  respect  of  expenses  in-

 curred  on  higher  education  and  the

 agsessee  is  eligible  for  this  benefit

 only  upto  an  income  of  Rs.  12,060)-.
 Since  the  income  tax  was  leviable  on

 Rs.  10,000  Section  80  FF  was  included
 so  that  the  benefit  may  be  available  to
 a  person  who  has  income  upto  Rs.

 12,000|--  Now,  we  have  made  =  as-

 sessment  itself  starting  with  Rs.

 12,000},  There  is  absolutely  no  need

 for  this.  May  be,  it  may  be  pos-
 sible  for  a  person  to  say—-you  ।  in-

 crease  the  limit  as  well’as  give  other

 benefits.  That  is  only  asking  for
 additional  benefits.  So,  we  are  not

 making  any  change  in  the  law  be-
 cause  at  the  moment  g  person  hav-

 ing  more  than  Rs.  12,000  taxable  in-

 come,  assessable  income,  get  the  bene-
 fit.  Since  it  is  up  to  Rs.  12,000/-  he
 will  not  draw  it.

 Another  question  ig  about  the  year.
 There  is  a  lot  of  confusion  about  the

 Accounting  Year,  the  Assessment
 Year  and  so  on,  We  follow  one  prac-

 tice  viz.,  the  Assessment  Year  as  far
 as  possible.  What  we  have  made  in
 this  Section  is  that  the  Assessment
 Year  and  the  exemption  benefit  will
 be  coterminous.  When  the  uassess-
 ment  takes  place,  he  is  given  the  be-
 nefit  upto  Rs,  12,000:-.  It  is  from
 that  year  the  benefit  under  89  FF
 which  the  person  gets  will  go.  There-
 fore,  there  is  no  hardship  caused.  If
 there  is  any  hardship,  my  friend

 may  Write  to  me  on  this  subject.

 SHRI  SATISH  AGARWAL:  For  a

 person  who  has  received  from  Ist  of
 April  right  now  and  before  the  in-
 troduction  of  your  Budget  an  for
 this  year,  will  you  entitle  him  for
 this  benefit  under  80  FF?  ‘That  is
 the  problem.  He  has  planned.  He
 has  spent  for  higher  education.  You
 said,  you  will  not  get  it.

 Please  clarify  that  position-—that
 they  will  not  be  disturbéd  or  it  will
 Not  cause  any  hardship.  Then  I  am
 prepared  to  withdraw  it.
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 SHRI  R.  VENKATARAMAN:  The
 position  is  that  this  provision  will  be
 from  the  Assessment  Year  1981-82
 i.e.  from  the  next  year........

 SHR]  SATISH  AGARWAL:  It  will
 not  be  allowed  in  the  Assessrnent  Year
 1981-82  i.e.  Accounting  Year  1980-81.
 So  these  expenses  will  not  be  permit-
 ted  for  the  Accounting  Year  1980-81.
 That  is  the  problem.

 SHRI  R.  VENKATARAMAN:  We

 ean  keep  the  clause  pending.  We
 will  check  on  that.

 Clause  15—Amendment  of  Section  80G

 SHRI  (५.  M.  BANATWALLA:  I  beg
 to  move*:

 Page  12,  lines  5  and  6,—

 Omit  “and  shall  be  deemed  to

 have  been  substituted  with  =  effect
 from  the  lst  day  of  April,  1978’.  (38)

 Page  12,  lines  22  and  23,—

 omit  “and  shall  be  deemed  always
 to  have  been  inserted’’.  (34)

 SHRI  R.  VENKATARAMAN:  ।  beg
 to  move":

 Page  12,  for  lines  5  and  6,  substitute

 “substituted  with  effect  from  the

 1st  day  of  Anril,  1981,  namely:—”.
 (152)

 SHRI  G.  M.  BANATWALLA:  ‘The

 tax  payer  is  entitleq  to  certain  deduc-

 tions  on  account  of  charitable  dona-
 tions.  There  are  certain  limits  and
 now  this  Clause  15  wants  to  clarify
 these  limits.  Clause  15  now  says  that

 these  limits  refer  to  the  aggregate  do-

 nation  and  not  to  the  entire  quantum
 of  deduction.  I  do  not  want  to  quar-
 rel  with  the  hon.  Finance  Minister

 as  far  as  this  clarification  is  concern-
 ed.  In  principle  I  welcome  it.  But
 ‘once  again  he  has  developed  a  love

 for  extensive  use  of  this
 metrospective

 (का
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 effect.  Now  the  clarification  is  ८

 ing  to-day  and  it  will  have  retrospec-

 tive  effect  in  certain  cases  from  April
 1968  and  in  certain  cases  from  Ist

 April,  1978.  This  is  what  we  are  ob-

 jecting  to—that  this  fancy,  this  love,
 this  attachment  for  retrospective  effect
 in  case  of  financial  matters  must  not

 be  there.  I  think  the  hon.  Finance

 Minister  should  be  large-hearted.  He

 is  large-hearteg  and  he  should  accept
 and  concede  to  this  point  of  principle
 that  we  are  taking  up.  The  _  entire

 question  of  retrospective  affect  will

 again  come  up  in  other  clauses  also.

 Therefore,  if  the  Minister  accepts  in

 principle  to  give  up  this  retrospective
 business,  I  think  it  will  save  a  lot  of
 time  of  this  House  and  save  a  lot  of
 complications  that  might  arise  there-
 from.

 SHRI  R.z  VENKATARAMAN:  I
 should  again  explain  the  purpose  of
 this.  Under  section  35  of  the  [ncome-
 tax  Act,  for  any  donation  made  for
 scientific  researcn  etc.,  they  are  enti-
 tied  to  benefit  uf  tax  djeduction.  Then

 again  the  same  amount  ig  claimed  us
 deduction  under  section  80G.  All  that
 I  have  said  is  that  this  kind  of  double

 deduction  under  section  80G.  All  that
 If  he  has  claimed  deduction  under  sec-
 tion  35,  he  cannot  claim  deduction
 under  section  80  G.  There  can  be  cb-
 jection  to  this  on  principle.

 The  next  question  is  whether  it
 should  be  retroactive,  In  these  cases
 where  there  are  asscossments  pending,
 we  have  got  to  make  it  retroactive  so
 that  we  can  clarify  the  law.  Other-
 wise,  uptp  a  certain  date,  there  will
 be  one  kind  of  decisions  and  after-

 wards,  there  will  be  another  kind  of
 decisions  and  this  will  make  the  law
 contradictory  and  confusing.  a3  I
 said  earlier,  if  anybody  is  called  upon
 to  pay  back  and  if  any  difficulty  arises,
 the  Government  will  consider  the  case
 sympathetically  and  take  it  1n  instalJ-
 ments  spread  over  a  time.  But  the
 principle  must  be  accepted.

 *Amendments  moved  with  the  recommendation  of  the  President.
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 Sir,  I  am  very  sorry;  I
 apologise

 to

 the  House.  This  matter  is  not
 made

 retrospective.  The  amendment
 which

 J  am  moving  is  to  take  it  out  of  the

 retrospective  effect.  It  is  made  pros-

 from  1980.  J  am  sorry,  I  was
 pective  3  n0  t
 reading  the  previous  one.  This  i

 retrospective.

 SHRI  SATISH  AGARWAL:  If  it  is

 not  retrospective,  I  withdraw  my

 amendments.

 Clause  16—(Cinsertion  of  new  section

 80-I)

 SHRI  G.  M.  BANATWALLA:  I  beg

 to  move:

 *Page  15:.

 omit  lines  3  to  13  (54)

 Page  12,  line  36,—

 for  “twenty  per  centਂ  eubstitute—

 “thirty  per  cent”.  (103)

 Page  12,  line  40,—

 for  “‘twenty  per  cent.”,  the  words

 “twenty-five  per  cent.”.’

 substitute—‘  “thirty  per  cent’,

 words  “forty  per  cent”.’  (104)

 the

 Page  14,  lines  33  to  36,  ह

 for  “in  which  the  industrial  under.

 taking  begins  to  manufacture  or  pro-

 duce  31rticles  or  things,  or  to  ope-
 rate  its  cold  storage  plant  or  plants

 or  the  ship  is  first  brought  into  use

 or  the  business  of  the  hotel  starts

 functioningਂ

 substitute:  “in  which  the  indus-

 trial  undertaking  or  the  ship  or  the
 business  of  the  hotel  first  makes

 taxable  profitsਂ  (105).

 SHRI  NARAYAN  CHOUBEY  (Mid-

 naproe):  ।  beg  to-  move:

 Page  12,  line  36,—

 for  “twenty  per  cent.”  substitute—

 “ten  per  cent.”  (108)

 JULY  31,  1980  2६८६,  Lyou

 SHRI  R.  VENKATARAMAN:  I  beg
 to  move*:

 Page  14,  line  3,  for  “Explanation  2”,
 substitute—

 “Explnation  2—Where  in  the  case
 of  an  industrial  undertaking,  any
 machinery  or  plant  or  any  part
 thereof  previously  used  for  any  pur.
 pose  is  transferred  to  a  new  business
 and  the  total  value  of  the  machinery
 or  plant  or  part  so  transferred  does
 not  exceed  twenty  per  cent  of  the
 total  value  of  the  machimery  or  plant
 used  in  the  business,  then,  for  the

 purposes  of  clause  (ii)  of  this  sub-

 section,  the  condition  specified  there-
 in  shall  be  deemed  to  have  been

 complied  with.

 Explanation  3”.  (153)

 Page  14,  line  38,  for  “six”,  substi-
 tute  “seven”.  (154)

 Page  15,  line  J,  for  “six”,  substitute
 “seven”.  (155)

 SHRI  SATISH  AGARWAL:  I  beg
 to.move:

 Page  16,—

 omit  lines  12  to  16.  (144)

 SHRI  G.  M.  BANATWALLA:  This
 is  a  very  important  clause.

 MR.  DEPUTY-SPEAKER:  Does  it
 mean  that  the  other  clauses  are  not

 important?

 SHRI  o.  M.  BANATWALLA:  Others
 are  important,  but  thig  is  very  import-
 ant.  Clause  16  inserts  a  new  section
 80-I  in  our  Income-tax  Act.  It  deals
 with  tax  holiday  concessions.  I  have
 moved  four  amendments  tp  this  parti-
 cular  clause.  I  most  respectfully  sub-
 mit  that  this  clause  16  inserting  new
 section  80-I  in  the  Income-Tax  Act
 very  much  dilutes  the  tax  holiday  con-
 cessions  that  are  made  available.  In
 the  first  place,  there  is  a  shift  in  the
 basis  of  the  computation  of  this  tax
 holiday  concession.  The  basis  has

 *Amendment  moved  with  the  recommendation  of  the  President.
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 changed  from  a  specified  percentage
 of  capital  employed  to  a  specified  per-

 centage  of  taxable  income.  Here  have
 an  amendment.  When  you  are  chang~

 ing  the  basis  for  tax  holiday  conces-

 sion  from  a  specified  percentage  of

 capital  employed  to  a_  specified  per-
 centage  of  taxable  income,  it  should

 be  remembered  that  there  are  several

 industries  in  which  we  have  a  long

 gestation  period.  The  income  in  the

 ease  of  thesa  new  industries  comes

 aftey  a  number  of  years—3  years  or

 four  years.  Therefore,  by  saying  that

 the  tax  concessions  will  hitherto  be,
 with  respect  to  the  taxable  income  you

 are  simply  depriving  the  industries  of

 tax  holiday  concession  for  three

 years  or  four  years  when  there  will

 be  no  profits  whatsoever.  I  appreciate
 that  the  hon.  Finance  Minister  has

 come  forward  with  an  amendment  in

 which  case  those  industries  where

 there  will  be  a  longer  gestation  period,
 are  given  a  concession  from  a  7-year

 period  to  a  8  year  period.  But  this

 concession  is  not  going  to  serve  the

 purpose.  I  have  moved  an  amend-
 ment  that  if  you  want  this  par-
 ticular  principle  i.e.,  tax  holiday  con-
 cessions  should  be  related  to  taxable

 imcome,  then  in  that  case,  the  period
 of  7  years  for  which  the  new  indus-

 tries  are  entitled  to  tax  holiday  con-

 cession,  shoulqg  be  computed  from  the

 year  in  which  the  particular  industry
 etarts  making  profit  for  the  first  time.
 How  can  you  compute  those  years  in
 which  no  profits  were  made  and  there
 ‘were  loses?  If  you  want  to  give  tax

 holiday  concession,  in  that  case  the

 period  of  J  year  should  start  from  the

 periog  when  the  industry  starts  mak-

 ing  the  necessary  profit.  That  is  the
 purport  of  my  amendment  number
 105.

 I  have  another  amendment  number
 54.  This  is  also  a  very  important
 amendment.  A  great  injustice  is  be-

 ing  done.  It  is  a  preposterous  posi-
 tion  that  the  Government  wants  10
 take.  The  tax  holiday  concessions  are
 Biven  but  we  are  told  that  even  if  the
 losses  of  new  undertakings  are  fully
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 set  off  against  the  other  income  of
 the  assessees,  still  the  losses  so  set  off

 will  be  notionally  carried  forward  and

 adjusted  against  the  profit  of  the  new

 undertaking  in  the  later  part  of  the  7

 year,  This  is  a  preposterous  position.
 There  is  an  assessee.  He  makes  losses

 against  a  new  industry.  His  losses
 are  totally  set  off  from  the  profits  that
 he  makes  from  other  sources.  The

 matter  then  ends  if  his  losses  are  so
 set  off.  But  then  the  position  taken  ig
 that  notionally  in  spite  of  the  fact  that
 the  losses  have  been  so  set  off  yet  these
 losses  of  the  new  industry  will  be  car-
 ried  forward,  Whenever  that  new  in-

 dustry  makes  gains,  those  losses  will

 agian  be  set  off  against  those  profits
 and,  thereafter,  the  entire  gains  will  be
 calculated.  This  is  a  very  unfair  prin-
 ciple  that  has  come  up.  It  dilutes,  it
 defeats  the  very  purpose  of  the  tax

 holiday  concession.  Therefore,  I  have
 moved  my  amendment  No.  54,  to  omit
 this  particular  proviso  that  has  been
 added  to  the  entire  tax  holiday  con-
 cession.

 I  have  two  other  amendments  also,
 Nos.  103  and  104.  Because  of  the  fact
 that  there  is  a  shift  from  the  basis  of

 capital  employed  to  income,  as  far  as
 holidays  are  concerned,  I  have  simply
 stated  that  the  exemption  should  be
 30  per  cent  and  not  20  per  cent,  and
 in  the  case  of  companies  it  should  be
 40  per  cent  and  not  25  per  tent.

 I  have  moved  these  amendments
 with  the  sincere  desire  to  seg  that  the
 tax  holiday  concessions  remain  not
 merely  apparent  concessions  but  real
 concessions  and  help  our  industries
 and  our  industrial  growth,

 SHRI  NARAYAN  CHOUBEY  (Mid-
 napore):  My  amendment  is  to  give
 just  the  opposite  effect,  because  I  feei
 that  enough  of  concessions  have  al-
 ready  been  given.  Since  the  indus-
 trialists  of  our  country  have  already
 been  given  enough  concessions.  our
 proposal  is  that  it  should  be  further
 reduced.  The  proposal  is  to  have  20
 Per  cent  in  respect  of  profit  and  gaing
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 after  a  certain:  date:  We  feel  that  it  is-
 too  much  and  the'tirne  has  come.  when
 we  should  give  less  of  concessions.  I

 agree  with  him’  that  it  is  not  to  be
 amended  but  it  has  to  be  ended.  If  you
 carmot  end  it,  then  amend  it  and
 have  10  per  cent  instead  of  20  per  cent,

 SHRI  SATISH  AGARWAL:  By
 clause  16,  a  new  section  80-I  is  being
 added  to  the  Income-tax  Act.  In  this

 particular  scheme  of  things,  I  strong-
 ly  object  to  sub-clause  (10).  So,  I
 have  moved  my  amendment  No.  144
 for  the  deletion  of  sub-clause  (10),
 which  reads:

 “The  Central  Government  may,
 after  making  such  inquiry  as  it  mav
 think  fit,  direct,  by  notification  in
 the  Official  Gazette,  that  the  exemp-
 tion  conferred  by  this  section  shall
 not  apply  to  any  class  of  industrial

 undertakings  with  effect  from  such
 date  as  it  may  specify  in  the  notifi-
 cation.”.

 When  a  particular  concession  hag  been
 announced  by  the  Government  and  ap-
 proved  by  the  House  after  a  full  de

 bate,  authority  should  not  be  vested
 in  the  Government  to  do  away  with
 that  concession  in  regard  to  any  class
 of  industry  ag  such,  because’  these
 powers  are  likely  to  be  misused.  Gov-
 ernment  have  got  ample  powers  under
 various  laws.  If  any  particular  in-

 dustry,  or  any  class  of  industry,  is  not

 behaving  properly,  the  heavens  are
 not  going  to  fall;  Government  can
 come  before  this  House  and  get  ap-
 proval  or  they  can  take  administrative
 action.  There  is  no  neeq  for  ahy
 authority  under  this  Act.  You  can

 holq  an  enquiry  and  then  stop  that
 particular  concessions,  if  it  is  being
 misused  or  if  it  is  not  in  accordance
 with  the  spirit  of  the  law.  I  think  the
 sweeping  powers  to  be  exercised  in

 any  arbitrary  manner  by  any  future
 Finance  Minister.  who  is  not  guided
 by  his  conscience  as  Shri  Venkatara~

 man  is,  will  give  scope  for  mis#se  out.

 dt  ever;  .  If  ५०  against!
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 a  particular  industry  or  unit,  he  may
 institute  an  enquiry  ang  then  say  “all

 right,  these  concessions  will  not  be

 made:  applicable  to  you,  unless  you
 '

 contribute  substantially  to  the  election
 fund  of  the  ruling  party.”  Unless  yor’
 do  this  there  is  a  likelihood  of  its  being
 withdrawn.  So,  Sir,  this  sweeping
 power  should  not  be  given  to  Govern-

 ment  once  the  concession  has  been
 announced.

 MR.  DEPUTY-SPEAKER:  Mr.

 Agarwal,  fortunately  you  are  not  in

 the  Ruling  Party  now.

 SHRI  SATISH  AGARWAL:  We  ne-

 ver  introduce  such  a  provision.

 MR,  DEPUTY-SPEAKER:  You  don’t
 take  it  seriously.  (Interruptions) .
 Automatically  it  will  come.  It  comes

 only  to  the  Ruling  Party.  Therefore,
 he  said  that.

 SHRI  ANANDA  GOPAL  MUKHO-
 PADHYAY  (Asansol):  Sir,  Mr.  Agar-
 wal  is  speaking  from  his  knowledge,
 not  faith.

 SHRI  SATISH  AGARWAL:  What
 Mr.  Mukhopadhyay  says  is  true.  We
 learn  by  experience  and  we  learn  by
 knowledge.  I  am  aware  of  the  fact

 that  more  and  more  powers,  sweeping
 and  arbitrary,  are  given  by  this  Par-
 liament  to  the  executive.  They  are

 very  much  likely  to  be  misused,  There
 are  101  instances  of  your  regime,  of
 our  regime,  of  any  regime  whatso-
 ever.  Don’t  go  by  the  regimes.  Please

 forget  that.  Now,  six  months  are

 over,  Don’t  build  up  arguments  only:
 on  the  basis  of  this  Government  or
 that  Government,  Janata  Government
 or  Lok  Dal  Government.  It  is  not  go-

 ing  to  take  us  too  far.  Things  are

 changing,  things  have  changed,  things
 will  change  in  such  a  short  span  or

 period.  Nobody  knew  that  in  the  first
 week  of  July  1979  the  days  of  the
 Janata  Government  were  numbered.

 Nobody  knew  that  your  Gevernment
 headed  by  Mrs:  Indira  Gendhi-  would
 ge  away  ‘inn  March"100%;  Nebotly  bnew
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 it!  So,  one  should  not  feel  proud  and

 should  not  think  that  he  going  to  rule

 this  country  for  all  times  to  come.  No-

 body  knew  what  157  going  to  happen
 after  six  months  even  of  this  period.

 I  wish  all  well  to  everybody  because

 there  is  no  alternative,  and  your  Party

 is  the  only  Party.  at  the  moment.  But

 nobody  know  what  will  happen.  Your

 party  may  collapse  within  six  months.

 So,  don’t  fee!  proud  of  this.  So,  Mr.

 Deputy-»peaker,  Sir,  1  was  just  sub-

 mitting  that....

 थी  शिव  कार  सिंह  ठाकर  (खंडवा)
 :

 यह  जा  आप  का  साचना  ही,  आप  की  यह

 इच्छा  पूरी  नहीं  हो  सकती
 ।

 I  am  1685:  interested  in  pulling  down

 this  Government.  And  unfortunately

 there  jg  no  alternative.  Pulling  down

 this  Government  will  leaq  to  chaos.  I

 am  not  interesting  in  that.  I  am  inter-

 interested  in  other  matters,  not  so

 much  mw  politics  as  in  economy  or

 economic  matters.

 MR.  DEPUTY-SPEAKER:
 Come  to

 the  amendment.

 (Interuptions)

 SHRI  SATISH  AGARWAL:  If  you

 are  not  going  to  pay  any  heed  to  my

 advice,  who  else  is  going  to  do  that?

 So,  why  should  I  bother  my  head?  I

 am  concerned  with  my  chocolate.

 Mr.  Deputy-Speaker,  Sir,  that  is

 why  I  pleaded  with  the  Finance

 Minister  yesterday  that  ‘any~

 how,  please  try  to  find  out  a  way

 whereby  the  Parliament  approves  a

 certain  rate  of  taxation  and  the  Gov-

 ernment  exercise  the  powers  under

 the  customs  and  excise  law  to  have  an

 effective  rate,  which  is  much  less  than

 the  rate  prescribeg  by  the  Parliament.

 But  the  Government  pleaded  ¢ome  di-

 filéulty;  may  Beso.  Do  not  have  the
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 cover  under  the  pretext’  that  the

 Janata  Government  also  did  not  agree,
 the  Janata  Government  is  not‘a  Sup-

 reme  Court  for  you,  so  that  whatever:

 they  dia  you  are  going  to  follow  all
 that.  Whatever  good  they  did,  you  fol-
 low  it.  Whatever  bad  they  had.  you
 discarg  it.  So,  I  say,  Sir,  that  these

 sweeping  powers  should  not  be  given
 to  the  Government  as  they  are  likely
 to  be  misused.  The  Government  have

 got  ample  powers  under  the  law

 whereby  they  can  proceed  and  see  that
 in  certain  cases  if  there  is  any  misuse,
 they  come  to  the  House.  But  now
 don’t  have  the  sweeping  powers,  You
 are  giving  so  Many  sweeping  powers
 under  sub-clause  (10)  to  the  Govern-
 ment  and  under  sub-clause  (9)  (०  the
 Income-tax  officer.  He  has  got  the  full
 discretion  to  assess  the  reasonable

 profits  of  the  industrial  underiakings.
 You  are  giving  so  many  discretionary
 powers  to  the  income-tax  officer.  Any-
 way,  I  am  not  criticising  this  at  tne

 moment,  but  I  am  drawing  your  atten-

 tion,  .at  least  don’t  have  these  sweep-
 ing  powers  under  sub-clause  (10)
 and  that  should  be  deleted.

 MR.  DEPUTY-SPEAKER:  Mr.  Mi-

 nister,  you  can  speak  on  your  amend-
 ments  and  also  reply.

 SHR]  R.  VENKATARAMAN:  First
 I  will  dispose  of  the  point  raised  by
 Shri  Agarwal  and  then  go  to  my  am-
 endment.  Shri  Agarwal  has  made  it
 appear  as  if  I  have  introduced  a  new
 clause  taking  extraordinary  powers.

 But  if  he  looks  at  section  80J,  sub-
 clause  (7),  the  same  provision  is  there
 in  the  Act.  It  says:

 “The  Central  Government  may,
 after  making  such  enquiry  as_  it

 may  think  fit,  direct  by  a  noftifica-
 tion  in  the  Official  Gazette,  that  the

 exemption  conferred  by  this  section
 shall  not  apply  to  any  class  of  in-
 dustrial  undertakings  with  effect
 from  such  date  as  it  may  specify  in
 the  notification.”

 So,  I  have  not  done  anything  new.  f
 have  only  _incorporated  the  section
 which  is  already  in  the  Act.  It  is  al-
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 ready  in  the  corresponding  provision
 in  section  80J.  When  you  are  substi-

 tuting  section  80J  by  section  80-I,  you
 take  the  same  provision,  that  is  all.

 SHRI  SATISH  AGARWAL:  Are

 you  substituting  section  80J  by  section
 80-1?  No,  you  are  adding  a  new  5607

 tion,  80-I.

 SHRI  :  VENKATARAMAN:  I

 will  explain  it.  Up  till  now  the  tax

 holiday  benefit  was  given  On  _  the

 basis  of  capital  employed.  Hereafter,

 it  will  be  given  on  the  basis  of  the

 income  earned.  Therefore,  after  1981

 section  80J  will  go,  and  for  the  period

 1981-85,  section  80-I  will  be  in  opera-
 tion.  For  industries  which  are  esta-
 blished  from  1981-82  the  new  provi-
 sions  of  section  80-I  will  apply,  and  in

 making  those  provisions  we  just  incor-

 porate  all  the  provisions  existing  in

 respect  of  capital  employed,  since  we

 are  changing  only  the  manner  of  com-

 puting  the  tax  holiday.  I  suppose  I

 have  made  myself  clear.

 There  is  a  question  of  principle  in-

 volved  in  this.  The  tax  holiday  bene-

 fit  given  on  the  basis  of  the  capital
 employed  hag  led  to  two  abuses.  First-

 ly  it  has  led  to  capital-intensive  indus-

 tries)  because,  irrespective  of  the
 fact  you  have  made  a  profit  or  not,
 whether  you  produce  or  not,  by  the
 mere  fact  that  you  have  invested  in

 heavy  machinery,  you  are  entitled  to

 7%  per  cent  of  the  return  89  tax  holi-
 day.

 The  Dandekar  Committee  went  into
 this  question,  and  they  said  that  this
 ‘was  a  wrong  principle,  and  that  the
 tax  holiday,  provision  should  be  so
 changed  that  it  is  related  to  produc-
 tion  and  profits  rather  than  to  mere
 investment.

 The  second  abuse  which  arose  was
 that  some  of  the  existing  companies
 were  able  to  expand  and  then  write
 off  the  losses  of  the  new  companies  in
 their  existing  companies’  profit  and
 loss  account,  and  at  the  same  time
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 claim  the  benefit  of  tax  holiday  on

 the  basis  of  capital  employed  in  the

 new  industry,  with  the  result  that

 more  and  more  concentration  of  in-

 dustries  took  place  in  bigger  houses.  A

 new  industry  started  by  a  new  entre-

 preneur  ‘was  ata  comparatively
 greater  disadvantage  as  against  a

 new  industry  started  by  an  establish-

 ed  industrialist.  Therefore  it  is  that
 Government  thought  that  we  should
 now  change  the  computation  of  the
 tax  benefit,  and  we  therefore  linked
 it  to  productivity,  profit  and  income
 rather  than  to  the  money  that  was

 put  into  machinery  and  equipment.
 Therefore,  the  principle  cannot  be  ob-

 jected  to.  It  is  true  that  some  people,
 who  have  benefited,  particularly,  the

 existing  industries,  which  would

 get  a  double  benefit,  will  be  affected.
 But  we  are  committed  to  diversifying
 industries  not  only  with  regard  to
 places,  but  with  regard  to  persons
 also  and  if  we  want  new  entrepre-
 neurships  to  develop,  this  is  the  kind
 of  incentive  that  should  be  given  and
 that  is  the  kind  of  disincentive  also
 which  should  be  given  in  respect  of
 established  industries,

 Now  I  come  to  Government  amend-
 ments.  First  I  will  take  up  amend-
 ment  No.  153.  In  the  clause,  ag  it

 originally  stood,  Government  stated
 that  if  used  machinery  were  employ-
 ed,  then  it  would  not  be  entitleq  to
 any  tax-holiday  benefit.  This,  we
 thought,  was  very  harsh  since  a  small
 portion  of  used  machinery,  second-
 hand  machinery  can  be  used,  There-
 fore,  in  amendment  No.  153,  we  have
 saiq  that  the  tax-holiday  benefit  will
 be  available  provideg  the  machinery
 used  is  limited  to  20  per  cent  of  the
 total  investment  on  machinery  in  the
 company.  This  is  the  liberalisation
 which  hag  been  given  and  I  am  sure
 it  will  be  welcome.

 Amendment  Nos.  154  and  155  seek
 to  extend  the  benefit  by  one  year,  In
 the  clause  as  it  stands,  q  person  ”
 entitled  to....  ua  न
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 थी  फलखम्य बर्मा (दाजापुर): बर्मा  (शाजापुर):  उपाध्यक्ष

 महोदय  ,  मेरा  प्वाइंट  आफ  आ्डर  ह।  सदन
 में  कारण नहीं  हँ।

 SHRI  R.  VENKATARAMAN:  ‘The
 hon.  member  may  not  ask  for  quorum
 till  two.  He  cannot  raise  the  point  of
 order  on  that  once  the  House  has

 agreed.

 What  I  have  stateq  in  the  clause  is
 that  in  respect  of  income  derived  by
 new  industries,  they  can  get  20  per
 cent  in  respect  of  non-corporate  tax

 payers  ang  25  per  cent  in  respect  of

 companies  as  tax  reduction  for  a  pe-
 Tiod  of  seven  years,  It  was  repre-
 sented  both  in  the  House  and  _  else-
 where  that  the  seven-year  period  is
 not  enough.  They  thought  that  it  will
 take  about  two  to  three  years  for  a

 company  or  an  industry  or  a  unit  to
 earn  profit  and  therefore,  at  least  five
 year  tax  benefit  should  be  given
 after  that  three  years.  So,  we  ex-
 tended  it  to  eight  years,  allowing
 three  years  for  no-profit  period  and
 a  period  of  five  years  for  tax-benefit.
 after  that.  This  is  also  a  liberalisa-
 tion.  Shri  Banatwalla  wanted  more
 liberalisation,  He  said  that  it  should
 be  seven  years  from  the  date  on  which
 it  makes  profit.  If  a  company  goes
 on  showing  that  it  has  made  no  profit
 at  all,  then  the  Government  would
 not  get  any  revenue.  There  must  be

 certainly  a  time  limit  for  any  benefit
 that  we  are  giving.  He  also  said  that
 40  per  cent  should  be  given.  If  you
 calculate  all  the  benefits  that  we  are

 giving,  you  will  fing  that  in  the  first

 year,  as  much  as  50  per  cent  of  the
 income  can  be  geducted  in  one  form
 or  another.,  I  am  sorry,  1,  cannot  go
 farther  than  that.  I  have  already
 come  under  attack  from  my  friends
 on  the  other  side  for  giving  greater
 concessions  to  industry.  I  have  tried
 to  strike  a  balance  between  the  two
 views  ang  I  request  the  House’  to

 accept  my  amendments.

 Clause  17.  (Amendment  of  Section)
 807).
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 SHRI  ५,  M.  BANATWALLA;  I

 beg  to  mvove*:

 Page  16,  lines  21  and  22,—

 omit  “and  shall  be  deemed  to

 have  been  substituted  with  effect

 from  the  Ist  day  of  April,  1972.”

 (15).

 Page  16,  lines  24  and  29.

 omit  “and  shall  be  deemed  to

 have  been  inserted  with  effect

 from  the  1st  day  of  April,  1972”

 (17).

 SHRI  MOOL  CHAND  DAGA

 (Pali):  I  beg  to  move*:

 Page  16,  lines  21  and  22,—

 for  “and  shall  be  deemed  to

 have  been  substituted  with  effect
 from  the  Ist  day  of  April,  1972”
 substitute—

 “with  effect  from  the  1st  day
 of  April,  1981”  (16),

 Page  16,  line  25,—

 for  “the  Ist  day  of  April,  1972”
 substitute—

 “the  1st  day  of  April,  1981”
 (18).

 Page  18,—

 after  line  20,  inser'—

 ‘(c)  in  clause  (ili)  of  sub-
 section  (4)  for  the  words
 “thirty-three  yearsਂ  the  words

 “thirty-eight  yearsਂ  shall  be
 substituted’.  (19).

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  beg  to  move*:

 Page  16,  lines  21  and  22,—

 for  “and  shall  be  deemed  __  to
 have  been  substituted  with  effect

 “Amendments  moved  with  the  recommendation  of  the  President.
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 [Shri  Ata]  Biharj  Vajpai]

 from  the  Ist  day  of  Aprij,  1972”
 substitute—

 “with  effect  from  the  Ist  day

 of  April,  1972”  (183),

 Page  16,—

 after  line  22,  insert—

 *
 (88)  in  sub-section  (1),

 after  the  proviso  the  following
 proviso  shall  be  inserted,  name.

 ly—

 Provided  further  that  in  re-
 lation  to  the  profits  and  gains
 derived  by  an  assessee  being
 a  company,  from  an  industrial

 undertaking  which  begins  to
 manufacture  or  produce  arti-
 cles  or  ty  operate  its  cold

 storage  plant  or  plants  after
 the  3lst  day  of  March,  1981,
 or  from  a  ship  which  is  first

 brought  into  use  after  that

 date,  or  from  the  business  of
 of  a  hotel  which  starts  func-

 tioning  after  that  date,  the

 provisions  of  this  sub-section
 shall  have  effect  as  if,  for  the
 words  “six  per  cent.”,  the

 words  “ten  per  cent.”  had
 been  substituted.  (184).

 Page,  18,—

 after  line  20,  insert—

 “(cy  in  sub-section  (4),  the

 पीपा त  proviso  shall  be  omitted
 with  effect  from  the  Ist  day  of

 Aprf!,  1981.”  (187).

 SHRI  G.  M.  BANATWALLA:  Mr.

 Deputy-Speaker,  Sir,  this  is  a  very
 serious  thing,  Clause  17  igs  with  res-
 pect  to  the  modification  of  the  provi-
 sion  relating  to  tax-holiday.  The  de-
 finition  of  “capital  employedਂ  is
 sought  to  be  now  changed,  that  is,
 “capital  employedਂ  wil;  not  now  in-
 clude  long-term  borrowings,  and  the
 Whole  clause  is  being  given  a  retros=
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 pective  effect  from  ist  April,  1972.

 Since  you  want  me  to  be  brief,  I  will
 not  go  into  the  entire  history.

 The  objection  is  tg  the  retrospective
 effect—the  term  “capital  employedਂ
 shall  not  include  long-term  borrow-

 ings  not  only  prospectively  but  with

 retrospective  effect  from  1st  April,
 1972.  Our  hon,  Finance  Minister  has
 made  very  extensive  use  Of  this  idea
 of  “retrospective  effectਂ  irrespective
 of  the  norms  that  should  govern  the
 use  of  this  provision,  namely,  the  pro-
 vision  of  retrospective  effect.  There
 are  several  changes  in  tax-holiday,
 taxation  of  inter-corporate  dividends,
 income  and  wealth  of  private  trusts,

 de-recognition  of  partial  partition  of
 Hindu  undivided  families  and  so  many
 other  things  that  will  have  a  retros-
 pective  application.  Amendments  are
 proposed  in  the  Income-tax  Act  under
 Clause  12  with  retrospective  effect
 from  April,  1968,  under  Clause  15,
 with  retrospective  effect  from  April,
 1968;  under  Clause  17,  with  retrospec-
 tive  effect  from  April,  1972,  under
 Clauses  28  and  39,  with  retrospective
 effect  from  January,  1979  and  so  on.

 My  first  submission  is  that  such  an
 extensive  use  of  the  principle  of  “re-

 trospective  effectਂ  provision  militates
 against  the  assurances  that  have  been

 given  to  this  very  House,  There  have
 been  assurances  in  the  past  that  the

 changes  in  the  taxation  laws  would
 be  effective  only  prospectively.  Even
 in  the  Memorandum  explaining  the
 tax  provisions  of  the  Financial  Bill,
 1980,  we  are  told  “Changes  in  the
 rates  of  tax  as  also  in  the  provisions
 of  tax  laws  shoulg  ordinarily  be  made
 operative  prospectively  in‘  yelation  to
 current  incomes  and  not  in  relation
 to  incomes  of  the  past  years”.  JI,
 therefore,  submit  that  it  is  atrocious,
 to  say  the  least,  to  impose  financial
 obligations  on  a  citizen  which  he

 could  not  visualise  earlier.

 I  can  be  very  easily  told  that  this

 particular  obligation  could  be  visuali-
 sed.  The  matter  went  to  the  courts
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 and  it  was  on  technica]  grounds  that

 the  courts  have  held  that  “capital  em-

 ployed’”’  does  not  include  longterm
 borrowings.  But  then  what  was  the
 Government  doing  from  the  date  of
 the  decision  of  the  courts?  They  have
 been  sleeping  over  the  whole  matter.
 For  their  negligence  now,  all  innocent

 citizens  Who  have  baseq  their  transac-
 tions  on  wellsettled  laws  have  to
 suffer.  That  is  not  a  proper  policy
 to  be  adopted.

 14  brs.

 Mr.  Deputy  Speaker,  Sir,  one  has

 therefore  to  see  that  the  citizens  are
 not  penalised  for  the  lapses  and  neg-

 ligence  on  the  part  of  the  Government.

 They  could  have  come  earlier  ६०  this

 House,  but  they  went  on  sleeping  for

 three  to  five  years  after  the  deci-

 sion  of  the  court.  They  did  not  even

 choose  to  go  to  the  Supreme  Court
 but  they  are  now  here  for  the  purpose
 of  giving  retrospective  effect  to  all
 these  particular  provisions.

 Now,  the  Government  is  adopting
 double  standards  also.  Take  the  case
 of  clause  12—inter-corporate  dividends

 and  others.  It  should  be  related  to

 clause  44  and  if  we  look  at  the  Memo-

 randum  explaining  the  Finance  Bill’s

 provisions  we  are  told  that  clause  44

 has  come  up  in  order  to  give  sanctity
 to  certain  court  decisions,  Now,  Sir,
 at  certain  places  the  Government...

 MR.  DEPUTY-SPEAKER:  To

 clause  44  alsg  you  have  given  some

 amendments.  Please  stick  to  this  one
 now.

 SHRI  G..M.  BANATWALLA:  I  am

 pointing  out  the  double  standards—
 certain  principle  accepted  in  clause  44

 not  being  accepted  in  clause  17.  In

 the  case  of  clause  44  the.  Government

 Says  that  it  is  very  anxious  to  give
 sanctity  to  court  decisions,  to  Main-

 tain  the  sanctity  of  court  decisions.

 But  here,  in  the  case  of  clause  17,  no

 such  sanctity  is  envisaged.  However,
 I  shall  deal  with  clause  44,  to  which

 I  have  given  some  amendments,  when
 the  time  comes.
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 Now,  I  want  to  make  one  last  point
 about  this  distinction  that  ‘capital
 employed’  henceforth  shall  not  in-
 clude  long-term  borrowings  and  also
 the  particular  social  tinge  that  is
 there.  There  is  a  discrimination  being
 made  between  the  more  affluent  who

 possess  all  the  capital  to  invest  and
 those  weaker  people  who  may  not
 possess  al]  the  capital  but  have  long-
 term  borrowings  from  the  banks.  The
 capital  employed,  therefore,  should
 mean  capital  whether  owned  or  whe-
 ther  borrowed  or  any  other  kind  of
 capital  that  may  be  envisaged.

 With  these  words,  I  commend  my
 amendments  for  the  consideration  of
 the  House  and  I  hope  the  Hon.  Minis-
 ter  will  respond  positively  to  them.

 MR,  DEPUTY-SPEAKER:  Amend.
 ments  15  and  17?

 SHRI  G.  हत.  BANATWALLA:  Yes,
 Nos.  15  ang  17.

 MR,  DEPUTY-SPEAKER:  Shri
 Moo]  Chand  Daga.

 Your  amendments  are  Nos.  16,  18
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 SHRI  JYOTIRMOY  BOSU  ।  (Dia-

 mong  Harbour):  There  js  no  quorum

 in  the  House  Sir.  An  Adjournment
 Motion  can  be  admitted,  Sir,  there  is

 no  quorum,  How  are  you  going  to

 conduct  the  proceedings?

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Let  the

 quorum  bell  be  rung.  Now  there  is

 quorum.  Mr.  Daga  may  continue.

 आखिर  मों  यह  सवाल  पैदा  हाता  ही.  फि

 आप  यह  कानून  1972  से  बना  रह  ह  ऑर
 जा  असेसमेंट हो  चुकी  ही,  उनकी  इस  कानन

 के  अनसार आप  फिर  से  असेसमेंट करंग  उन्हों

 फिर  से  हरि आपन  करंगे  ता  क्या  यह  नियम

 विरुद्ध  नहीं  होंगा
 ।

 मं  कहता  ह.  कि  यह
 नियम  ३  होगा  ।  इसीलिए  मैंने  इसका

 पहली  अप्रैल  ,  1980 से  लागू  करने  के  लिए

 हरिकमण्ड किया  ही  ।

 MR.  DEPUTY-SPEAKER:  Now

 Shrj  Ata]  Bihari  Vajpayee,  on  amend-

 ments  Nos.  183  to  187.

 SHRI  SATISH  AGARWAL:  Sir,

 what  about  my  amendments?

 MR.  DEPUTY-SPEAKER:  They
 are  the  same.  Amendment  No.  145  is

 the  same  as  No,  15  and  146  ig  the
 same  as  17.

 SHRI  ATAL  BIHARI  VAJPAYEE:

 Sir,  I  have  a  submission  to  make:
 Mr.  Agarwal  will  speak  on  my  behalf.

 MR.  DEPUTY-SPEAKER:  Al]  right.

 SHRI  SATISH  AGARWAL:  Sir,
 will  you  be  kind  enough  to  get  us  one

 piece  of  information  from  the  Hon.

 Finance  Minister  with  regarg  to  clause
 17  whereby  Sec.  18(J)  is  being  retros-

 pectively  amended  with  effect  from
 ist  April,  1972,  if  he  is  able  to  give  the
 information?  Suppose  this  Sec.  18(J)

 JULY  31,  1980  Bill,  1980  296

 is  not  amended  retrospectively,  what

 is  the  amount  that  Government  has
 to  pay  and  supposing  this  is  amended,
 what  is  the  revenue  implication?  How
 much  more  are  you  going  to  get  for
 the  public  exchequer?  Have  you  a

 rough  calculation  about  these  figures?
 If  it  is  only  a  crore  or  so,  why  do  it

 retrospectively?  If  it  is  a  substantial
 Sum  which  the  Government  will  have
 to  refund  otherwise,  Jet  us  see  how
 much  it  15,

 MR.  DEPUTY-SPEAKER:  You  can
 reply  to  all  the  amendments.

 SHRI  R.  VENKATARAMAN:  If

 they  have  finished,  I  will  reply  to  all
 the  points.

 First  of  all,  Shri  Banatwalla  quoted
 the  observations  of  Shri  Morarji
 Desai,  but  if  he  himself  looks  into
 it  more  carefully,  Shri  Desai
 had  said  ‘I  propose,  therefore,
 to  apply  several  measures  for  making
 changes  in  the  tax  laws  as  also  in  the
 tax  rates  prospectively  to  current  in-
 comes  which  will  fall  due  for  assess-
 ment  next  year,  except  where  it  -
 felt  that  a  particular  measure  calls
 for  a  retro-active  application  of  the
 case’.  Therefore,  even  the  very
 ‘Bible’  which  he  hag  quoted  contains
 exceptions.  Nobody  can  say  that  no
 law  can  be  retro-active:  jt  will  depend
 on  the  merits  of  the  case,  Therefore,
 1,  am  defending  it  on  the  merits  of
 the  case:  I  am  not  merely  saying  that
 Government  has  the  power  to  do  it

 retro-actively  and  therefore  I  am  doing
 it.

 The  secong  question  askeg  by
 Shri

 Daga  and  a  number  of  others  is  ‘Why
 did  you  not  do  it  when  the  first  case
 Was  decided?  Why  diq  you  wait  for
 such  a  long  time?’

 14.09  hrs.

 [Sur  Suivray  प  PATIL  in  the  Chair]

 There  are  several  cases  in  the  High
 Courts.  One  case  which  was  decided

 by  the  Calcutta  High  Court  gave  थ

 decision  adverse  to  the  Government

 on  29th  April,  1976.  There  was  an-
 other  case  which  was  decided  in  the
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 Madras  High  Court  in  1977  adverse  to

 the  Government.  <A  third  case  in
 Allahabad  High  Court—the  date  is  not
 known,  but  about  that  time.  And  the
 fourth  case  ig  AndhrasHigh  Court
 case,  favourable  to  the  Government,
 in  1978....

 PROF.  MADHUY  DANDAVATE
 (Rajapur):  These  are  811  High  Court
 decisions.  As  far  as  the  Supreme
 Court  is  concerned,  there  has  been
 no  decision  at  all.

 SHRI  R.  VENKATARAMAN:  You
 are  supporting  my  argument.  I  will
 explain  what  the  consequenceg  will
 be.

 There  is  the  fourth  judgment  which
 is  in  favour  of  the  Government  from
 the  Andhra  High  Court  in  1978  If
 for  another  five  years  we  allow  this
 king  of  a  nebulous  thing  to  continue
 and  if  the  Supreme  Court  decides  in
 favour  of  the  Government  later,  there
 will  be  a  long  period  over  which  they
 will  have  to  repay,  and  greater  con-
 fusion  and  greater  hardship  will  be
 caused.  It  ig  not  a  question  of  the
 authority  of  the  Government  to  levy
 the  tax.  If  the  legality  of  the  tax  or
 the  right  of  the  Government  to  levy
 the  tax  were  in  question,  then  we  can

 say  that  we  will  wait  till  the  decision
 of  the  Supreme  Court.  All  that  those
 three  Courts  saiq  was,  what  you  have
 put  in  the  rules  should  have  been  in
 the  Act  and,  therefore,  this  was  ultra
 vires  the  Act.  I  will  deal  with  this
 matter  both  on  equity  and  in  law.

 In  1948,  for  the  first  time,  the  tax

 holiday  benefit  for  new  industries

 started,  was  given  On  the  basis  of  the

 capital  employed.  At  that  time,  a  rule
 was  framed  saying  that  “

 ‘capital  em-
 ployed’  means  pwned  capital  and  re-

 serves”;  it  diq  not  include  borrowed

 eapital,  The  situation  went  on  for
 20  years,  and  the  industry  accepted
 it  ang  there  was  no  question  about

 that  yule.  In  1968  somebody  recom-

 mended—there  is  always  a  difficulty

 when  you  appoint  experts,  they  recom.
 mend  something  and  you  pay  for  it—

 that  ‘capita]  employed’  should  include
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 longterm  borrowings,  and  on  the  basis
 of  that,  Government  again  introduced  a

 rule,  not  in  the  Act  but  again  in  the

 Tule,  that  ‘capital  employed’  would

 include  long-term  borrowings  from
 financial  institutions,  By  1972—this
 was  in  1969—,  within  about  two  years,
 the  Department  realised  that  a  double
 benefit  was  accruing  to  the  industry.
 In  respect  of  the  long-term  borrowings

 they  were  paying  interest,  and  on  that
 interest,  income-tax  was  deducted.
 Then  again  on  the  capital  employed
 for  long-term  borrowings,  they  were

 getting  a  seven  and  a  half  per  cent
 deduction  which  is  not  at  all  fair,
 reasonable  and  equitable.  Therefore,
 government  again  reintroduced  it  in
 the  rules  in  1972  saying  that  capital
 employeq  would  mean  the  owned

 capita]  and  the  reserves  and  that  it
 will  not  include  the  long-term  borrow.

 ings.  It  is  not  merely  in  the  rule,  but
 actually,  a  statement  was  made  on
 the  floor  of  the  House  by  the  then

 Finance  Minister,  Mr,  Chavan,  point-
 ing  out  that  these  two  double  benefits
 were  not  intended,  that  it  was  never
 the  intention  of  the  Government  to.

 give  both  the  benefits  and,  therefore,
 he  was  giving  Only  the  benefit  of  tax
 deduction  in  respect  of  owned  capital
 as  well  ag  the  reserves.  This  was
 done  in  the  rules.

 In  1975  or  around  1976  a  decision
 was  given  by  the  High  Court  saying
 that  capital  employed  will  irslude  the

 long-term  borrowings.  Sir,  many  of
 us  are  lawyers  angd  many  of  us  have

 practised  in  the  courts.  I  merely  ask
 you  to  reaq  this  particular  section  and

 say  whether  it  is  not  already  provided
 in  the  very  section  itself,  Sec.  80-J

 provides  for  the  benefit  at  the  rate  of
 6  per  cent  per  annum  on  the  capital
 employed  in  the  industria]  undertak-

 ing  or  a  ship  or  a  business  of  a  hotel,
 as  the  case  may  be,  computed  in_  the
 prescribeq  manner.  Everybody  knows
 ‘prescribed  manner’  means  prescribed
 in  the  rules.  ‘Prescribed’  means  pres-
 erihed  by  the  rules.  We  have  stated
 in  the  section  itself  that  capital  em-
 ployed  will  be  computed  in  the  man-
 ner  prescribed  and  in  the  prescribed
 rules,  we  have  said  that  only  the
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 owned  capital  ang  reserves  will  be
 treated  as  capital  employed.  But  to

 give  an  etymological  interpretation
 and  to  say,  ‘Therefore,  capita]  em-
 ployed  shoulg  include  the  ‘borrowed
 capital’,  in  my  humble  opinion,  runs
 counter  and  contrary  to  the  section.
 In  fact,  if  I  were  practising  as  I  used
 to  do  in  the  courts,  I  would  have  said
 that  the  judgment  of  the  learned
 Judge  is  contrary  to  law,  weight  of
 evidence  anq  probabilities  and  लोन
 cumstances  of  the  case.  So  much  for
 the  law  on  the  subject.

 Now,  I  will  dea]  with  the  equitable
 part  of  it.  Many  people,  in  spite  of
 the  decision,  have  continueg  to  pay
 under  protest  the  tax  ag  computed  by
 the  Department,  But  some  big  asses-
 sees  who  have  recourse  to  tax  consul-
 tants  and  who  can  challenge  the  Gov-
 ernment,  of  course,  have  refused  t0
 pay  and  taken  the  risk  of  not  paying.
 It  is  the  latter  class  which  is  now

 fighting  tooth  and  nail  against  the
 amendment.  If  the  intention  of  the
 government  haq  been  from  1948.0  to
 allow  a  tax  holiday  benefit  only  in
 respect  of  capital  employed  in  the
 sense  that  it  is  the  owned  capital  and
 reserves  and  if  the  section  itself  says
 that  it  shall  be  computeg  in  the  man-
 ner  prescribed,  merely  because  some
 decisiogs  have  said  that  it  is  beyond
 the  powers  of  the  section,  nobody  can
 say  that  the  Government  was  wreng
 in  this.  The  Government  was  not  at
 all  wrong.  It  hag  put  it  in  the  rule
 in  1948  and  in  1948  it  has  not  been
 challenged  ang  questioned.  From  1969
 to  1972  when  it  was  in  favour  of  the
 assessee  it  was  not  challenged.  Again
 in  1972  when  it  was  put,  it  wag  not
 challenged.  But  it  is  now  challenged.
 My  humble  submission  ig  this.  It  is
 only  those  who  should  have  paid  the
 tax  and  who  have  taken  the  risk  of
 not  paying  the  tax  according  to  the
 rules  will  be  affected.  This  tax  is
 payable.  There  can  be  no  two
 opinions  about  it  Nobody  can  get
 १  double  benefit  at  the  cost  of  society,
 who  is  paying  for  al]  these  benefits?
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 We  have  to  take  the  other  people  to
 give  this  benefit  to  be  a  small  class
 of  industrialists  and  when  we  try  to
 Give  them  more  assistance;  they  take
 advantage  of  it  and  then  they  try  to
 exploit  it  if  there  js  advantage  for
 their  own  ends.

 Sir,  this  is  what  will  heppen  if  the
 clause  is  passed.  What  will  happen  if
 the  clause  is  not  passed?  Jf  the  clause
 is  passed,  such  of  those  people  who

 ought  to  have  paid  but  who  have  not
 yet  paid  will  have  to  pay  now.  If
 the  Clause  is  not  passed,  those  who
 have  paid  according  to  the  law  or
 according  to  the  rules,  can  go  to  the
 Commissioner  ef  Income-tax  and  say
 that  the  rule  is  ab  initio  void  and  ask
 for  reopening  of  their  entire  assess-
 ment  and  then  ask  for  their  taxes  to
 be  re-adjusted  in  which  case,  we  do
 not  know,  how  much  we  will  have  to
 pay  for  the  whole  lot  of  the  years;
 from  1972  cases  will  be  reopened.
 People  say  that  there  is  a  limitation  in
 respect  of  reopening  of  cases.  There
 is  only  one  limitation  in  respect  of
 reopening  of  cases  by  Government.
 The  assessee  can  always  go  and  ask
 for  the  case  to  be  reopened  on  the

 ground  that  there  has  been  some  mis-
 take.  And  this  is  a  quasi-judicia]  de-
 cision  of  the  authority  whether  it
 should  be  reopened  or  not.  I  cannot
 give  any  instructiong  that  he  should
 not  reopen  the  case;  nor  would  IJ  ever
 do  that.  Therefore,  jet  us  look  at  it
 from  the  point  of  view  of  country,  the

 Society  and  the  Parliament.  Are  we
 prepared  to  give  a  furtker  additional
 benefit  to  to  a  small  class  of  people
 who  should  have  paid  the  tax  accord-

 ing  to  the  rules  ang  regulations  but
 who  were  merely  exploiting  the  deci-
 Sion  in  their  favour,  for  the  purpose
 of  depriving  the  society  and  the  State
 of  the  revenue?  Or,  do  you  want  it
 to  be  interpreteg  in  such  a  way  that
 those  who  have  paid  the  tax  accord-

 ing  to  the  rules  framed,  according  to
 the  Jaw  framed,  shoulq  be  given  this

 protection?
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 Therefore,  Sir,  there  hag  been  a

 meaningless  objection,  opposition  and

 ‘obstruction  to  this.  ।  very  strongly

 pleag  with  the  House  that  this  House

 should  accept  it  unanimously.

 PROF.  MADHU  DANDAVATE:  I

 have  a  clarification  to  ask.  You  have

 pointed  out  the  difficulty  that  all  those

 past  records  will  be  gone  through  and

 people  will  be  demanding  readjust-

 ments  to  be  made.  So,  jt  goes  either

 way.  Even  when  retrospective  effect

 is  given,  there  also,  you  are  required

 to  do  a  jot  of  administrative  work.

 So  the  difficulties  are  on  both  sides.

 SHRI  R.  VENKATARAMAN:  No.

 Because,  in  those  cases  where  the

 department  has  not  accepted,  they

 have  fileq  the  appeals.

 Therefore,  only  those  cases  would

 be  treated  as  if  they  are  pending  and,

 in  those  cases,  there  will  be  no  diffi-

 culties.  It  will  be  in  cases  which

 have  been  closed,  on  the  basis  of  the

 existing  law,  that  the  question  of  re-

 opening  wil]  come  and  then  it  will

 alsy  require  the  calling  back  of  the

 accounts  of  the  past  years.

 SHR:  SATISH  AGARWAL:  Can

 you  give  us  some  rough,  calculation

 of  the  amount  ।  had  asked  for?

 SHRI  5ं  VENKATARAMAN:  It  is

 not  possible  to  quantify  it.

 MR.  CHAIRMAN:  There  is  Amend-

 ment  No.  151  to  Clause  12  by  Govern-

 ment.

 SHRI  SATISH  AGARWAL:  Just

 a  minute.  Are  you  going  back  to

 Clause  12?
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 MR.  CHAIRMAN:  ।  am_  only
 putting  the  Government  Amendment
 No.  151  to  the  vote  of  the  House.

 SHRI  SATISH  AGARWAL:  In
 certain  cases,  the  hon.  Minister  has
 moved  amendments  with  retrospec-
 tive  effect  and  are  accepted.  Be  care-
 ful  about  that.  And  go  slow.

 Clause  12—

 MR.  CHAIRMAN:  I  am  just  tak-
 ing  up  Clause  12,  Amendment  No.  151
 moved  by  Government.  and  then  I
 wilj  take  other  amendments.

 The  question  is:

 “Page  11,  for  lines  7  to  20,  sub-
 stitute—

 ‘12.  In  the  Income-tax  Act,—

 (a)  Insertion  of  new  sections  80  AA
 and  80  AB.—.after  section  80A,  the

 following  section  shall  be  inserted
 and  shall  be  deemed  to  have  been
 inserteq  with  effect  from  the  Ist
 day  of  April,  1968,  namely:—

 “80AA.  Computation  ofi  deduction

 under  section  89M.—Where  any

 deduction  is  required  to  be  allowed

 under  section  80M  in  respect  of  any

 income  by  way  of  dividends  from a
 domestic  company  which  js  in-

 cluded  in  the  gross  tota]  income

 of  the  assessee,  then,”  notwith-

 standing  anything  contained  in

 that  section,  the  deduction  under

 that  section  shall  be  computed

 with  reference  to  the  income  by

 way  of  such  dividends  as  com-

 puted  in  accordance  with  the  pro-

 visions  of  this  Act  (before  mak-

 ing  any  deduction  under  this

 Chapter)  and  not  with  reference

 to  the  gross  amount  of  guch

 dividends.”;

 (b)  after  section  80AA  as  go  in-

 serted,  the  following  section  shall  be
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 inserted  with  effect  from  the  Ist

 +  day  of  April,  1981,  namely: ।

 ‘80AB.  Deductions  to  be  made

 With  reference  to  the  income  in-

 cluded  in  the  gross  total  income

 Where  any  deduction  is  re-

 quired  to  be  made  or  allowed

 80M)  includeq  in  this  Chapter
 under  the  heading  “‘C-Deductions
 in  respect  of  certain  incomesਂ  in
 respect  of  any  income  of  the
 nature  specified  in  that  section

 which  is  included  in  the  gross
 total  income  of  the  assessee,  then,

 notwithstanding  anything  con-
 tained  in  that  section,  for  the  pur-
 pose  of  computing  the  deduction
 under  that  section,  the  amount  of
 income  of  that  nature  as  com-

 puted  in  accordance  with  the

 provisions  of  this  Act  (before
 making  any  deduction  under  this

 Chapter)  shall  alone  be  deemed
 to  be  the  amount  of  income  of
 that  nature  which  is  qerived  or
 received  by  the  assessee  and
 which  is  includeg  in  his  gross
 tota]  jncome.”...  (151).

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  we  take

 up  amendment  No.  12  moved  by  Shri

 Agarwal.  -.  Do  you  want  to  withdraw
 it?

 I  shall  now  put  amendment  No.  12
 to  the  vote  of  the  House.

 Amendment  No.  12  was  put  and
 negatived.

 MR.  CHAIRMAN:  ।  shall  now  put
 amendments  No.  181  and  182  to  the
 vote  of  the  House.

 Amendments  Nos.  181  and  182
 were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  12,  ag  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
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 Clause  12,  as  amended,  was  added.

 to  the  Bill.

 Clause  13

 MR.  CHAIRMAN:  I  shall  now  put
 amendments  No.  13  and  14  to  the

 vote  of  the  House.

 Amendments  Nos,  13  and  14  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  13  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  13  was  added  to  the  Bill.

 Clause  14

 MR.  CHAIRMAN:  Amendment.
 No.  141  standing  in  the  name  of  Shri

 Satish  Agarwal.

 SHRI  SATISH  AGARWAL:  Sir,
 this  is  a  very  innocent  amendment.
 The  Minister  wanteg  to  explain.

 SHRI  R.  VENKATARAMAN:  The

 point  really  is  that  in  respect  of  cur-
 rent  year  the  year  in  which  the  new
 tax,  that  is,  twelve  thousang  exemp-
 tion  limit  will  come  into  operation,  the
 advance  tax  wil]  be  collected  this
 year  and  will  come  into  operation  next

 year.  But  this  will  be  shifted  as  from
 part  III  to  part  I  at  the  next  year
 with  the  result  that  it  will  take  effect
 from  the  year  1980-81.  People  will
 not  lose  money  which  they  spend  on
 the  education  of  children  jin  the
 interim  period.

 SHRI  SATISH  AGARWAL:  In-
 terim  periog  means  1980-81.

 SHRI  R.  VENKATARAMAN:  In-
 terim  period  means  this  year.

 SHRI  SATISH  AGARWAL:  See
 to  your  explanation  at  page  12.
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 It  says  ‘Section  80FF  of  the  Income-
 tax  Act  shall  be  omitted  with  effect
 from  the  ist  day  of  April,  1981.’  The
 notes  on  Clauses  gays  this:

 ‘Clause  14  seeks  to  omit,  with
 effect  from  Ist  April,  1981  section
 80  FF  of  the  Income-tax  Act,  relat.
 ing  to  deduction  in  respect  of  ex-
 penses  on  higher  education  of  spe-
 cified  dependent  relatives.  The
 deduction  will  not,  therefore,  be
 available  for  the  assessment  year

 1981-82  and  subsequent  years.’

 That  is,  assessment  year  1981-82  is
 accounting  year  1980-81.  If  he  gpends
 on  education  in  respect  of  specified
 relatives  he  will  not  get  deduction

 for  the  assessment  year  1981-82.

 SHRI  R.  VENKATARAMAN:  I
 wil}  explain  it.  The  tax-exemption
 limit  comes  jnto  operation  from  1981-
 82.  Until  then  the  present  law  is  in

 operation.  Under  the  present  law  a
 person  whose  exemption  is  only  up
 to  10,000  is  entitled  to  this  benefit.  It

 is  Only  when  the  exemption  limit
 goes  to  12,000,—it  is  from  that  year—
 the  benefit  does  not  apply  to  him.  Be-
 cause  he  has  already  reached  the
 12,000  rupees  limit.  So  even  under
 the  old  law  he  was  not  entitled  to  the
 benefit.  I  qon’t  know  whether  I  have
 made  myself  clear.

 SHRI  SATISH  AGARWAL:  I  am

 sorry  your  explanation  runs  counter
 to  what  is  written  there  in  page  112.
 You  have  made  this  specifically  clear
 that  deduction  will  not  be  available
 for  the  dssessment  year  1981-82.
 Assessment  year  1981-82  is  based  on

 the  accounting  year  1980-81.  It  is
 Plain  and  simple.  Is  it  not?  It  is  not
 available  for  accounting  year  1980-81.
 Your  10,000  wil]  not  help  it.  Your

 12,000  will  not  help  it.  That  is  why
 I  say,  it  is  for  higher  education  of
 certain  specified  dependent  relatives,
 who  are  already  undergoing  higher
 education.  It  does  not  relate  to  big
 industrial  houses,  Tatas  or  Birlas.  It
 is  only  for  higher  edvcation.
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 SHRI  R.  VENKATARAMAN;:  The:

 position  which  I  have  stated  is  correct.
 As  long  as  the  tax  limit  is  only  10,000
 the  person  will  be  entitleg  to  the
 benefit  of  80  FF.  When  the  tax
 exemption  goes  to  12,000  thereafter
 he  will  not  be  entitled  to  the  benefit.
 This  is  the  position.

 SHRI  SATISH  AGARWAL.  It  means
 in  the  next  assessment  year  he  will
 not  get  it.

 SHRI  3  VENKATARAMAN:  It  is

 a  matter  for  interpretation  and  I  have

 already  stated  the  position.

 MR.  CHAIRMAN.  I  will  now  put
 amendment  No.  141.0  moved  by  Shri

 Satish  Agarwal  to  Clause  14  to  the
 vote  of  the  House.

 Amendment  No.  141  was  put  and’

 negatived.

 MR.  CHAIRMAN:  Now  the  question

 ig:

 “That  Clause  14  stand  part  of  the:
 Bill.”

 The  motion  was  adopted.

 Clause  14  was  added  to  the  Bill.

 Clause  15

 MR.  CHAIRMAN:  Government  Am-

 endment  No.  152  has  already  been

 moved.  I  will  put  it  to  vote.  The

 question  is:

 Page  12,  for  lines  5  and  6,  substi-

 tute—

 “substituted  with  effect  from  the

 1st  day  of  April,  1981,  namely:—”.

 (152)

 The  motion  was  adopted.

 MR.  CHAIRMAN:  I  will  now  put
 amendment  Nos.  33  and  34  moved  by’
 Mr.  Banatwalla  to  vote.
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 Amendments  Nos.  33  and  34  were  put
 and  negatived.

 SHRI  SATISH  AGARWAL:  I  have

 got  Amendment  Nos.  142  and  143.

 MR.  CHAIRMAN:  It  is  the  same  as
 33  and  34.

 SHRI  SATISH  AGARWAL:  Your
 amendment  cOvers  my  amendment  No.
 148  with  regard  to  retrospective  effect.
 You  are  going  to  enforce  it  from
 1961-62.  If  your  amendment  is  to  this
 effect  that  it  will  not  apply  from
 1961-62  then  it  is  all  right,  but  you
 said  something  there.

 MR.  CHAIRMAN:  Now,  Amend-
 ments  Nos.  142  and  143.

 SHRI  SATISH  AGARWAL:  You
 put  them  to  the  vote  of  the  House.

 MR.  CHAIRMAN:  It  does  not  arise,
 because  your  amendments  Nos.  142  and
 143  are  identical  to  the  amendments
 Nos.  33  and  34  moved  by  Mr.  Banat-
 Walia  and  those  amendments  have
 been  negativeg  by  the  House.

 Now,  the  question  is:

 “That  Clause  15,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 '  Clause  15,  as  amended,  was  added  to
 ध  the  Bill.

 Clause  16

 MR.  CHAIRMAN:  I  will  now  put
 amendments  Nos.  153,  154  and  155
 moved  by  Shri  8.  Venkataraman.

 The  question  is-

 Page  14,  line  3,  for  “Explanation  2”,
 substitute—

 “Explanation  2.—Where  in  the
 case  of  an  industrial  undertaking,
 any  machinery  or  plant  or  any  part
 thereof  previously  used  for  any  pur-
 pose  is  transferred  to  a  new  business
 and  the  total  value  of  the  machinery '  Or  plant  or  part  so  transferred  does
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 not  exceed  twenty  per  cent.  of  the
 total  value  of  the  machinery  or

 plant  used  in  the  business,  then,  for
 the  purpose  of  clause  (ii)  of  this

 sub-section,  the  condition  specified
 therein  shall  be  qeemed  to  have  been

 complied  with.

 Explanation  3.  (153)

 Page  14,  line  38,  for  “six”  substitute
 “seven”.  (154)

 Page  15,  line  1,  for  “six”  substitute
 “seven’’.  (155)

 The  motion  was  adopted.

 MR.  CHAIRMAN.  I  shall  now  put
 amendments  Nos.  54,  103,  104  and  105
 to  the  vote  of  the  House.

 Amendments  Nos.  54,  103,  104  and  105
 were  pur  and  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 amendment  No.  108  to  the  vote  of  the
 House.

 No.  108  was  put  and

 negatived.

 Amendment

 MR.  CHAIRMAN.  I  shall  now  put
 amendment  No,  144  to  the  vote  of  the
 House.

 Amendment  No.  144  was  put  and

 negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  16,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  16,  as  amended,  was  added  to
 the  Bill.

 Clause  17

 MR.  CHAIRMAN.  I  shall  now  put
 amendments  Nos.  15  and  17  to  the

 voteg  of  the  House.

 Amendments  Nos.  15  and  17  were  put
 and  negatived.

 SHRI  MOOL  CHAND  DAGA:  Sir,  I!
 seek  permission  of  the  House  to  with-
 draw  my  amendments  Nos.  16,  18  and
 19,

 -
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 MR.  CHAIRMAN:  Hag  the  _  hon.
 Member  leave  of  the  House  to  with-
 draw  hig  amendments?

 SOME  HON.-MEMBERS:  No.

 MR.  CHAIRMAN:  I  will  now  put
 “Amendments  Nos.  183,  184  and  187
 by  Shri  Mool  Chand  Daga  to  the  vote
 of  the  House.

 Amendments  Nos.  16,  18  and  19  were

 put  and  negatived.

 MR.  CHAIRMAN.  I  shall  now  put
 amendments  No.  183,  184  and  187.0
 moved  by  Shri  Atal  Bihari  Vajpayee
 to  the  vote  of  the  House.

 Amendments  Nos}  183,  184  and  187.0
 were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  17  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  17  was  added  to  the  Bill.

 (Amendment  of  section
 80  JJ)

 Clause  18.

 SHRI  R.  VENKATARAMAN.  I  beg
 to  move*:

 Page  18,  for  lines  21  to  28,  substi-
 tute—

 ‘18.  In  section  80JJ  of  the  Income-tax

 Act,  with  effect  from  the  1st  day  of

 April,  1981,—

 (a)  in  Clause  (a),  for  the  words
 “ten  thousand  rupees”,  the  ‘words

 “fifteen  thousand  rupeesਂ  shall  be

 substituted;

 (b)  for  clause  (b),  the  following

 clause  shall  be  gubstituted,  namely  :—

 “(b)  in  any  other  case,  one-fifth
 of  the  aggregate  amount  of  such

 profits  and  gains  or  fifteen  thou-

 sand  rupees,  whichever  is  higher:
 -
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 Provided  that  in  computing  the

 aggregate  amount  of  such  profits
 and  gains  in  a  case  where  the  pro-
 fits  and  gains  derived  from  a  busi-
 ness  of  poultry  farming  exceed
 seventy-five  thousand  rupees,  such
 excess  shal]  be  ignored.”’  (156)

 Originally,  the  tax  concession  given
 for  poultry  farming  as  well  as  live-
 stock  breeding  ‘was  maximum  of
 Rs.  15,000  or  one-third  of  the  net  pro-
 fit,  whichever  was  less.  Several  repre-
 sentations  had  tome  to  Government
 thereafter  and  they  said  that  larger
 deductiong  should  be  given.  Govern-
 ment  have  considered  this  and  come

 forwarq  with  an  amendment  under
 which  poultry  farming  will  be  exempt
 from  tax  to  the  extent  of  Rs.  15,000
 and  they  will  be  liable  to  tax  on  the
 income  above  Rs.  15,000.

 So  far  as  the  live  stock  breeding  is

 concerned,  they  would  be  entitled  to
 tax  deduction  of  Rs.  15,000  or  one-
 fifth  of  the  total  income,  whichever  is
 higher.  We  have  taken  note  of  the
 horse  and  cattle  breeding  requirements
 and  have,  therefore,  revised  it  in  the
 manner  I  have  presented.

 MR.  CHAIRMAN:  The  question  is:

 Page  18,  for  lines  21  to  28,  substi-
 tute—

 "18.  In  section  80JJ  of  the  Income-
 tax  Act,  with  effect  from  ist  day  of

 April,  1981,—

 (a)  in  clause  (a),  for  the  ‘words
 “ten  thousand  rupees’,  the  words
 “fifteen  thousang  rupeesਂ  shall  be

 substituted;

 (b)  for  clause  (b),  the  following
 clause  shall  be  substituted,  name-

 ly:—

 “(b)  in  any  other  case,  one-fifth
 of  the  aggregate  amount  of  such

 profits  ang  gains  or  fifteen  thou-

 sand  rupees,  whichever  is  higher:

 *Amendments  moved  with  the  recommendation  of  the  President.
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 Provided  that  in  computing  the

 aggregate  amount  of  such  profits
 and  gains  in  a  case  where  the  pro-
 fits  and  gains  derived  from  aq  busi-
 ness  of  poultry  farming  exceed

 seventy-five  thousand  rupees,  such
 excess  shall  be  ignored.”

 ।  (156)

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  18,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  18,  ag  amended,  was  added  to
 the  Bill.

 Clause  19  was  added  to  the  Bill.

 MR.  CHAIRMAN:  There  is  an

 amendment  to  insert  a  new  clause.

 Mr.  Daya.

 SHRI  MOOL  CHAND  DAGA:  iI

 am  not  moving  it.

 Clause  20.-(Amendment  of  section
 80  RR)

 SHRI.  RAMAVATAR  SHASTRI

 (Patna).  I  beg  to  move:

 Page  18,  lines  43  and  44,—

 for  “musician,  actor  or  sportsman

 (including  an  athlete)”

 sulistitute—

 “artist  (including  musician  and

 actor),  sportsman  (including  an

 athlete)  or  author’.  (110)

 MR.  CHAIRMAN:  I  now  put
 amendment  No.  110  moved  by  Shri

 Ramavatar  Shastri  to  the  vote  of

 the  House.

 Amendment  No.  110  was  put  and
 negatived.

 ह
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 MR.  CHAIRMAN:  The  question  is:

 “That  clause  20  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  20  was  addeg  to  the  उ.
 Clauses  21  to  23  were  added  to  the  Bill.

 Clause  ”  (Amendment  of  Section  139)

 Amendment  made:

 Page  20,  line  17,  for
 or’’,

 substitute  “individuals;”  (157)

 (SHRI  R.  VENKATARAMAN)

 “individuals;

 MR.  CHALRMAN:  The  _  question
 is:

 “That  clause  24,  as
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  24,  as  amended,  was  added  to
 the  Bill.

 amended,

 Clause  25  was  added  to  the  Bill.

 Clause  26.  (Amendment  of  Section  155)

 SHRI  R.  VENKATARAMAN:  ।  beg
 to  move":

 Page  20,  line  31,  for  “section  155”

 substitute  “section  155  of  the
 Income-tax  Act’.  (158)

 It  is  only  formulatory,  i.e.  it  gives
 a  clarification  of  words.  ,

 MR.  CHAIRMAN:  The  question
 is:

 Page  20,  line  31,  for  “section  155”

 substitute  “section  155  of  the

 Income-tax  Act”.  (158)

 The  motion  was  adopted.

 recommendation  of  the  President,
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 MR.  CHAIRMAN:  The  question
 is:

 “That  clause  26,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  26,  ag  amended,  was  added  to
 the  Bill.

 Clause  27,  was  added  to  the  Bill.

 Clause  Sf  (Amendment  of  Section  171)

 SHRI  MOOL  CHAND  DAGA:  I

 move  amendments  No.  20,  2  and  22

 together,  because  they  are  all  correlat-
 ed.  J  beg  to  move*:

 Page  23,  line  20,—

 for  “31st  day  of  December,  1978”
 substitute  “18th  day  of  June,

 1980  being  the  date  of  introduc-
 tion  of  the  Finance  (No.  2)  Bill,
 1980”  (20)

 Page  23,  lines  25  to  28,—

 omit  “and  any  finding  recorded
 under  sub-section  (3)  to  that  effect
 whether  ‘before  or  after  the  18th

 day  of  June,  1980  being  the  date  of

 introduction  of  the  Finance  (No.  2)

 Bill,  1980,  shall  be  and_  voidਂ

 (21)

 Page  23,—

 after  line  41,  insert—

 ‘(b)  in*the  Explanation,  in  clause
 (छ)  the  words  “or  bothਂ  shall  be

 omitted’  (22)

 ऋ9स  SATISH  AGARWAL:  I  beg  to
 move:

 Page  23,  line  20—

 for  “1978”  substitute  “1980”  (147)
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 MR.  CHAIRMAN:  Mr.  Daga,  are

 you  interested  in  saying  something  on

 your  amendment?

 SHRI  MOOL  CHAND  DAGA:  Yes,

 Sir.

 SHRI  R.  VENKATARAMAN:  If

 there  are  some  points,  I  will  reply  at

 the  end.
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 SHRI  SATISH  AGARWAL:  Section
 171  of  the  Income  Tax  is  being  amen-

 deq  through  this  clause  28  making
 a  provision  applicable  with  retrospec-
 tive  effect.  I  am  sorry  to  say  that
 in  cases  where  retrospective  operation
 should  have  been  given  as  in  the  case
 of  long  term  savings  in  approved
 schemes,  the  hon,  Finance  Minister
 did  not  agree  to  my  suggestion.  Now,
 in  this  particular  case,  the  government
 is  going  to  negative  it  or  annul]  it  or
 derecognise  all  partial  partitions  with

 *Amendments  moveq  with  the  recommendation  of  the  President.
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 effect  from  1-1-1979.  I  would  like  to

 ask  the  hon.  Minister  if  an  ad-

 vance  tax  is  to  paid  in  the  month  of

 March,  somebody  partitioneg  the

 property  in  the  month,  say  of  January
 1979  or  February  1979,  all  the  diffe-

 rent  units  paiq  an  advance  tax  in  the
 month  of  March.  They  filed  their
 return  in  the  month  of  April  or  May
 1979  or  later.  Assessments  have
 been  finalised,  Tax  has  been  realised.

 Now,  supposing  everything  is  comp-
 lete.  Now  comes  1980.  In  i980

 also,  supposing  some  assessment  has

 been  taken  place.  You  introduce

 your  Finance  Bill  in  this  House  on
 18th  of  June,  1980  ang  then  you  say,
 partial  partition  after  31st  of  Decem-
 ber  1989;  it  means  with  effect  from
 Ist  January  1979  shall  be  and

 void,  so  far  as  the  income  tax  ig  con-

 cerned;  and  those  units  who  nave
 been  separated  by  registered  deeds  or

 otherwise,  now,  you  will  not  recognise
 them  for  jncome  tax  purposes.
 and  even  if  the  assessment
 has  been  taken  place,’  the  in-
 come  tax  officer  shall  holg  an

 enquiry  again  club  them  together  and

 assess  tax  on  the  remaining  HUF  re-

 alising  from  the  separating  units  and

 impose  fine  on  this,  realise  from  X  or

 Y  or  Z  or  anybody  else.  Will  it  not

 lead  to  litigation?  What  is  the  sense
 in  al]  this?  This  will  lead  to  a_  lot

 of  harassment  and  corruption  in  the

 department.  How  much  _  difference

 does  it  make?  Mr.  Daga’s  sugges-
 tion  15  quite  reasonable.  After  all,  it

 is  a  partial  partition  What  is  the

 total  revenue  involved?  ।  agree
 some  might  have  misused  it;  some

 people  might  have  misused  it.  But

 some  misuse  here  and  there,  the  Go-

 vernment  of  India,  does  not  take  note

 of  it  retrospectively,  I  could  very
 well  understang  the  provision  with

 regard  to  capital  employed  or  capital
 borrowed;  whether  it  shoulg  be  in-

 cluded,  because  then  the  Government
 of  India  shoulq  have  been  made  to

 Pay  Rs.  150  crores,  you  are  saving  Rs.
 150  crores.  You  are  going  to  realise
 more  Rs.  50  crores,  So,  Rs.  200  crores

 is  going  to  be  added  to  the  public  ex-

 chequer;  and  that  is  why  I  was  not
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 giving  in  my  criticism  with  regard  to

 that  amendment.  But  here  what  you
 are  going  to  do?  You  are  going  to

 reopen  everything;  you  aré  going  to

 club  and  derecognise  and  say..  Mr.

 Chairman,  you  are  an  eminent  advo-

 cate  of  the  Bombay  High  Court.  You

 will  appreciate  my  argument.  They

 say,  this  amendment  will  take  effect

 from  the  First  of  April  1980.  Other

 beneficial  amendments  will  give  re-~

 lief  to  the  blind,  a  relief  to  the  han-

 dicapped.  You  do  not  agree  for

 First  April  1980;  you  reject  my
 contention.  J],  said,  blin@  people
 should  be  given  benefit  from  First  of

 April  1980,  handicapped  people  should

 be  given  benefit  from  First  of  April
 1980,  Then  LIC  concession  and  811  that

 should  be  given,  exemption  from  First

 April  1980.  The  Finance  Minister

 did  not  agree  to  any  one.  You  either

 have  in  this  particular  Finance  Bill

 provisions  which  are  retrospective
 from  1961-62,  to  1968-72,  18  years  back

 or  you  have  provisions  from  1981  on-

 wards.  It  is  only  this  provision
 which  you  are  practically  having
 from  the  First  of  April  1980.  What

 is  the  sense?  How  much  misuse  _  is

 there?  How  much  defrauding  the

 government?  I  agree  that  there

 might  have  been  certain  cases  where

 partial  partition  might  have  taken

 place.
 But  I  say,  you  yourself  have  admit-

 ted  in  the  fine  Budget  speech,  you

 have  reduced  the  tax  from  72  per  cent

 to  66  per  cent;  and  then  you  say,  in

 your  speech,  that  the  revenue  impli-
 cation  will  be  nil.  It  means  you  are

 giving  a  benefit  of  8  per  cent,  reduc-

 ing  taxation  by  8  per  cent  without

 any  revenue  implication.  It  means

 you  have  admitted  indirectly  that  tax

 evasion  is  8  per  cent.  I  say,  it  is  20

 Per  cent,  How  much  difference  does

 it  make?  It  will  lead  to  litigation  it

 will  lead  to  complications.  For  God’s

 sake—my  only  amendment  is  this  that

 in  this  particular  clause  28—you  have

 it  prospective—You  accept  Mr.  Daga’s

 amendment,  18th  June  onwards.
 Do  not  reopen  the  past  cases;

 do  not  say  that  they  will  be

 derecognised,  they  will  be  and

 void.  It  will  leaq  to  litigation.  Those
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 people  are  not  going  to  pay  anytHing
 to  you.  Your  Department  has  _  got
 one  section  in  the  Income  Tax  Board
 which  is  writing  off  arrears.  Every
 day,  we  are  reading  in  the  news-
 paper  ..Every  day  We  are  reading  in
 the  newspapers  that  Rs,  5  crores,  Rs.
 10  crores  and  Rs.  100  crores  are  writ-
 ten  off  like  that;  it  is  a  continuous

 process.  On  the  one  hang  the  go-
 vernment  is  writing  off  arrears  of
 income-tax  against  those  people  from
 whom  yOu  cannot  realise.  But  those

 people  who  very  much  exist  in  this
 world  and  carry  On  business  and  get
 their  licence  from  you,  from  the  go-
 vernment  in  different  names  govern-
 ment  cannot  do  anything  whatsoever.
 So  far  as  economic  offienders  are  con-

 cerned,  let  the  government  take  strin-

 gent  action;  put  them  behind  the  jail,
 I  will  not  mind;  special  courts  for
 them—I  wil!  not  mind,  black  list
 them  for  all  practical  purposes  and
 do  not  invite  them  to  15th  August  or
 26th  January  functions—I  will  not
 mind  But  I,  plead,  for  God’s  sake  do
 not  disturb  the  whole  system,  do  not
 allow  harassment,  corruption  and  re-

 opening  of  those  cases  and  give  dis-

 cretionary  powers  to  the  income-tax
 officers  who  will  mint  money  like

 anything.

 15  hrs.

 SHRI  2.  VENKATARAMAN:  Public

 memory  is  short  ang  _  politician’s

 memory  is  shorter  still!  It  was  my

 esteemeg  friend  Satish  Agarwal  who
 last  year  moved  an  amendment  in  res-

 Pect  of  donations  made  by  Joint

 Hindu  Families  ang  made  it  retrospec-
 tive  from  1969..

 AN  HON.”  MEMBER:  Because  of

 Charan  Singh.

 SHRI  SATISH  AGRAWAL:  I  would

 have  accepteq  many  of  your  amend-

 ments  had  I  been  in  your  position
 then.  I  was  not  a  full-fledged  Minis-

 ter,  you  know  it  very  well.  You  can

 do  that  now.  In  fact  I  said  then  that
 I  was  very  much  in  agreement  with

 many  amendments  of  the  hon.  Mem-

 ber  but  I  was  not  in  a  position  to
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 accept  them.  You  know  it  very  well, .
 there  is  no  hiding  the  fact.”

 SHRI  R.  VENKATARAMAN:  That
 is  not  my  argument,  on  the  Finance
 Bill  let  us  have  some  fun.  But  that
 is  not  my  argument  certainly.

 I  have  in  this  Finance  Bill  trieq  to

 plug  a  number  of  loopholes  in  tax  ad-
 ministration.  In  fact  for  all  the  con-
 cessions  which  I  have  given  in  the
 direct  taxes,  I  have  saiq  that  I  am  not

 going  to  impvse  any  additional  taxa-
 tion  because  I  intended  to  recover  it

 by  better  tax  administration.

 One  of  the  ways  in  which  tax  eva-
 sion  has  been  going  On  is  to  resort  to
 the  fiction  of  Hindu  Undivided  Fami-
 ly.  That  is  not  Joint  Hindu  Family
 under  the  Hindu  law,  this  is  Hindu
 undivided  family  under  the  income-
 tax  law,  under  which  people  have
 evaded  taxes  to  the  maximum  extent

 possible.  My  friend  Satish  Agrawal
 knows  it  because  he  has  also  read  that
 report  of  the  Wanchoo  Commitee
 which  pointed  out  how  one  member
 became  a  member  of  7  or
 8.  Hindu  undivideq  families  and

 thereby  escaped  the  maximum  rate
 of  taxes  which  they  would  be  liable
 to  pay  if  they  were  assessed  as  indivi-
 duals.  If  gq  person  has  an  income  of
 Rs.  1  lakh,  he  becomes  a  member  of
 Hindu  Undivideqg  Family,  HUF,  with

 his  wife.  You  are  a  Jawyer,  every-

 body  is  a  lawyer.  Can  therg  be  a
 Hindu  joint  family  with  the  wife?  But

 you  could  have  a  HUF  with  the  wife
 under  the  income-tax  law.  Then  he
 becomes  a  member  of  the  HUF  with
 his  first  son;  then  he  becomes  a  mem-
 ber  of  the  HUF  with  his  brother,  then
 if  he  gets  a  grandson,  he  becomes  a
 member  of  the  HUF  with  his  grand-
 son.  If  a  man  distributes  his  income
 of  Rs,  1  lakh  over  five  such  HUF,  it
 becomes  Rs.  20,000  on  which  he  pays
 tax  at  the  rate  which  is  applicable  to
 20,000  and  not  at  the  rate  which  is
 applicable  to  Rs.  1  lakh  which  will
 be  the  maximum  rate.

 This  has  been  the  loophole  which
 has  been  going  on.  This  is  not  the
 first  time  that  I  have  saiq  it.  Right
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 from  the  time  that  I  came  into  Par-
 Hiament  I  have  protested  against  it.

 In  every  one  of  my  speeches,  I  have

 said  that  you  must  plug  this  whole

 H.U.F.  When  I  got  a  chance,  I  did
 it.  In  fact  if  people  had  read  my
 three  speeches,  on  the  Finance  Bills,

 they  could  have  even  written  my

 speech  because  it  contains  all  the

 things  which  I  have  said  in  the  House,

 The  point  raiseq  is:  why  did  you
 make  it  retrospective  from  ist  Janu-

 ary  1979?  For  H  U  F  oral  partition
 is  enough,  no  registered  partition  deed

 ig  necessary.  Therefore,  if  I  give  a

 prospective  date  as  Mr,  Oaga  wants

 everybody  would  come  forward  with
 ora]  partition  ang  say  that  they  have
 decided  to  divide  their  families  before
 18th  June,  1980.  For  generations  to

 ‘come,  that  will  be  recognised.  There
 is  no  neeq  for  a  written  document.

 SHRI  K.  BRAHMANANDA  REDDY

 (Narasaraopet):  Your  argument  can

 apply  to  1979  date  also.

 SHRI  5  VENKATARAMAN:  In
 one  mvre  minute,  IT  was  coming  4

 that  point.  Before  April  1979,  they
 would  have  fileq  their  returns  and

 there  they  would  have  declared  them-
 selves  whether  they  were  members
 of  the  ।  ;  or  not,  That  is  why  I
 have  उत  an  anterior  date  so  that
 they  cannot  come  forward  with  spu-
 Tious  oral  partitions  ang  then  evade
 the  law.  This  is  a  simple  proposition
 and  I  am  sure  the  House  will  accept
 it.

 MR.  CHAIRMAN:  ।  shall  now  put
 amendments  Nos.  20,  21  and  22  of
 ‘Shri  Daga  to  the  vote  of  the  House.

 Amendments  Nos.  20,  21  and  22  were
 put  and  negatived.

 MR,  CHAIRMAN:  I  shall  now  put
 ‘Shri  Agrawal’s  amendment  No.  147.

 Amendment  No.  147  was  put  and
 negatived,

 JULY  31,  1980  Bill,  1980
 कफ

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  28  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  28  was  added  to  the  Bill.

 Clauses  29  to  35  were  added  to  the
 Bill.

 Clause  66.—  (Amendment  of  section  2)

 MR.  CHAIRMAN:  We  take  up  clause
 36.  There  are  amendments.

 SHRI  RAMAVATAR  SHASTRI:  ।

 beg  to  move:

 Page  25,  line  25.

 after  “coffee,”  insert  “sugarcane,
 jute,  tobacco,  cotton.”  (111)

 Page  25,  line  28,

 after  “coffee,”  insert  “sugarcane,
 jute,  tobacco,  cotton,”  (112)

 SHRI  SATISH  AGARWAL:  I  beg
 to  move:

 Page  25,—

 (i)  line  18,—

 for  “1981”  substitute  ‘1980”;

 (ii)  line  20,  for  “1981”  substitute
 “1980”  (148)

 उन  पर  टक्स  नहीं  लगेगा।  मां  अपने
 भव  से  जानता  हूए  कि  गन्ना  उपजाने.  वाले

 बड़ो  बडो  किसान  हाते  हाँ।  ,जूट,  तम्बाक

 आर  कपास  की  भी  यही  स्थति  है।...  इन

 चीजों  का  उत्पादन  करने  वाले  किसा्नों  क्री

 सम्पत्त  भी  डढ़ा  लाख,  बालक  उससे  भी

 ज्यादा  हाती  है।  इस  विधेयक  में  उन्हें

 वैल्थ  टक्स  की  सीमा  से  बाहर  रखा  गया  नौ।'

 हमार  संसाधनों  का  आद्य  ह  कि  उन्हों  भी

 शामिल  किया  आाय।  प्लान्टॉद्न  वालों  पर

 we  car  लगा  दिया,  वह  त  ठीक  किया,

 4  4  4  4  4  छकना  नाहिए
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 MR.  CHAIRMAN:  Shri  Satish  Agar-
 wal.

 SHRI  K,  P.  UNNIKRISHNAN

 (Badagara):  May  I  move  my  amend-
 ments?

 MR.  CHAIRMAN:  After  this,  as  it
 will  look  a  little  awkwarg  at  this

 stage.

 SHRI  SATISH  AGARWAL:  Section
 2  of  the  Wealth  Tax  Act  is  being
 amended  by  Clause  36  whereby  defi-
 nition  of  word  ‘assets’  is  being  modi-
 fied  so  as  not  to  include  the  agricul-
 tural]  land.  When  we  are  discussing
 Clause  28,  the  hon.  Finance  Minister
 referred  to  his  speech  in  this  House

 regarding  partial  partition  of  H  U  फ.
 I  would  like  to  reming  him  of  his
 speech,  in  this  connection,  in  this  very
 House  which  is  on  record  that  15  per
 cent  population  of  this  country  is

 controlling  60  per  cent  of  the  land  and
 hence  there  is  a  case  for  taxing  the
 rural  rich.  Is  that  not  your  speech
 on  record,  Mr.  Finance  Minister  which

 you  made  by  sitting  over  here  and_  I

 sitting  over  there?  Now  Z  remind  you
 of  that  speech  and  your  commitment
 and  your  conviction.  Why  are  you  not
 taxing  the  rural  capitals  or
 the  rural  rich  and  why  are
 you  excluding  them  from  the
 purview  of  the  Wealth  Tax
 Act  and,  particularly,  those  people
 who  are  living  in  cities  having  agri-
 cultura]  lands,  adding  to  the  pressure
 on  the  land?  They  are  being  given
 this  benefit.  The  necessity  was  that
 of  those  people  who  are  having  in-
 come  from  other  sources  than  the
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 agricultural  land,  They  should  be  de-
 prived  of  the  agricultural  land  so  as

 to  make  it  available  to  the  landless

 farmers  in  the  rural  sector.  Instead

 of  doing  that,  you  are  putting  pre-
 mium  on  having  more  holdings  on  the

 rural  sector  apart  from  different
 sources  within  the  city.

 In  that  particular  background,  I  am

 saying  that  this  is  not  well  conceived
 of.  I  press  my  amendment.

 SHRI  R,  VENKATARAMAN:  Mr.

 Satish  has  levelleg  off,  what  I  have

 said,  he  has  replied  to.  The  point
 which  I,  want  to  place  before  the

 House  is  not  that  there  is  no  case  for

 taxing  the  rural  rich,  but  as  I  said,
 this  particular  tax  has  not  yielded

 sufficient  return.  There  have  been

 varioug  difficulties  of  valuation  and

 also  complaints  of  harassment  and

 So  on  and  with  all  that,  we  have  been

 able  to  get  hardly  about  Rs.  80  takhs.
 The  cost  of  administration  was  higher
 than  the  revenue  received,  Therefore,
 I  said,  this  is  a  matter  in  which  we

 may  give  up  the  revenue.  So  far  as

 taxing  the  rural  rich  is  concerned,  in

 spite  of  al]  your  protests,  we  have

 increased  the  prices  of  fertilisers.
 Then  you  did  not  support  us.  The

 fertilisers  are  used  by  the  richer  far-
 mers.  It  was  in  connection  with  the
 fertiliser  prices  that  I  saiq  that  15  per
 cent  of  the  people  own  60  per  cent
 of  the  land  and  you  are  giving  the

 benefit  of  subsidy  on  fertildser  vrices
 to  that  class  of  people,  That  is  what
 I  saig  last  year.  Now,  I  have  done  the
 same  thing.  Fertilisers  will  be  charged
 at  the  commercia]  rate  and  the  bigger
 and  richer  farmers  wil]  have  to  pay
 at  that  price.  So  far  as  the  tax  ad-
 ministration  is  concerned,  we  are

 governed  by  certain  canOng  of  +axa-
 tion,  equity,  productivity  of  the  tax,
 etc.  The  productivity  of  the  tax  in
 this  case  was  so  low  that  it  was  not
 worth  having  a  tax  whose  cost  of  271-
 lection  and  harassment  involved  was
 much  greater  than  the  return  on  it.
 That  is  why  we  dig  it.  On  principle,
 I  agree  that  the  rich,  whether  they
 are  in  the  agricultural,  urban  cr  in-
 dustrial  sector,  shoulq  be  taxed.
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 MR.  CHAIRMAN:  I  shall  now  put
 amendments  Nos.  111  and  112  moved

 by  Shri  Ramavatar  Shastri  to  the
 vote  of  the  House.

 Amendments  Nos.  111  and  112  were
 put  and  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 amendment  No.  148  moved  by  Shri
 Satish  Agarwal  to  the  vote  of  the
 House.

 Amendment  No.  148

 negatived.
 wds  put  and

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  36  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  36  was  added  to  the  Bill.

 Clause  37—(C  Amendment  of  section  5)

 SHRI  K.  P.  UNNIKRISHNAN:  i

 beg  to  move*:

 Page  25,  omit  lines  41  ang  42  (88)

 Page  26,  omit  lines  1  to  3  (89)

 Page  26.  omit  lines  4  to  6  (90)

 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move:

 Page  25,  line  41,  after  “coffee,”
 insert  “swgarcane,  jute,  tobacco,  cot-

 ton,”  (113)

 Page  26.  line  2,  after  “coffe>,”
 insert  “sugarcane,  jute,  tobacco,  cot-
 ton,”  (114)

 Page  26,  line  5,  after  “coffee,”
 insert  “sugarcane,  jute,  tobacco,  cot-
 ton,”  (115).

 SHRI  K.  P.  UNNIKRISHNAN:  Sir,
 direct  taxes  on  agriculture  have  so  far
 been  only  land  revenue,  cesses  and

 surcharge,  agricultural  income-tax  in
 a  few  States,  etc.  The  total  collection
 of  all  these  categories  in  1977  were

 only  Rs.  136  crores.  I  understand
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 even  now  it  is  only  Rs.  150  crores.
 It  is  only  in  Assam  and  Kerala  that

 agricultural  income-tax  is  being  seri-

 ously  collected  ang  has  a  significant
 revenue  impact.  Lang  revenue  and

 agricultural  income-tax  constitute,

 only  0.85  per  cent  of  the  national  in-

 come,  while  income-tax  and  wealth
 tax  from  non-agricultural  sources  pro-
 vide  2.6  to  2.7  per  cent.  I  had  also
 referred  to  the  declining  treng  in  this
 when  I  spoke  on  the  Finance  Bill.

 So,  the  Wealth  Tax  Act,  1957  was

 amended  as  a  result  of  many  demands
 from  our  own  undivided  Party  at  that

 time  and  scope  of  expression  of  ‘asset’

 Was  redefined  and  thgn  no  collections
 were  made  because  the  case  went

 upto  the  Supreme  Court,  the  constitu-
 tional  validity  was  challengeg  in  the
 case  of  Union  of  India  Vs.  Dhillon  and

 the  Supreme  Court  held  that  in  the
 Residuary  Entry  in  the  Union  List—

 Entry  97—in  List  I  of  Seventh  Sche-
 dule,  the  Parliament  was  empowered
 to  legislate  for  taxation  of  net  wealth.

 Now,  the  Finance  Minister,  I  am  sure,
 knows  that  even  when  that  was  »pera-
 tive—he  has  just  explained  the  ad-
 ministrative  difficulties—there  were  2
 large  number  of  exemptions  and

 after  the  exemptions,  it  was  only  peo-
 Ple  with  four  lakhs  ang  above  who
 were  caught  in  the  net.  But  there
 was  no  attempt  made  even  to  tax
 them.  Now,  the  Finance  Minister
 wants  to  go  back  on  the’  ‘previous
 commitment.  He  talks  of  the  resource
 mobilisation.  He  knows  what  has
 haprened  in  this  sector  after  green
 revolution.  He  knows  the  capacity  of
 the  agriculturists  in  the  cash  crop
 sector.  In  spite  of  all  this,  he  is  re-

 fus‘ng  to  implement  it  and  he  wants
 it  to  be  withdrawn.  I  do  not  want

 to  say  anything  about  the  political
 motivations  behind  it  except  to  say
 that  in  terms  of  equity,  this  is  a  re-

 trogressive  step.  If  there  are  difficul-
 ties,  what  he  shoulg  have  done  was
 to  have  a  special  wing  in  the  Tncome
 Tax  Department  itself.  I  know  in

 terms  of  valuation—crop  patterns
 vary  from  State  to  State  and  region  to

 region—there  are  difficulties.  But  he
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 shoulq  have  seen  to  it  that  the  proce-
 dure  was  streamlined.  Instead  of  that,
 it  is  disappointing  to  find  that  he  is

 refusing  to  see  the  writing  on  the  wall
 in  terms  of  resource  mobilisation.
 Therefore,  I  strongly  urge  upon  the
 hon.  Finance  Minister  to  accept  my
 amendment,

 SHRI  RAMAVATAR  £SHASTRI:

 Why  are  you  so  soft  towards  such
 rich  people  who  are  engaged  in  such
 cultivation  as  cotton,  etc.?  This  is  what
 I  have  mentioned  in  my  amendment.
 Why  is  it  s0?

 SHRI  R.  VENKATARAMAN:  I

 would  straightway  concede  that  the
 -xemption  of  aricultural  wealth  from
 Wealth  Tax  does  not  stand  the  scru-

 tiny  of  canon  of  equity  of  taxation  but
 it  does  stand  the  scrutiny  of  the  canon
 of  convenience  and  the  canon  of  pro-
 ductivity.  It  is  an  elementary  princi-
 ple  of  every  tax  administration  that
 if  you  have  to  spend  more  money  for
 collection  of  less  tax,  if  you  cause
 more  harassment  than  any  benefit,
 then  the  tax  will  be  counter-produc-
 tive.  As  Mr.  Unnikrishnan  himself
 has  stated,  we  have  seen  the  difficul-

 ties  in  making  the  valuation.  Crop
 pattern  is  different,  the  value  of  land

 is  different  in  different  States.  And
 the  valuation  of  this  causes  such  a  Jot
 of  irritation  and  such  a  continuous

 litigation  that  considering  the  yield
 of  about  Rs.  80  lakhs,  Government

 thought  it  fit  not  to  continue  it.  There-
 fore,  as  I  have  said  earlier,  it  is  a
 matter  of  administrative  principle.

 Shri  Shastri  askeg  ag  to  why  we

 have  excluded  other  crops  like  sugar-
 cane,  tobacce  and  so  on.  The  crops  I
 have  excluded,  are  defined  as  planta-
 tion  crops.  They  have  _  statutory
 definition  and  they  are  generally

 coming  under  the  valuation  which
 is  more  or  less,  known  because  there

 are  other  companies  which  carry  on

 this  business  of  plantation  ang  they
 have  standarg  valuation  for  this  area.
 It  has  not  caused  any  trouble.  On
 the  other  hand,  the  areas  in  which

 *“Wrongly  voted  for  ‘AYES’.
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 tobacco  or  sugarcane  is  grown  is
 almost  like  agricultural  land.  That
 is  why  we  have  thought  it  is  better  it
 is  includeq  among  agricultural  land

 ang  excluded.

 MR.  CHAIRMAN:  The  question  is:

 “Page  25,—

 omit  lines  41  and  42.”  (88)

 Lok  Sabha  divided:

 Division  No.  9]

 AYES

 Acharia,  Shri  Basudeb

 Agarwal,  Shri  Satish

 Balanandan,  Shri  5.

 Barman,  Shr  Palas

 *Bhole,  Shri  R.  R.

 Choubey,  Shri  Narayan

 Ghosh,  Shri  Niren

 Hannan  Mollah,  Shri

 Jha,  Shri  Bhogendra

 Mahata,  Shri  Chitta

 Mandal,  Shri  Dhanik  Lal

 Misra,  Shri  Satyagopal

 Mukherjee,  Shri  Samar

 Negi,  Shri  T.  S.

 Pal,  Prof.  Rup  Chand

 Pandit,  Dr.  Vasant  Kumar

 Parulekar,  Shri  Bapusahepb

 Rai,  Shri  M.  Ramanna

 Rakesh,  Shri  8.  ।.

 Roy,  Shrj  A.  K.

 Roy,  Dr,  Saradish

 Roy  Pradhan,  Shri  Amar

 Saha,  Shri  Gadadhar

 Saini,  Shri  Manohar  Lal

 Shastri,  Shri  Ramavatar

 Soren,  Shri  Shibu

 Suraj  Bhan,  Shri

 Tirkey,  Shri  Pius

 Unnikrishnan,  Shri  K.  P.

 (15.25  hrs.

 Yadav,  Shri  R.  P.
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 NOES

 Alluri,  Shri  Sudbash  Csandra  Bose

 Anand  Singh,  Shri

 Anuragi,  Shri  Godi]l  Prasad

 Arakal,  Shri  Xavier

 Bajpai,  Dr.  Rajendra  Kumari

 Barway,  Shri  ३.  ९.

 Bhatia,  Shri  Kk.  L,

 Bheekhabhai,  Shri

 Birbal,  Shri

 Chaudhary,  Shrj  Manphool  Singh

 Chennupati,  Shrimati  Vidya

 *Dabhi,  Shri  Ajitsinh

 Daga,  Shri  Mool  Chand

 Dalbir  Singh,  Shri

 Das,  Shri  A.  C.

 Dhandapani,  Shri  C.  प,

 Era  Mohan,  Shri

 Fernandes,  Shri  Oscar

 Gadgil,  Shri  V.  ”.

 Gehlot,  Shri  Asnok

 Ghufran  Azam,  Shri

 Gireraj  Singh,  Shri

 Gomango,  Shri  Giridhar

 Gouzagin,  Shri  N.

 Gowda,  Shrj  H.  ?.  Nanje

 Gulsher  Ahmed,  Shri

 Jadeja,  Shri  Daulstsinhji

 Jaffer  Syarief,  Shri  ए.  कर,

 Jaideep  Singh,  Shri

 Jamilur  Rahman,  Shri

 Jena,  Shrj  Chintamani

 Jitendra  Prasad,  Shri

 Kamakshaiah,  Shri  D.

 Kidwai,  Shrimati  Mohsina

 Krishan  Dutt,  Shri

 Kuchan,  Shri  Gangadhar  S.

 Kulandaivelu,  Dr.  V.

 Mahabir  Prasad,  Shri

 Mahala,  Shri  :  P.

 Makwana,  Shri  Narsinh
 । ann  att
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 Mallick,  Shri  Lakshman

 Misra,  Shri  Nityananda

 Motilal  Singh,  Shri

 Mukhopadhyay,  Shri  Ananda  Gopal

 Murthy,  Shri  M.  Rajashekara

 Murthy,  Shri  M.  V.  Chandrashekara

 Nagina  Rai,  Shri

 Nangyal,  Shri  P.

 Nandi  Yellaiah,  Shri

 Narayana,  Shri  K.  S.

 Nikhra,  Shri  Rameshwar

 Panday,  Shri  Kedar

 Pandey,  Shri  Krishna  Chandra

 Panigrahi,  Shri  Chintamani

 Parashar,  Prof.  Narain  Chand

 Pardhi,  Shri  Keshaorao

 Parmar,  Shri  Hiralal  R.

 Parthasarathy,  Shri  P.

 Patel,  Shri  Uttanibhai  H.

 Patil,  Shri  A.  T.

 Patil,  Shrj  Chandrabhan  Athare

 Pattabhi  Rama  Rao,  Shri  S.  B.  P.

 Phulwariya,  Shri  Virda  Ram

 Poojary,  Shri  Janardhana

 Potdukhe,  Shri  Shantaram

 Pradhani,  Shri  K.

 Quadri,  Shri  S.  T.

 Rane,  Shrimati  Sanyogita

 Ranga,  Prof.  N.  G.

 Ranjit  Singh,  Shri

 Rao,  Shrj  M.  Nageswara

 Rawat,  Shri  Harish  Chandra  Singh

 Reddy,  Shri  K.  Vijaya  Bhaskara

 Reddy,  Shri  M.  Ram  Gopal

 Satish  Prasad  Singh,  Shri’

 Satya  Deo  Singh.  Prof.

 Sebastian,  Shri  5.  A.  Dorai

 Sethi,  Shri  Arjun

 Shaktawat,  Prof.  Nirmala  Kumari

 Sharma,  Shri  Mundar

 Sharma,  Shri  Nand  Kishore
 eee  ee

 *He  voted  by  mistake  from  a  wrOng  seat  and  later  informed  the  Speaker
 accordingly,
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 Sharma,  Shri  Nawal  Kishore

 Singh,  Dr.  B.  N.

 Singh  Deo,  Shrj  K.  P.

 Sinha,  Shrimati  Ramdulari

 Sreenivasa  Prasad,  Shri  V.

 Stephen,  Shri  C  हद.

 Subburaman,  Shri  A.  G.

 Sunder  Singh,  Shri

 Tariq  Anwar,  Shri

 Tewary,  Prof.  K.  K.

 Thakur,  Shri  Snivkumar  Singh

 Tripathi,  Shri  Kuimalapati

 Venkataraman,  Shri  R.

 Virbhadra  Singh,  Shri

 Vyas,  Shrj  Girdhari  Lal

 Yazdani,  Dr.  Gulam

 Yusuf,  Shri  Mohmed

 Zainul  Basher,  Shri

 MR.  CHAIRMAN:  The  result**  of
 the  division  is:

 Ayes  30;  Nous  99.

 The  motion  was  negatived.

 MR.  CHAIRMAN:  ।  will  now  put
 amendment  Nos.  89  and  90  moveq  by
 Shri  Unnikrishnan  to  the  vote  of  the
 House.

 Amendments  Nos.  89  and  90  were  put
 and  negatived.

 MR.  CHAIRMAN:  उ  will  now  put
 amendments  Nos.  113,  114  and  115
 moved  by  Shnr1  Ramavatar  Shastri  to
 the  vote  of  the  House.

 Amendments  NOs.  113,  114  and  115.0
 were  put  and  negatived,

 MR  CHAIRMAN:  ।  will  now  put
 elause  37  to  the  vote  of  the  House.
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 The  question  is:

 “That  clause  37  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  37  wus  added  to  the  Bill.

 MR.  CHAIRMAN:  I  will  now  put
 clause  38  to  the  vote  of  the  House.

 The  question  is-

 “That  clause  38  stand  part  of  the
 Bill.”

 The  motion  was  adonted.

 Clause  34  was  added  to  the  Bill.

 Clause  39—  (Insertion  of  new  section
 20A)

 MR.  CHAIRMAN:  There  is  an
 amendment  to  :lause  39  by  Snri  Satish

 Agarwal.

 SHRI  SATISH  AGARWAL:  Sir,  I
 beg  to  move:

 Page  26,  line  31,—

 for  “1978”  substitute  “1960”.  (169)

 MR.  CHAIRMAN:  Now,  I  will  put
 amendment  No.  169  moved  by  Shri
 Satish  Agarwal  tc  the  vote  of  the
 House.

 Amendment  No.  169  was  put  and
 n°gatived.

 MR.  CHAIRMAN:  प  will  now  put
 clause  39  to  the  vote  of  the  Heuse.

 The  question  !s:

 “That  clause  39  stang  part  of  the
 Bill.”

 The  mction  wds  adopted.

 Clause  39  was  added  to  the  Bull.

 **The  following  Members  also  recorded  their  votes:

 AYES:  Sarvshri  Phooi  Chand  Verma,  Ram  Lal  Rahi,  Monammed

 Ismail,  Jaipal  Singh  Kathvap  and  Shrimati  Geeia  Mukherjce;
 NOES:  Sarvshri  Brajamohan  Mohanty,  D.  L.  Baitha,  R.  P.

 Gaekwad.  Harihar  Soren,  Manmohan  Tudu,  K.  Brahmananda  Reddy,
 Nathu  Ram  Shakyawar,  R.  N.  Tripathi,  Syvad  Muzaffar  Husain,
 Amarender  Singh,  Acharya  Bhagwan  Dev,  Virdhi  Chande;  Jain,  R.  R.

 Bhola,  ८.  :.  Kosairam,  and  Shrimati  Kailash  Pati.
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 Clause  40-न  of  section  21)

 MR,  CHAIRMAN:  There  are
 amendments  to  clause  40  from  the
 Government.

 SHRI  प.  VENKATARAMAN:  |  Sir,
 I  beg  to  move?®:

 Page  27,  for  lines  29  and  30,  subd-
 stitute—

 ‘(i)  for  the  portion  beginning  with
 the  words  “as  if  the  persons’?  and

 ending  with  the  words  “resident  in

 India”,  the  following  shall  be  sub-
 stituted,  namely: —

 “,  as  the  case  may  be,  jin  the
 like  manner  and  to  the  same
 extent  as  it  would  pe  _  leviable

 upon  and  fYrecoveérable  from  an
 individual  who  is  a_  citizen  of
 India  and  resident  in  India’;

 (ii)  in  clause  (छ),  for  the  words
 “one  and  one-half  per  cent”,  the

 words  “three  per  cent.”  shall  be
 substituted;’.  (159)

 Page  27,  line  31,  for  “(ii)”,  substi-
 tute  “(iii)”.  (160) .

 Page  28,  line  4,  for  “(iii)”.  substi-
 tute  “Civ)”.  (161).

 Sir,  the  amendments  are  to  prevent
 the  abuse  or  avoidance  of  tax  through
 trusts.  I  have  already  stated  in  the

 course,  of  my  Budget  speech  that

 people  are  resorting  to  the  instrument
 of  trusts  called  discretionary  trusts
 and  other  trusts.  We  have  now  made
 amendments  to  this  provision  so  that
 there  is  no  evasion  and  also  to  see
 that  the  discretionary  trust,  are  levied
 taxes  at  the  maximum  rate.  It  is  +o

 carry  out  this  that  the  amendments
 have  peen  moved.

 MR.  CHAIRMAN:  The  question  is:

 Page  27,  for  lines  29  and  30,  sub-
 stitute—

 ‘(i)  for  th>  portion  beginning
 with  the  words  “as  if  the  persons’?

 ee

 *Amendments  moved  with
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 and  ending  with  the  words  “resident
 in  India”,  ,the  following  shall  be

 substituted,  namely: ।

 “,  as  the  case  may  be,  in  the
 like  nanner  ard  to  the  same  ex-
 tent  as  it  woulg  be  leviable  upon
 and  recoverable  from  an  indivi-

 dua]  who  ig  a  citizen  of  India  and
 resident  in  India”;

 (ii)  in  clause  (b),  for  the  words
 “one  and  one-half  per  cent.”,  the
 words  “three  per  cent.”  shall  be
 substituted;’.  (159)

 Page  27,  line  31,  for  “(ii)”,  substi-
 tute  “(ili)”.  (160).

 Page  28,  line  4,  for  “(iii)”,  substi-
 tute  “(iv)”.  (161).

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  40,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  40,  ds  amended,  was  added  to
 the  Bill.

 Clause  41—  Amendment  of

 SHRI  SATISH  AGARWAL:  ।  beg
 to  move:

 Page  28,  line  19,

 for  “Rs.  1,50,000”  substitute-——
 “Rs.  2,090,000”  (170).

 Page  28,  line  24,—

 for  “Rs.  1,50,000”  substitute
 “Rs  2,00,000°  (171).

 Page  28,  line  27,  ०

 for  “Rs.  1,50,000”  substitute
 “Rs.  2,00,000”  (172).

 Under  the  Income-tax  and  Wealth
 Tax  Acts,  properties  are  valued  at
 intervals,  and  a  property  which  was
 worth  Rs.  50,000  earlier  hes  gone  up
 to  Rs.  2,00,000  merely  by  efflux  of

 the  recommendation  of  the  President.
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 time,  without  any  edditions  or  aitera-

 tions.  Therefore,  the  limit  of
 Rs.  1,50,000  needs  revision.  looking  to
 the  practical  problems  vf  the  people,
 and  inflation  by  which  the  middle
 class  are  hard  hit.  The  hon.  Minister
 may  accept  it  right  now  or  take  into
 consideration  later  on.

 SHRI  R.  VENKATARAMAN:  Iam
 unable  to  accent  the  amendments.
 Already  there  is  criticism  in  the  House
 that  the  exemption  limit  has  been
 raised  unncessarily.  We  neve  taken
 a  middle  course  in  this  matter  between
 two  extreme  poinis  of  view,  one  that
 the  limit  snould  not  be  ra:seg  at  all,
 and  the  other  that  it  should  te  raised
 to  Rs.  2  lakhs.  We  have  really  arrived
 at  a  compromise  and  raised  it  to
 Rs.  1.5  lakhs.  Tnerefore,  it  should  be
 accepted  by  all.

 MR.  CHAIRMAN:  The  question  i5
 ment  Nos.  170  to  172  to  the  House.

 Amendments  Nos.  170,  171.0  and  172
 were  put  and  negatived.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  41  stand  nart  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  41——  was  added  to  the  Bill.

 MR.  CHAIRMAN:  The  queésticn  is:

 “That  Clause  42  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  42  was  added  to  the  Bill.

 Clause  43  (Amerdment  of  Act  45  of
 1974)

 *Amendments  made:

 Page  29,  lines  6  and  7,  omit—

 “  with  effect  from  the  lst  day  of

 September,  1980”.  (162).

 Page  29,  for  lines  10  to  14,  sub-
 titute—

 “Amendments  moveq  with  the
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 ‘(i)  after  sub-clause  (i),  ‘the
 following  sub-clause  shall  be  insert
 ed  and  shal]  be  deemed  always  to
 have  been  inserted,  namely: -

 “(ia)  interest  referred  to  in  sub-
 section  (18)  of  section  42  of  the
 Reserve  Bank  of  India  Act,  1934.;”;

 (2  of  1934)

 (ii)  for  sub-clause  (iii),  the

 following  sub-clause  shall  be  sub-
 stituted  with  effect  from  the  Ist  day
 of  September  1980,  namely: —

 ‘(iii)  interest  on  any  term  loan
 sanctioned  befure  the  18th  day  of
 June,  1980  where  the  agreement
 under  which  such  loan  has  been
 sanctioneg  provides  for  the  repay-
 ment  thereof  during  a  périod  of
 not  less  than  three  years.

 Explanation.—For  the  purposes
 of  this  sub-clause,  “term  loanਂ
 means  a  joan  which  is  not  repayable
 on  demand;’;’.  (163),

 Page  29,  line  17,  for  “inserted”
 substitute—

 “inserted  with  effect  from  the
 Ist  day  of  September,  1980."  (164)

 Page  29,  line  23,  for  “Industrial
 Development  Bank’,  sudstitute—

 “Industrial  Development  Bank  of
 India”.  (165)

 Page  29,  line  33,  after  ‘subsiituted”,
 insert—

 शक
 “with  effect  from  the  Ist  day  of

 September,  1980”.  (166)

 (Shri  R.  Venkatara:nan)

 MR,  CHAIRMAN:  The  question  is:

 “That  clause  43,  as  amendcd,  stand

 part  of  the  Bill.”

 The  motion  was  adoptcd.

 Clause  43,  as  amended,  wus  added  to
 the  Bitl.

 Clause  44—(Saving  in  certain  cases).
 *Amendments  made:

 Page  29,  line  37,  for  “an  appeal’,
 substitute—

 recommendation  of  he  President.
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 “an  appeal  or  a  reference”.  (167)

 Page  30,  for  lines  2  to  4,  substitute—

 “the  deduction  under  section  80M

 is  to  be  allowed  in  a  manner’’.  (168)

 (Shri  R.  Venkataraman)

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  44,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  44,  as  amended,  was  added  to
 the  Bill.

 Clauses  45  and  46  were  added  to  the
 Bill.

 Clause  47  (Amendment  of  Act,  13  of
 1980).

 SHRIMATI  GEETA  MUKHERJEE
 (Panskura):  I  beg  to  move*:

 Page  30,  line  24,—

 for  “ten  per  cent.”  substitulte—
 “seven  and  a  half  per  cent.”  (38)

 Our  Finance  Minister  has  actually
 raiseq  the  excise  quty  on  all  items  in

 the  category  of  special  excise  duties
 and  general  excise  duties.  All  the

 categories  of  consumer  items.  will
 come  in  it.  That  is  why  we  do  not
 want  that  this  snculd  pe  raised  to  ten

 per  cent.  At  the  same  time,  apprecia-
 ting  that  some  money  has  to  come  toa
 the  coffer,  we  have  proposed  that  it
 should  be  reduced  to  seven  and  a  half
 per  cent.  That  is  our  amendment.

 SHRI  SATISH  AGARWAL:  Regard-
 ing  amendment  No.  173  to  Clause  47,
 whereby  the  special  duty  has  been
 Taised  from  five  to  ten  per  cent,  I

 woulg  like  to  draw  the  attention  of
 the  hon.  Minister  without  comment-
 ing  much  on  the  subject  in  this  behalf
 that  it  is  not  so  necessary  to  vaise
 the  duties  as  the  tightening  of  the
 machinery  for  the  collection  of  the
 same.  Wil]  he  consider  this  sugges-

 न.  ने
 *“Amendment  moveg  with  the
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 tion?  The  special  excise  duty  js  being
 raised  from  five  to  ten  per  cent  on

 various  items.  He  has  extended  his
 net  to  include  many  r!more_  items,
 which  were  exempted  previously  and

 On  many  item:  which  were  carrying
 a  duty  of  five  per  cent,  he  has  in-

 creased  it  to  ten  per  cent,  and  on

 many  items,  where  there  was  no  levy
 of  five  per  cent,  he  has  included  them
 for  purpose  af  ievying  five  per  cent.

 For  the  last  ten  years,  if  you  look
 at  the  figures  the  indirect  taxes  con-

 stitute  practically  three-fourths  of
 the  total  tax  revenue  of  the  Gov-
 ernment  of  India.  In  this  Budget  also,
 the  projection  is  near  about  that;  the
 total  tax  revenue  is  Rs.  12,609  crores,
 out  of  which,  three-fourth  comes  from
 the  indirect  taxes  ang  one-fourth
 from  the  direct  taxes.  Looking  to
 the  conditions  prevailing  in  the  coun-

 try  at  the  moment,  the  Finance
 Minister  himself  has  expressed  in  this
 House  and  there  is  no  sense  in

 repeating  the  various  arguments  on
 that  score.  With  regard  to  levy  of
 excise  duties  we  have  had  a  detaiied
 discussion  while  participating  in  the
 debate  on  the  General  Discussion  of
 the  Budget  So,  I  woulg  only  say  that
 the  amendment  is  with  regard  to  this,
 instead  of  making  it  ten  per  cent,  let
 it  be  a  little  milder,  you  increase  it
 from  five  to  seven  and  a  half  per  cent,
 and  there  are  certain  levies  where  I
 would  suggest  to  the  Finance  Minister
 that  he  can  make  up  the  deficiency.

 Particularly,  ।  would  like  to  refer,
 in  this  connection,  to  only  one  item
 where  duty  relief  has  been  given  by
 the  Government,  by  the  Finance
 Minister.  You  withdraw’  that  relief;
 you  withdraw  that  exemption  and  vou
 will  make  goog  vartially  some  lo3s  0a
 this  account.  There  may  be  many
 more  such  items.

 In  this  particular  connection,  I
 would  like  to  draw  the  attention  of
 the  Finance  Minister  to  the  Explana-
 tory  Memorandum  on  the  Budget  of
 the  Central  Governmert  for  1980-81,

 -  सावााााानाानााननानानगाा्रायमााााा -
 recommendation  of  the  President.
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 p.  21,  where  dutywise  details  of
 revenue  from  Union  Excise  are  given.
 It  ig  common  knowledge  which  is
 known  to  the  Finance  Minister  also

 that,  normally,  the  Government  of
 India  assumes  10  ver  cent  growth  in
 the  excise  duties  automatically  with-
 out  any  increase  On  account  of  in-

 creased  production.  So,  if  the  duties

 are,  for  example,  Rs.  4000  crores,  the
 normal  presumption  is  that  next  year,
 the  duties  will  be  Rs.  4400  crores
 without  any  increase  whatsoever.

 Normally,  10  per  cent  growth  in  the
 excise  duties  is  presumed  On  account
 of  increased  production  on  the  indus-
 tria]  front.

 Now,  I  am  surprised  to  see,  in

 respect  of  various  items,  ?f  I  look  at,
 there  is  a  growth  of  10  per  cent  or
 even  more.  xsut  on  one  item,  that

 is,  No,  7.  aerated  waters,  it  was
 Rs.  11.46  crores  (Actual)  in  1978-79

 and,  according  to  the  reviseq  budget
 of  1979-80,  one  year  after,  the  figure
 Was  put  at  Rs.  15.10  crores,  that  is,
 practically  Rs.  4  crores  more.  It  is
 40  per  cent  increase.  I  em  surprised
 to  see  that  for  1980-81,  the  figure  has

 been  kept  at  Rs.  16  crores.  [ध  should
 have  gone  to  Rs.  20  crores.  Here  is
 a  revenue  loss  uf  Rs.  4  crores.  It  is
 On  account  of  the  concession  given  by
 you  to  aerated  waters  comprising  or
 consisting  of  concerns  lke  Campa
 Cola  from  60  per  cent  to  40  per  cent,
 raising  the  duty  from  30  per  cent  to
 40  per  cent  on  vthers.  You  kindly
 consider  this.  You  pring  an  amend-
 ment  that  the  duty  on  aerated  waters
 containing  caffeine,  such  as,  Campa
 Cola,  should  be  restored  to  60  per
 cent.  You  will  make  good  the  loss
 which  ygu  may  incur  on  account  of
 agreeing  to  my  amendnient.

 ।  put  this  amendment  before  the
 consideration  of  the  Finance  Minister.

 SHR]  R.  VENKATARAMAN:  Mr
 Chairman,  Sir,  at  the  outset,  I  should
 clarify  that  when  people  tatk  of  5
 per  cent  and  10  per  cent,  it  is  not  5
 per  cent  and  i0  per  cent  of  the  value
 of  goods,  but  it  is  है  per  cent  increase
 and  10  per  cent  increase  of  the
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 excise  duty.  Therefore,  it  is  not  8

 high  as  it  is  made  out  to  be.

 SHRI  SATISH  AGARWAL:  I  did

 not  make  out  that.

 SHR]  R.  VENKATARAMAN:  You

 know  much  better.

 The  second  point  which  I  want  to

 make  is  that  the  revenue  which  is  ¢x-

 pecteq  from  this  source  is  spread
 over  such  a  large  number  of  items
 that  the  impact  of  it  will  be  very
 small.  That  is  why  it  is  that  I  have

 spread  my  indirect  taxes  on  a  wide

 veriety  of  commodities  and  very

 thinly  so  that  1t  may  not  have  very

 great  impact  on  prices.  On  revenue

 considerations,  I  will  not  be  able  to

 accept  any  amendment  which  will
 reduce  my  revenue,

 The  third  point  which  Mr.  Agarwal
 made  is  about  aerated  waters.  There
 was  considerable  difficulty  in  finding
 out  whether  one  is  a  _  caffeinated
 drink  or  a  non-caffeinated  drink.
 Actually,  it  was  founqd  that  many
 people  were  escaping  and  avoiding
 taxes  by  passing  off  caffeinated  drink
 as  non-caffeinated  drink  and  getting
 the  benefit.  Therefore,  if  we  have  on
 one  flat  rate,  whether  caffeinateq  vr

 non-caffeinated,  I  will  get  the  revenue.

 J  do  hope  I  will  have  more  revenue
 than  what  I  have  shown  by  good
 administration.

 MR.  CHAIRMAN:  ।  put  Amend-
 ment  No.  38  moveqg  by  Shrimati
 Geeta  Mukherjee  to  the  vote  of  the
 House.

 Amendment  No.  38  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  47  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  47  was  added  to  the  Bill,

 Clause  48  was  added  to  the  Bill.

 Clause  49  —(Amendment  of  Act,  25
 of  1978)
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 SHRI  MOOL  CHAND  DAGA:  Sir,
 I  beg  to  move’:

 Page  30  ang  31,—

 for  clause  49,  substitute,—

 “49.  In  the  Customs,  Central
 Excises  and  Salt  and  Central
 Boards  of  Revenue  (Amendment)
 Act,  1978  in  section  11B,  as  direct-
 ed  by  section  21  of  that  Act  to  be
 inserted  in  the  Central  Excises
 Act,  the  Explanation  at  the  end
 shall  be  cmitted.”  (97)

 लकन  सटल  एक्साइज  एड  साल्ट  एक्ट  के

 dart  11-बी  का  जाे  अमेडम  किया  ही,

 अभी  तक  मेरी  समय  मो  नही  आया  कि  इस

 अमौंडमौंट की  कसे  जरूरत  ह

 इसमें  अ्रमंडमेट  लाना  जरूरी  ही...  या

 नहीं?  आखिर  पार्लियामेंट के  कछ  काम

 ता  खद  करना  चाहिये,  इस  बिल  कਂ  सलैक्ट

 कमेटी  मो  जाना  चाहिये  आर  वहां  तसल्ली  से

 सूचना  चाहिये।

 काल  एड  शकघर  ने  कहा  हए--
 “  ‘Finance  Bill’  means  the  Bill

 ordinarily  introduceq  in  each  year
 to  give  effect  to  the  financial  pro-
 posals  of  the  Government  of  India
 for  the  next  following  financial  year
 and  includes  a  Bill  to  give  effect
 to  supplementary  financial  pro-
 posals  for  any  period”.

 आपने  सक्शन  11-बी  अतोंड  फिया  =,
 उसको  वर्ड़  ही  (काल  उसमे  आकर  डी
 वर्ड  हाँ  “फ्राम  दी  डटे  आफ  पेमंट  आफ
 डयूटी '

 Section  11B  says:

 “(1)  Any  person  claiming  refund
 of  any  duty  of  excise  may  make  an
 application  for  refund  cf  such  duty
 to  the  Assistant  Collector  of  Cen-
 tral  Excise  before  the  expiry  of  six

 JULY  31,  1980  Bill,  1980  340

 months  from  the  date  of  payment  of

 duty”’.

 From  the  date  of  payment  of  duty,
 it  should  be  six  months.

 The  amendement  which  has  been
 moved  by  the  Hon  Finance  Minister,
 as  to  how  the  relevant  date  wili  be

 considered,  says:

 “(a)  in  the  cdse  of  gocds  export-
 ed  out  of  India  where  a  refund  of
 excise  duty  paid  is  availanle  in

 respect  of  the  goods  themselves  or,
 as  the  case  may  be,  the  excisable

 materials  used  in  the  manufacture
 of  such  goods,—

 (i)  if  the  goods  are  exported  by
 sea  or  air,  the  date  on  whch  the

 ship  or  the  aircraft  in  which  such
 foods  are  loaded,  leaves  India.”

 Ne
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 दी  डॉट  आफ  मन्ट";  ता  यह  क्लाज  49  का

 ws  करने  की  कसे  जरूरत  हइ7

 कान- 11  बी  का  1978  में  एमेंड

 वालों  को  कितनी  तकलीफ  हा  जायेगी।  इसी

 से  कानून  का  जानने  वाले  भी  कान्त  को

 नहों  जान  सकते ह।  एक्साइज  एक्ट  में

 सारो  रूल्ज  लेड  डाउन  ह,  लेकिन  फिर  भी

 यह
 1.0  ी  ।  जा  रहा  ही  कि  “core  हि

 रॉलिवॉंट  wz’ और  उसके
 अन्तर्गत  लम्बा-

 गाोल्ड  कंटाल  एक्ट  म  एमे एमोंडमंट  कर

 गया  हा  और  कहा  गया  हाँ  कि  यह  एक

 सांदल  मेजर  हा।

 इस  एमोंडमोंट की जरूरत नहीं की  जरूरत  नही  =

 SHRI  5.  VENKATARAMAN:

 Mr.  Chairman,  Mr.  Daga  has

 raised  this  with  ,  all  his

 eloquence  but  wisdom  on  _  nothing.
 Whatever  is  in  rule  11B  here  is  being
 brought  into  the  Act  because  as  we
 saw  in  the  other  case  of  80J,  court

 sometimes  takes  the  view  that  some
 of  these  rules  shoulqg  be  incorporated
 in  the  Act  itself.  Now,  what  we  have
 done  jn  this  case  is  that  the  ruies

 which  are  in  the  Central  Excise
 Manual  have  now  been  transferred,
 and  there  is  nothing  to  worry  about.

 MR.  CHAIRMAN:  ।  shall  now  put
 Amendment  No.  $7,  moved  by  Shri

 Daga,  to  the  vote  of  the  House.
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 Amendment  No.  97  was  put  and

 negatived,

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  49  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  49  was  added  to  the  Bill.

 Clause  50  was  added  tc  the  Bill.

 Clause  51—  (Amendment  of  Act,  52

 of  1962,  ete.,  to  provide  for  an  Ap-
 pellate  Tribunal.)

 SHRI  G.  M.  BANATWALLA:  |  Sir,
 T  beg  to  move*:

 Page  32,—

 omit  lines  21  to  26,  (24).

 SHRIMAT]  GEETA  MUKHERJEE:

 Sir,  ।  beg  to  move: *

 Page  32,—-

 omit  lines  27  to  32.  (40).

 SHRI  G.  M.  BANATWALLA:  This
 is  where  a  positive  response  from  the
 hon.  Finance  Minister  shoulq  be  very
 easy.  Clause  51  refers  to  postal  rates
 and  modifications  made  in  the  postal
 tariff.  :  have  moved  an  amendment

 only  with  respect  to  the  increase  in  the
 postage  rate  on  letters.  At  present
 4  30  paise  postage  stamp  is  wanted
 for  letters.  The  government  wants
 ang  has  come  forward  with  a  modi-
 fication  that  the  rate  of  postage  stamp
 should  pe  raised  from  30  paise  to
 35  paise.  But  my  amendment  seeks
 to  delete  this  and  restore  it  to  the
 present  position  of  maintaining  a  30
 paise  postage  stamp.  It  is  a  very
 easy  suggestion  I  have  made.  Let
 ug  not  think  that  these  letters  are
 used  by  the  rich  and  affluent  classes
 of  people  and  only  the  postcards  are
 used  by  the  oor  and  the  common
 people.  The  middle  class  people,  the
 common  people  make  use  of  these

 nn  cr

 “Amendments  moved  with  the  recommendation  of  the  Presjdent.
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 ‘Shri  G.  M,  Banatwalla]

 letters  and  there  also  you  want  to

 squeeze  them?

 There  are  modifications  with  res-

 pect  to  parcel  rates.  I  have  not

 touched  those  modifications.  My

 only  plea  ang  frequest  to  the  hon.
 Minister  is—y  request  you,  I  peseech

 you  and  ।  implnre  you—that  in  the

 case  of  letters  at  least  you  should

 maintain  the  status  quo  and  the  30

 paise  postage  stamp  which  is  at  pre-

 sent  there  be  maintained  and  there

 should  not  be  any  increase  about  it.

 तू  hope  a  positive  respo  se  will
 come  from  the  hon.  Finance  Minister.

 At  Jjeast  somewhere  we  must  cut

 across  party  lines.  This  is  not  at

 all  a  party  question  and,  therefore,

 no  rigid  postures  should  be  taken.

 I  hope  and  100४  forward  to  a  very

 positive  and  happy  response  from  the

 hon.  Finance  Minister.

 SHRIMAT!  GEETA  MUKHERJEE

 (Panskura):  My  amendment  No.  39

 is  the  same  as  just  now  explained

 by  Mr.  Banatwalla.  I  would  like  to

 add  to  the  strength  cf  the  request

 on  two  grounds.

 The  Minister  in  his  speech  has

 said  that  these  are  used  not  so  much

 by  common  people,  implying  thereby

 because  he  has  left  the  postcard,  that

 they  are  usz2d  by  the  affluent  sections

 of  the  society.  How,  although  ev«ery-

 body  js  not  kere  at  the  moment,  at

 Jeast  more  than  half  of  the  500

 members  are  nere  and  if  everyone
 makes  a_  statement.  how  many

 envelopes  will  be  required?  Then,

 Sir,  members  get  everyday  so  many

 applications  from  the  poor  people
 which  are  contained  in  envelepes.
 If  you  increase  the  rate,  you  jmagine
 the  burden  on  the  poor  people.  That

 being  the  case,  ।  also  urge  very

 strongly  that  this  one  thing  at  least

 should  be  agreed  upon  by  everybody
 in  the  House.  So  ।  appeal  and  implore
 not  only  to  the  Minister  but  to  all

 my  hon.  colleagues  cutting  across

 party  lines...»
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 SHRI  K.  BRAHMANANDA
 REDDY:  We  may  agree  but  we  will
 vote  against  it.

 SHRIMATI  GEETA  MUKHERJEE:
 Secondly,  {£  have  also  to  talk  about
 the  parcel  rates.  There  the  first  slab
 increase  will  hit  the  miidle  class
 people  for  whom  our  Minister  has
 shown  so  much  ecncern  while  giving
 all  the  concessions  to  the  big  people.
 Here  is  one  occasion  where  he  could
 give  some  relicf  to  these  people.  That
 is  why  ।  also  propose  that  this  parcel
 rate  increase  be  given  up.

 ।

 Thirdly,  this  is  not  his  own  dir-
 ectly.  Here  in  his  speech  he  has
 said  that  he  has  taken  up  this  respon-
 sibility  on  behalf  of  his  colleague
 who  is  not  here  at  the  moment.  So
 our  Minister  ४  completely  free  though
 it  is  a  collective  responsibility.

 With  these  words,  I  implore  upon
 him  to  accept  mv  amendments.

 SHR]  SATISH  AGARWAL:  Pay
 back  the  compliments  by  accepting
 her  amendments.

 16  hrs

 SHRI  R.  VENKATARAMAN:  |  Sir,
 it  is  not  a  pleasure  to  levy  taxes  but
 the  administration  has  to  be  carried
 on.  In  the  budget  we  have  given
 several  concessions  and  we  could  not
 add  more  to  them.  Actually,  this  has
 to  cover  the  cost  of  adtninistration
 and  the  cost  of  services  of  the  Postal
 Department.

 The  hon,  Memberg  are  aware  that
 the  cost  of  administration  of  the  Postal

 Department  went  up  by  2८.  18  crores
 on  account  of  the  bonus  «payment
 which  has  beer  agreed  upon,  actually,
 the  Government  has  to  recoup  it  from
 some  form  or  other.  ey  have
 thouht  that  they  could  recoup  it  only
 from  the  areas  which  can  bear  the
 burden.  In  respect  of  postcards  and
 in  respect  of  inland  Jetters,  though  the
 service  is  greater  than  the  prices
 charged,  the  Government  dig  not

 touch  the  prices  of  those  items.  In
 respect  of  envelopes,  a  greater
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 majority  of  them  are  used  by  business

 houses  and  they  can  bear  the  taxes.

 “That  is  why  the  levy  has  been  made.

 I  would  request  my  hon.  friends  to

 accept  this.  If  you  can  reduce  the  ex-

 penditure,  I  have  no  objection  to  it.

 SHRI  NIREN  GHOSH  (Dum  Dum):

 We  give  you  our  compliments  if  you

 accept  her  amendment.

 SHR]  R.  VENKATARAMAN:  I  have

 great  regard  for  Mrs,  Geeta  Mukherjee

 for  her  devoticn.  But,  ।  csnnot  give

 away  Government  revenue.

 MR.  CHAIRMAN:  I  shall  put

 amendment  No.  24  moved  by  Shri

 Banatwalla  to  the  vote.

 Amendment  No.  24  was  put  and

 negatived.

 MR.  CHAIRMAN:  I  shall  now  put

 amendment  No.  40  moved  by  Shrimati

 Geeta  Mukherjee.

 Amendment  No.  40  was  put  and

 negatived.

 MR.  CHAIRMAN:  I  ।  shalj  put

 Clause  51  to  the  vote  of  the  House.

 The  question  is:

 “That  Clause  51  stand  part  of  the

 Bill.”

 The  motion  was  adopted,

 Clause  51  was  added  to  the  Bill.

 MR.  CHAIRMAN:  We  take  up
 clauses  52  to  54.  J  shall  put  them

 to  the  v@te.

 The  question  is:

 “That  Clauses  52  to  54  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  52  to  54  were  added  to  the
 Bill.
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 First  Schedule

 MR.  CHAIRMAN:  Now  we  take  uD

 the  First  Schedule.  There  are

 amendments  by  Shri  Banatwalla,  Are

 you  moving  them?

 SHRI  G.  M.  BANATWALLA:  I  beg

 to  move":

 Page  47,  line  32.—

 “for  Rs.  8,000”  substitute  “Rs.  10,000”

 (25)

 Page  47,  line  34,—

 for  “Rs.  8,000”  substitute  “Rs.  10,000”

 (26)

 “Page  47,  line  35,—

 for  “Rs.  8,000”  substitute  “Rs.  10,000”

 (27)

 MR.  CHAIRMAN:  There  are  am-

 endments  by  Shrimati  Geeta  Mukher-

 jee;  116  to  119.  Are  you  moving:

 SHRIMATI  GEETA  MUKHERJEE:

 1  am  not  moving.

 MR.  CHAIRMAN:  Mr.  Vijay  Kumar

 Yadav.  Not  here.  Shri  Narayan  Chou-

 bey.  Not  here.  Shri  Unnikrishnan.

 Not  here.  Shri  B.  R.  Bhagat,  Not

 here.  Mr.  Ramavatar  Shastri.  Are

 you  moving?  क

 SHRI  RAMAVATAR  SHASTRI:  I

 move;

 Page  44,  line  38.—

 for  “25  per  cent.”  supstitute  “30

 per  cent.”  (120)

 Page  45,  line  4,—

 for  “40  per  cent.”  substitute  “45

 per  cent.”  (121)

 Page  45,  line  30,—

 for  “50  per  cent.”  substitute  “60

 per  cent.”  (122)

 Page  45,  line  37,—

 for  “20  per  cent.”  substitute  “25

 per  cent.”  (123)

 Page  46,  line  14,—

 for  “40  per  cent.”  substitute  45

 per  cent.”  (124)

 *Amendments  moveqd  with  the  recommendation  of  the  President.
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 Page  46,  line  24,—

 for  50  per  cent.”  substitute  “55

 per  cent.”  (125)

 Page  46,  line  29.—

 for  “40  per  cent.”  substitute  “45

 per  cent.”  (126).

 Page  46,  line  32,—

 for  “44  per  cent.”

 per  cent.”  (127)

 substitute  48

 Page  46,  line  35,—

 for  “70  per  cent.”

 per  cent.”  (128)

 SHRIMATI  GEETA  MUKHERJEE:

 move:

 Page  47,  line  32,—

 for  “Rs.  8,000”
 12,000”  (129)

 Page  47,  line  34,—-

 for  “Rs.  8,000”  substitute  Rs.  12,000

 (130)

 Page  47,  line  35,—

 for  “Rs.  8,000”
 12,000”  (131)  .2>

 Page  48,  line  1,—

 for  “Rs,  1,050”  substitute  “Rs.  300”
 (132)

 Page  48,  line  4,—

 for  “Rs.  1,950”
 1,050”  (483)

 Page  48,—

 Omit  lines  23  to  29  (134)

 Page  48,  line  34,—

 add  at  the  end—

 ‘«avhere  total  taxable  income  ex-
 ceeds  Rs.  20,000”  (135)

 Page  54,  line  31,—

 for  “50  per  cent.”
 per  cent.”  (136)

 Page  54,  line  34,—

 for  “70  per  cent.”  substitute  “75
 per  cent.”  (137)

 Page  55,  line  45,—

 for  “seven  and  half  per  cent.”
 substitute  “ten  per  cent.”  (138)

 substitute  ‘75

 substitute  “Rs.

 “Rs. substitute

 substitute  “Rs.

 substitute  “55
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 SHRI  SATISH  AGARWAL:  I  move:
 Page  36,—

 1980  Bill,  1980

 for  lines  15  and  16,  substitute—

 ““(1)  where  the  total  income  does
 not  exceed  Rs.  12,000”-——Nil;  (174)

 Page  36,—:

 for  line  17  to  19,  substitute—

 “(2)  where  the  total  income  ex-
 ceeds  Rs.  12,000  but  does  not  ex-
 ceed  Rs.  20,000—15  per  cent  of
 the  amount  by  which  the  total  in-
 come  exceeds  Rs.  12,000;  (175)

 Page  36,—

 omit  lines  20  to  22.  (176)
 Page  37.

 for  lines  25  and  26,  substitute—

 “(1)  where  the  total  income

 does  not  exceed  Rs.  12,000’'—Nil.

 (177)

 Page  37,—

 for  lines  27  to  29,  substitute—

 “(2)  where  the  total  income  ex-
 ceeds  Rs.  12,000  but  does  not  ex-
 ceed  Rs.  20,000—-20  per  cent.  of
 the  amount  by  which  the  total  ins
 come  exceeds  Rs.  12,000;  (178)

 Page  37,—

 Omit  lines  30  to  32.  (179)
 ।

 SHRI  G.  M.  BANATWALLA:  Mr.
 Chairman,  Sir,  my  three  amendments
 Nos.  25,  26  and  27  refer  to  the  rates
 ef  personal  taxation  and  the  exemp-
 tion  limit.  We  are  thankful  to  the
 hon’ble  Finance  Mninister  for  having
 raised  the  exemption  limit  from  ten
 thousand  to  twelve  thousand.  This  was
 a  very  timely  act  of  him.+But  while
 raising  the  exemption  limit  from  ten
 thousand  to  twelve  thousand  the  hon’ble
 Finance  Minister  has,  however,  main-
 tained  the  nil  slab  rate  of  rupees  eight
 thousand  when  the  inceme  increases
 twelve  thousand.

 Sir,  formerly  when  the  exemption
 limit  was  ten  thousand  the  nil  slab
 rate  was  maintained  at  eight  thou-
 sand  far  those  whose  income  exceed-
 ed  ten  thousand.  Now,  when  he  has
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 raised  the  exemption  limit  from  ten

 thousand  to  twelve  thousand  then  he

 should  come  forward  and  raise  the

 nil  slab  rate  from  eight  thousand  to

 ten  thousand  in  cases  where  the  in-

 come  exceeds  twelve  thousand.

 Sir,  it  should  be  remembered  that

 this  exemption  limit  of  ten  thousand
 was  introduced  in  1978.  Today,  it  is

 equivalent  to  thirteen  thousand  one
 hundred.  Therefore.  it  is  absolutely
 essential  that  the  nil  slab  rate  should
 be  increased  from  eight  thousand  to
 ten  thcusand  even  for  higher  income

 group  people  because  a  certain  level
 of  consumptin  should  be  allowed  to  all

 irrespective  of  their  position.

 Sir,  we  have  the  system  of  dearness
 allowance  and  this  dearness  allowance
 is  automatically  related  to  the  rate  of
 inflation.  Similarly,  it  is  necessary
 that  we  should  evclve  a_  system  of
 automatic  annual  adjustment  of  the
 exemption  limit  in  case  of  personal
 taxation  with  reference  to  the  rate  of

 inflation.  It  is  not  necessary  every
 year  to  rush  to  this  House  and  say
 that  because  inflation  has  gone  up,
 therefore,  there  is  a  need  for  an  ad-
 justment  in  the  exempticn  timits.
 There  should  be  some  system  of  an
 taxation  with  the  rate  of  inflation.
 This  system  does  prevail  with  certain
 taxation  with  the  rate  of  inflation.  This
 system  does  prevail  with  certain
 modifications  in  Denmark,  Nether-
 lands.  Canada,  Australia,  etc.

 Sir,  my  amendment  at  present,  of
 course,  seeks  to  raise  the  nil  slab  rate
 from  eight  thusand  te  ten  thousand  in
 keeping  with  the  increase  that  we  have
 had  from  ten  thousand  to  twelve
 thousand

 exemption
 in  the  case  of

 personal  taxation.
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 काो

 खास  तौर  से  सरकार  ने  रियायत  बनने  की

 हाँ

 इस,

 के  बार  मॉं  दरिया-दिली  से  काम  न  ले  |  वे

 बहूत  गलत  तरीके  से  पैसा  कमाते  हाँ,  जिस

 का  दनिया  भी  जानती  ही  आर  सरकार  भी

 जानती  ही,  फिर  भी  आश्चर्य  की  बात  हा  कि
 एसे  लागों  का  ज्यादा  से  ज्यादा  रियायत  दने

 की  काशिश  की  जा  रही  ही  ।  में  चाहता  हूएही

 fa  उस  रियायत  में  कुछ  कमी  कर  दी  जाय
 और  कर  का  रोट  बढ़ा  दिया  जाय  ॥

 SHRIMATI  GEETA  MUKHERJEE:
 My  amendment  follows  Mr.  Banat-
 walla’s  amendment  but  there  isa
 serious  difference.  ।  have  mentioned
 that  the  tax  benefit  should  accrue  to
 those  who  earn  upto  20,000  rupees  and
 not  more  than  that;  everybody  should
 not  get  that  benefit.  In  the  Finance
 Bill  provision  is  made  for  marginal
 adjustment  upto  16,250  rupees.  We
 should  extend  it  a  little  more  upto
 20,000  rupees.  The  net  effect  of  my
 amendment  would  be  that  it  will

 give  concession  of  Rs.  45.0  1०
 the  group  earning  from  12,000  to

 15,000;  Rs.  640  a  year’  to  the

 group  earning  from  15,000  to

 20,000.  This  is  mainly  for  salaried

 people  from  whom  some  concessions
 have  been  withdrawn  in  reality  in  the

 shape  of  other  things.  That  is  why
 the  middleclass  salaried  pecple  need
 this  concession  and  when  you  are  thin-
 king  of  going  uv  to  12,000  rupees  I
 wish  that  that  benefit  should  accure  to
 those  also  who  earn  upto  Rs.  20,000.
 That  is  all.

 SHRI  SATISH  AGARWAL:  I  have
 already  moved  my  amendments  Nos.
 174  to  179.  They  are  to  the  First
 Schedule.  3  amendments  relate  to
 Part  I,  sub-paragraph  (I)  at  page  36.
 3  amendments  relate  tc  subparagraph
 (II)  at  page  87.  ‘Where  the  total
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 incorne  does  not  exceed  8.000’  in  its

 place,  I  wanted  it  to  be  substituted  by

 ‘12,000’  Where  the  income  exceeds
 Rs.  12,000  but  does  not  exceed  Rs.

 20,000,  there,  the  rate  of  income-tax

 may  be  as  prescribed.  Under  these

 amendments  I  have  clubbed  part  II

 and  III  and  raised  slab  for  nil  rate.

 Similar  amendments  have  been  sought
 with  regard  to  Hindu  Undivided  Fami-
 lies  in  sub-paragraph  (II)  at  page  37.
 I  don’t  think  the  Finance  Minister  is

 going  to  agree  tc  the  amendments  right
 now.  But  o:  course  he  deserves  corm-

 pliments  for  raising  the  limit  to  RSs.
 12,000  from  Rs.  10,000.  But  it  does
 not  go  a  long  way  in  solving  the  hard-

 ship  which  is  being  caused  on  account
 ef  everyday  rising  prices  or  inflation
 which  is  practically  20  per  cent,  So,  the

 20  per  cent  rise  is  there  and  that
 makes  it  automatically  Rs.  12.000.
 Therefore.  if  nil  slab  rate  shoule  be

 increased,  that  would  give  some  more
 relief  to  the  people.  That  is  my  feel-

 ing.

 SHRI  R.  VENKATARAMAN:  Mr.

 Chairman,  I  regard  all  these  sugges-
 tions  as  future  action.  It  is  certainly
 not  possible  to  readjust  the  budget
 taking  any  of  these  suggestions  im-

 mediately.  But  I  would  like  te  men-
 tion  one  or  two  points.  Shri  Banat-
 waila  said  that  there  must  be  an
 automatic  adjustment  in  taxes.  In

 fact,  he  gvas  putting  forward  a  concept
 of  indexing  according  to  the  _  price
 level.  I  have  no  objection  to  indexing
 provided  he  alse  agrees  to  the  index-

 ing  of  taxes  in  conformity  with  the

 price  increase.  If  the  price  level  in-
 creases  by  20  per  cent  then  my  taxa-
 tion  also  should  increase  by  20  per
 cent.  Then  it  would  mean  no  benefit
 to  anybody.  Therefore,  the  suggestion
 that  you  must  index  it  or  link  it  to
 the  cost  would  not  really  help  for  this
 reason  that  if  the  taxation  limit  is
 raised  the  rate  of  taxation  would  be
 raised  and  the  burden  would  be
 heavier:  The  only  question  jis:  whe-
 ther  at  the  level  at  which  people  are
 not  able  to  pay  there  could  be  some
 relief?  That  I  think  I  have  provided
 ‘by  taking  into  account  those  people
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 with  less  than  Rs.  12,000  income.

 Actually  if  I  had  raised  the  nil  rate
 of  tax  to  Rs.  10,000  and  kept  the  rate
 of  taxation  at  Rs.  10,000.  no  extra
 persons  would  have  beenfited.  Where-
 as  by  raising  the  exemption  limit  to  Rs

 12,000  I  have  been  able  to  give  relief
 to  six  lakhs  of  people.  Therefore,  the

 way  in  which  I  have  ecrganised  the
 tax  adjustment  is  to  see  that  larger
 number  of  people  get  benefit  rather
 than  some  people  get  a  larger  benefit.

 The  other  points  which  have  been
 raised  like  fhe  one  that  industrialists
 have  been  given  greater  concession,  I
 have  explained  it  already  that  these
 are  intended  for  greater  production
 and  not  to  persons.  Therefore,  the
 incentives  are  for  higher  production.

 The  next  point  raised  by  Shri  Satish
 Agarwal  is  that  there  is  a  scope  for
 telescoping  some  of  these  classifications
 like  2,  3,  4  and  all  that.  As  I  have
 said,  these  are  realiy  matters  which
 will  Have  to  be  gone  inte  in  depth  and
 I  will  bear  this  in  mind  when  the  tax
 reform  is  undertaken.

 MR.  CHAIRMAN:  I  shall  now  put
 the  amendments  No.  25,  26  and  27
 moved  by  Shri  Banatwalla  to  the  vote
 of  the  House.

 Amendments  NOs.  25  to  27  were  put
 and  negatived.

 MR.  CHAIRMAN:  T  shall  now  put
 the  amendments  No.  120  to  128  moved
 by  Shri  Ramavatar  Shastri  to  the  vcte
 of  the  House.

 Amendments  Nos.  120  to  128  were
 put  and  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 the  amendments  Nos.  129  to  138.0  moved
 by  Shri  Ramavatar  Shastri  to  the  vote
 vote  of  the  House.

 Amendments  Nos.  129  to  138.0  were  put
 and  negatived,

 SHRI  SATISH  AGARWAL:  In  view
 of  the  assurance  given  by  the  hon.
 Finance  Minister  fhat  he  would  lock
 into  the  classification  and  different
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 slabs of  personal  taxatien,  I  beg  leave
 of  the  House  to  withdraw  my  amend-
 ments  No.  174  to  179.

 Amendments  Nos,  174  to  179  Were,
 by  leave,  withdrawn.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  First  Sehedule  ।  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 The  First  Schedule  was  added  to
 the  Bill.

 The  Second  Schedule
 to  the  Bill.

 Third  Schedule.

 SHRI  G.  M.  BANATWALLA:  {J  beg
 to  move*:

 was  added

 “Page  62,—

 omit  lines  7  and  8"  (37)

 SHRIMATI  GEETA  MUKHERJEE:
 J  beg  to  move:

 *Page  62,  line  6,—-

 for  “Fifteen  per  cent.”  sub-
 stitute—

 “Nine  per  cent.”  (48)

 *Page  62,  line  10,—

 for  “Fifteen  per  cent.’  sub.
 stitute.—

 “Nine  per  cent.”  (49)

 "Page  62,  line  10,—-

 for  “Fifteen  per  cent.”

 substitute  cent.”
 (50)

 *Page  62,  line  1z,—

 for  “Bifteen  per  centਂ  substi.
 tute—‘Seven  and  a  half  per

 cent.”  (51).

 *Page  63,—

 omit  lines  12  to  15.  (52).

 Page  64,  line  42,—

 “Nine  per

 for  “twenty  per  cent.”  substi.
 tute—‘‘ten  per  cent.”  (139). नए
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 SHRI  G.M.  BANATWALLA:  Mr.

 Chairman,  Sir,  my  amendment  Ne.  37

 refers  to  the  increase  in  the  duty  on
 caustic  soda;  the  duty  has  been  increa-
 sed  from  10  per  cent  to  15  per  cent;
 there  is  am  increase  of  5  per  cent  in
 the  excise  duty.  I  submit  that  this
 increase  in  the  excise  duty  on  caustic

 soda  will  increase  the  cost  of  a  host  of

 other  items  like  soap,  detergents,  paper,
 textiles  and  such  other  articles.  There-

 fore,  this  increase  in  the  duty  on  caus-
 tic  scda  will  defeat  the  very  purpose
 for  which  certain  reliefs  were  given
 in  the  case  of  duties  on  soap  ete.  If

 you  see  as  to  who  are  the  bulk  of  the
 consumers  of  this  caustic  soda,  you
 wil]  find  that  the  bulk  of  the  consu-
 mers  are  industries  like  paper,  textile
 and  soap.  The  benefits  of  exciise  duty
 reduction  in  the  cheap  tcilet  soap  will,
 therefore,  not  get  passed  on  to  the  con-

 sumers,  because  of  the  cost-push  na-
 tur  of  the  duty  that  has  been  imposed
 on  caustic  soda.  The  paper  industry,
 a  very  vital  industry,  apprehends  that
 its  cost  of  production  may  go  up  by
 Rs.  70  per  tonne  in  consequence.  I

 have,  therefore,  to  appeal  to  the  hon.
 Finance  Minister  to  agree  to  my  amend-
 ment  in  order  to  see  that  this  50  per
 cent  increase  in  the  duty  on  the  caustic
 soda  does  not  take  place.  When  I
 raise  this  matter  that  it  will  lead  to
 more  inflation,  cost-push  inflation,  I
 sheuld  not  be  accused  by  the  hon.
 Finance  Minister  of  creating  a  psy-
 chology  of  push-up  inflation  in  order
 to  serve  the  interests  of  some  business
 houses.  Somewhere  we  must  face
 the  grim  reality  of  the  sifuation  and
 the  grim  reality  is  that  the  inflation
 has  gone  up  to  the  tune  of  30  per  cent.
 I  said  yesterday  alsc  that  as  far  as
 inflation  is  concerned,  our  hon.  Finance
 Minister  is  going  at  a  speed  faster
 than  the  speed  of  SLV  3.  He  has  pro~
 mised  that  all  will  level  off;  I  wish  him
 success;  Our  cooperation  is  with  him,
 but  in  the  case  of  caustic  soda  it  will
 be  defeating  its  own  purpose  as  I  have
 pointed  out.  ,  therefore,  make  a
 fervent  plea  to  the  hon.  Finance  Minis-
 ter  to  withdraw  this  increase  in  duty
 on  caustic  soda  and  to  accept  the
 amendment  I  commend  to  the  House.

 “Amendments  moved  with  the  recommendation  of  the  President.
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 SHRIMAT]  GEETA  MUKHERJEE:

 Apart  from  soda  ash  and  caustic  soda,
 I  alsc  wanted  the  duty  on  these  acids

 and  molasses  to  be  reduced  from  15

 per  cent  to  9  per  cent.  I  do  not  want

 to  dilate  on  the  reasons—they  being
 the  same,  viz.,  that  they  do  not  make

 for  a  greater  inflationary  pressure.

 SHRI  R.  VENKATARAMAN:  Hon.
 Members  should  be  aware  that  the
 items  which  I  have  chosen  for  the

 purpese  of  levying  this  extra  excise

 duty  are  all  those  which  are  selling  at
 a  premium;  and,  therefore,  we  thought
 that  we  could  mop  up  some  of  the  pre-
 mium  at  which  they  are  selling—caus-
 tic  soda,  the  acids  mentioned  and  the
 molasses.  In  fact,  for  molasses,  the

 internationa,  price  is  Rs.  400  a  tonne,
 as  against  Rs.  60  at  which  they  are

 selling  in  India.  And  a  Rs.  30  a  tonne
 increase  would  not  affect  the  industry
 very  much.  Actually,  nebody  wants
 any  increase  in  taxes  and  they  exag-
 gerate  the  effect  of  these  taxes  on  the

 cost-push.  We  have  now  become  slaves
 to  slogans.

 SHRI  JYOTIRMOY  BOSU.  Like
 ‘Garibi  Hatao’.

 SHRI  प.  VENKATARAMAN:  In  fact,
 I  have  been  advised  that  I  should  not
 take  note  of  the  statements  which  are
 made,  while  a  Member  is  sitting.  Really
 it  is  not  going  to  have  that  kind  of
 effect.  Jf  I  have  imposed  anything  on
 those  commodities,  i.e.  on  which  there
 is  no  premium  in  the  market,  then  it
 will  get  reflected.  On  the  other  hand,
 when  people  are  already  paying  a
 premium  on  these  commodities.  it  is
 not  going  to  have  an  impact  on  the
 prices;  and  the  secondary  impact  of  the
 increase  in  prices,  cn  the  commodities
 produced,  is  going  to  be  negligible.  I
 would  request  the  Members  to  with-
 draw  the  amendments.

 MR.  CHAIRMAN:  i  now  put  amend.
 ment  No.  37  moved  by  Shri  Banatwalla
 to  the  vote  of  the  House.

 Amendment  No.  37  was  put  and  Nega-
 tived.
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 MR.  CHAIRMAN:  I  now  put  amend-
 ments  No.  48  to  52  and  amefidment
 No.  139  meved  by  Shrimati  Geeta
 Mukherjee  to  fhe  vote  of  the  House.

 Amendments  Nos.  48  to  52  and  -
 were  put  and  negatived,

 SHRIMATI  GEETA  MUKHERJEE:
 Amendments  No.  139  and  140  are  con-
 nected.

 MR.  CHAIRMAN:  No.  140  is  on  the
 Fourth  Schedule.  You  can  speak  on  it
 when  it  comes,

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Third  Schedule  stand.

 part  of  the  Bill.”

 The  motion  was  adopted.

 The  Third  Schedule  was  added  to
 the  Bill.

 MR.  CHAIRMAN:  There  is  only  one

 amendment  No.  140  by  Shrimati  Geeta

 Mukherjee.

 SHRIMATI  GEETA  MUKHERJEE:
 I  beg  to  move:

 Page  70,  line  21,—

 for  “five  per  cent.”  substitute

 “one  per  cent.”  (140)

 This  15  an  amendment  where  I  have

 sought  to  negate  the  rise  on  excise  duty
 on  cotton  fabrics  which  are  not  sub-

 jected  to  any  process.  I  want  that  in-
 stead  cf  5  per  cent,  it  should  be  re
 duced  to  1  per  cent.  As  you  very  well

 understand,  the  cotton  fabrics  which
 are  not  subjected  to  any  process,  those
 fabrics  must  have  competitive  advant~
 age  over  those  which  aré  subjected  to

 Many  processes  from  the  cottage  in-

 dustry  structure.  My  amendment  No.
 39  is  also  cennmected  with  this.  So,  L

 want  that  tariff  on  customs  be  reduced
 instead  of  increasing  it.

 SHRI  R.  VENKATARAMAN:  Mr.
 Chairman,  apparently,  the  hon.  lady
 member  has  not  fully  realised  the  con-
 sequences  of  this  amendment.  In  liew
 of  sale  tax,  an  additional  excise  duty
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 was  levied  in  respect  of  three  items  and
 a  few  more  were  added  later.  They
 are  cotton,  textile,  tobacco  and  so  cn.
 Now,  this  additional  excise  duty  goes
 to  the  States.  It  is  not  the  central
 source  of  revenue;  and  this  additional
 excise  duty  cannot  be  varied  by  us
 without  the  consent  of  the  States.  It  is

 Zemerally  discussed  in  the  Naticnal
 Development  Council  and  an  agreement
 is  reached  on  this  matter.  Any  at-
 tempt  now  to  reduce  this  tax,  additional
 tax  duty,  will  affect  the  States  and  to
 that  extent,  the  revenue  of  the  States
 will  go  down  and  therefore  it  will  not
 be  possible  to  accept  this  amendment.

 MR.  CHAIRMAN:  Now  I  shall  put
 amendment  No,  140  moved  by  Shri-
 mati  Geeta  Mukherjee  to  the  vote  of
 the  House.

 Amendment  No  140  was  put  and
 negatived.,

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Fourth  Schedule  stand
 part  of  the  Bil.”

 The  motion  was  adopted.

 The  Fourth  Schedule  was  added
 to  the  Bill.

 Fifth  Schedule

 SHRI  MOOL  CHAND  DAGA:  I  beg
 to  move?*:

 Page  87,  lines  1  and  2,—

 for  “four  yearsਂ  substitute  “six
 monthsਂ  (98)

 Page  88,  line  18,—

 for  “two  yearsਂ  substitute—

 “one,  year  where  the  order  is  made
 by  the  Board  under  sub-section  (1)
 and  three  months  where  the  order
 is  made  by  the  Collector  of  Central
 Excise  under  sub-section  (2)”  (99)

 Page  88,  line  31,.—

 for  “35F.”  substitute

 “35F.(1)  Nothing  in  this  clause
 shall  apply  to  the  case  where  the
 determination  of  any  question  hav-
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 ing  relation  to  the  rate  of  duty  of
 excise  or  to  the  value  of  goods  for

 purposes  of  assessment  is  in  issue.”
 (100).

 Page  88,  lines  33  and  34,—

 for  “goods  which  are  not  under
 the  control  of  central  excise  authori-
 ties”.

 Substitute  “goods  which  are  undef
 seizure  or  goods  if  the  manufactur-

 ing  ceases  to  be  in  productionਂ  (101)

 Now,  in  this  Schedule,  there  is  a  pro-
 vision  for  the  Appellate  Tribunal.  It

 says,  ‘The  Appellate  Tribunal  may,  at

 any  time  within  four  years  from  the
 date  cf  the  order,  with  a  view  to  recti-

 fying  any  mistake  apparent  from  the
 record,  amend  any  order  passed  by  it
 under  sub-section  (1)  amd  shall  make
 such  amendments  if  the  mistake  is

 brought  to  its  notice  by  the  Collector
 of  Central  Excise  or  the  other  party
 to  the  appeal.”  I  have  submitted  my
 amendment—within  a  period  of  four
 years,  if  there  is  a  mistake  or  if  they
 want  te  rectify  their  judgment.  They
 have  taken  a  pe%o@  of  four  years.  I
 say,  it  is  a  very  loing  period.  After
 all,  an  Appellate  Tribunal,  once  they
 have  passed  their  order,  if  they  do  not
 agree  on  anything  of  if  they  want  to

 rectify  that  mistake  the  period  of  six
 months  is  quite  enough.  After  all,
 four  years  is  such  a  long  period.  If
 they  give  their  judgment  and  say  that
 yeu  have  to  pay  so  much  of  excise  duty,
 now  the  customer  or  the  person  who
 has  already  sold  his  commodity  in  the
 market,  will  he  be  able  to  recover  the
 exercise  duty  which  he  has  to  pay  to
 the  government?  So,  this  period  of
 four  years  is  g  very  long  period
 I  submit  that  it  should  be  reduced.

 SHRI  R.  VENKATARAMAN:  This
 is  a  provision  for  rectification  of  the
 errors  apparent  on  the  record.  On  the
 face  of  it,  is  not  an  appeal  or  revi-
 sion.  If  some  mistake  is  apparent  on
 the  record,  then  it  may  be  rectified.
 This  benefit  is  available  to  the  appel-
 lants  as  well  ag  to  the  government.

 *Amendments  moved  with  the  recommendation  of  the  President.
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 [Shri  R.  Venkataraman]

 Jt  Mr.  Daga  wants  it  to  be  reduced  to

 6  months,  to  that  extent  the  assessee

 will  also  suffer.  We  thought  that  it

 would  be  proper  to  give  the  same  time

 to  the  person  as  well  as  to  Government

 and  therefore  we  have  given  four  years.
 1  do  not  think  any  great  harm  will

 eccur  since  the  benefit  is  given  to  the

 party  as  well  as  to  the  Government.

 MR,  CHAIRMAN:  ।  _  shall  now

 amend  put  amendments  No.  28,  99,  100

 and  101  to  the  vote  of  the  House.

 Amendments  Nos.  98  to  101  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Fifth  Schedule  stand

 part  of  the  Bill.”

 The  motion  was  adopted.

 The  Fifth  Schedule  was  added  to  the
 Bill.

 MR.  CHAIRMAN:  Now,  we  ccme
 to  clause  1.  Shri  Satish  Agrawal  has  an
 amendment.

 SHRI  SATISH  AGRAWAL:  The
 fron.  Finance  Minister  has  been  pilot-
 ing  the  Finance  Bill  for  the  last  four
 and  half  hours.  I  am  also  here.  He

 ‘was  very  harsh  on  me  last  year  when
 he  kept  me  sitting  from  12  to  9  O'clock
 without  tea  or  coffee  or  lumch.  I  de
 not  want  to*be  too  harsh  to  him.  He

 has  done  something;  he  has  accepted
 some  amendments.  In  view  of  this,
 I  do  not  move  my  amendment.

 MR.  CHAIRMAN:  I  shall  then  put
 elause  1  to  the  Vcte  of  the  House.  The
 question  is:

 “That  Clause  1  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  1  was  added  to  the  Bill,

 The  Enacting  Formula  and  _  the
 Title  were  added  to  the  Bill,

 SHRI  8.  VENKATARAMAN:  ।  beg
 to  move:
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 “That  the  Bill,  as  amended,  be

 passed”’,

 I  will  take  only  ten  minutes  at  the
 end.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill.

 Passed.”

 SHRI  NIREN  GHOSH  (Dum  Dum):
 The  Finance  Bill  which  is  oriented
 tewards  big  business  is  totally  umac-
 ceptable  to  us.  Tne  first  part  of  hon.
 Minister’s  reply  yesterday  was  pane-
 8..  Tor  big  business.  We  want  eb-
 mination  of  big  business  altogether
 Lut  we  do  stand  tor  preservation  and
 saleguarding  of  the  interests  of  non-

 as  amended  9e

 big-business  interests  though  we  do
 fight  against  their  vices,  swindlhings,
 thuggery  and  knavery,  exploitation
 and  all  that.

 The  secend  point  I  would  like  to
 make  is  this.  The  hon.  Minister  said
 that  he  ‘had  reached  the  plateau.  Is
 the  plateau  discernible,  visible?  Be-
 cause  clouds  seem  to  have  descended
 upon  the  plateau  with  five  per  cent  rise
 in  wholesale  price  index  in  one  month
 only  and  two  Cabinet  Ministers  being
 under  the  cloud  The  plateau  is  not
 visible.  What  it  will  lead  to  is  any-
 body’s  guess.  We  can  certainly  gauge
 the  galleping  rise  in  prices  ang  infla-
 tion.

 The  third  point  is:  I  support  Mr.
 Satish  Agarwal  and  Mr.  Unnikrishnan
 in  the  matter;  our  economy  has  been
 mortgaged  to  the  World  Bank  and  IMF.
 There  are  other  member-countries  also
 and  they  do  get  help  from  them  but
 our  economy  is  getfing  more  and  more
 dependent  on  them  and  so  mftich  so  it
 has  been  mortgaged  tc,  them  and  we  are
 sinking  under  its  burdens;  the  world
 bank  dictates  to  us  and  we  will  sink
 under  its  burden.

 I  raise  another  point.  Another  Fin-
 ance  Minister,  late  Shri  T.  7.  Krishnam-
 achari  made  equalisation  of  the  price  of
 steel.  There  has  been  equalisation  of
 the  price  of  coal  in  the  matter  of  ad-
 justment  of  freight  on  long  distance
 haulage.  Nowhere  in  the  world  such
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 a  provision  exists.  I  protest  against
 this.  Either  you  do  away  with  this

 equalisation  of  prices  or  make  equali-
 sation  of  prices  of  all  of  them—basic
 industrial  raw  materials,  including  cot-

 ton,  etc.,  throughout  India.  This  dis-

 crimination,  pure  and  simple,  against
 certain  States  in  favour  of  certain  other
 States  would  not  be  tolerated  by  the

 people  for  long.  Happenings  in  the
 North  Eastern  Region,  are  important
 to  note.  I  think  Government  should
 get  on  to  it.

 Surcharge  on  Income  Tax—this  mea-
 Sure—was  intreduced  when  Bangla
 Desh  liberation  struggle  was  there.  It
 was  taken  as  a  special  measure.  Now
 this  is  the  measure  for  mopping  up
 huge  resources.  The  States  do  not  get
 a  single  pie  as  share.  The  states  do  get
 Share  of  income  tax,  but  from  =  sur-
 charge  they  do  not  get  a  single  pie.  I
 propose  that  surcharge  on  income  tax
 shculd  Se  totally  and  fully  done  away
 with.

 MR.  CHAIRMAN:  Mr.  Ghosh,  I  am
 bringing  something  to  your  notice.  I
 have  eight  Members....

 SHRI  NIREN  GHOSH:  I  am  finish-
 ing  my  speech  in  two,  three  minutes.

 MR.  CHAIRMAN:  1  a¥%a  bringing  rules
 to  your  notice.

 SHRI  NIREN  GHOSH:  I  would
 have  finished  by  now.

 Bihar,  Orissa,  Rajasthan,  U.P.  were
 singled  out  for  food  for  work  pre-
 gramme—over  2  lakh  tonnes  and  more
 than  1  lakh  tonnes  for  them  but  for  the
 rest  of  the  States  only  30,000,  20,000
 metric  tohnes.  What  is  this?  Is  it  not
 political  chicanery  in  erder  to  win
 election  where  the  Congress  (1)  was
 in  a  difficult  position.

 Concessions  have  been  given  to  big
 business  in  regard  to  ten  to  twelve
 commodities  of  consumption  by  the
 public.  Why  not  get  f0  to  12  com-
 modities  of  public  consumption  distri-
 buted  through  the  fair  price  shops  at
 equal  price  throughout  India?  If
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 subsidy  to  the  tune  of  Rs.  500  crores

 or  sometining  more  is  needed,  we  can

 afford  it.  We  should  give  it.

 Hon.  Minister  made  an  observation
 about  sugar.  He  said  for  the  poor  he

 gives  sugar  at  controlled  price  through

 fair  price  shops.  He  does  not  know

 in  the  villages  the  quantity  given  is

 only  100  grams  and  not  400.0  grams  or

 more.  For  others,  the  rate  is  Rs.  8  to

 Rs.  11/-  per  k.g.  The  sugar  miils  are

 minting  money.  So  is  the  case  with
 raw  jute.  Government  is  under  the
 influence  of  the  sugar  magnates  and

 crores  of  rupees  have  found  their  way
 into  the  coffers  of  the  Congress  (
 Party.

 (Interruptions)

 Inflation,  deficit  financing  heavy
 taxes,  indirect  taxes  on.  com-

 modities,  concessions  to  the  big  busi-
 mess—this  is  a  pungent  and  bitter  pill
 which  would  not  be  swallowed  by  the

 people  They  will  reply  to  it  through
 mass  upsurge  in  the  coming  months.

 You  prepare  yourself  for  that.

 SHRI  K.  १.  SINGH  DEO  (Dhen-
 kanal):  Sir,  I  thank  you  and  the  Minis-
 ter  of  Parliamentary  Affairs  for  very
 kindly  giving  me  this  opportunity.
 The  1980  budget  presented  by  the  Fir
 ance  Minister  was  a  Class  in  itself.  It
 was  rather  pragmatic,  bold  and  cour-

 ageous  for  change,  especially  in  the
 backdrop  of  the  mismanagement  and

 uncertainty  created  by  our  hon.  friends
 on  the  other  side  for  the  fast  3  years
 and  the  backdrop  of  20  per  cent  infla.
 tion.  The  Finance  Minister  has  re
 sorted  to  a  101  of  welfare  measures,
 benefits  and  reductions  in  taxes  as  well
 as  levies.  He  has  tried  to  restore  the
 economic  situation;  he  has  tried  ta
 bring  in  social  justice  with  growth.
 But  here  I  must  caution  that  his  inten-
 tions  and  the  benefits  for  which  he  had
 planned  for  the  people  have  not  yet
 reached  the  people,  i.e,  the  consumers
 and  weaker  sections  of  the  society,  for
 which  the  attempt  has  been  made.  So,
 my  submission  would  be  that  it  is  not
 enough  just  to  enunciate  a  policy  or
 grant  certain  concessions,  but  the  im-
 plementation  and  monitoring  and
 evaluation  is  most  necessary.
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 [Shri  K.  P.  Singh  Deo]

 The  budget  as  well  as  the  Economic

 Gurvey  have  brought  out  one  point

 very  sharply  and  tellingly—the  Finance

 Minister’s  reply  to  the  discussion  on

 the  Finance  Bill  has  also  brought  it

 out—that  we  are  still  dependent  on  the

 monscon.  He  was  very  happy  that

 because  of  the  monsoon,  there  has  been

 a  wonderful  transformation  as  far  as

 the  energy  position  amd  the  economic

 condition  of  the  country  are  concern-
 ed.  We  have  seen  from  the  Economic

 Survey  as  well  as  in  the  various  de-

 bates  in  Parliament  that  the  failure  of

 the  mongoon  affected  the  hydel  power
 position,  which  affected  agriculture,
 industry  and  infrastructural  develop-
 ments  as  far  as  railways,  coal,  energy,
 cement  and  steel  are  concerned  and  it
 is  a  vicious.  circle.  So,  it  is  rather

 heartening  that  immediately  after  tak-

 ing  over,  the  Prime  Minister  and  _  the
 Finance  Minister  have  given  first

 priority  to  putting  the  energy  problem
 right  and  they  have  succeeded  te  a  cer-
 tain  extent  by  bringing  up  the  installed
 Capacity  to  from  42  per  cent  to  near
 about  50  per  cent.  I  think  we  must
 try  to  utilise  the  unutilised  capacity
 which  has  been  installeq  rather  than

 going
 in  for  fresh  and  unchartered

 waters.  Since  we  have  seen  the  effect
 of  the  monsoon  on  the  power  situation
 especially  on  the  hydel,  it  is  high  time
 that  our  nomccnventional  sources  of

 energy  like  solar,  wind,  tidal,  micro-
 hydel  and  nuclear  should  be  developed
 to  augment  the  power  situation  My
 friend,  Mr.  Jyotirmoy  Bosu  will  cor-
 rect  me  if  I  am  wrong  that  China  has
 got  60,000  such  micro-Rydel  genera-

 tors.

 SHRI  JYOTIRMOY  BOSU:  Yes.

 SHRI  K.  P.  SINGH  DEO:  Thus  apart
 from  the  nuclear  energy  which  we  must
 develop  so  as  to  augment  the  energy
 Situation  which  will  offset  the  vagaries
 of  the  monsoon  and  which  will  again
 have  its  impact  on  the  infrastructure
 like  agriculture  and  the  industry,  the
 fact  that  the  failure  of  the  monsoon  is
 connected  with  the  environment  and

 the  destruction  of  the  environment  has
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 been  made  amply  clear.  Today,  unless
 we  go  in  for  a  massive  plan  for  manage-
 ment  of  the  environment  and  go  in  for
 massive  social  forestry  as  well  as  ecto-

 logica,  balance  and  protection  of  the

 environment,  curs  being  an  agricul-
 tural  economy,  not  only  the  economy
 of  the  country  but  the  survival  of  our

 country  will  be  a  matter  of  question.  It
 is  also  heartening  that  the  Prime

 Minister,  in  March  while  inaugurating
 the  World  Conservation  Strategy
 Movement  in  Vigyan  Bhavan  has
 stressed  the  need  for  subjecting  im-

 pact  analysis  on  environment  of  eco-
 nomic  development  especially  when

 large  dams  are  constructed,  forests

 and  other  places  are  submerged.

 The  Bhabha  Atomic  Research  Cen-
 tre  as  far  back  as  February  at  an  in-
 ternational  seminar  on  the  World  En-
 vironmental  Management,  have  given
 certain  rececmmendations  for  the  con-
 sideration  of  the  Government.  With

 your  permission,  I  will  just  go  through
 the  recommendations:

 “1  The  Parliament  pass  without
 further  delay  the  “Air  Pollution
 Bil’.

 2.  All  the  states  and  Union  Terri-
 tories  of  India  should  formulate  steps
 fer  the  control  of  Automobile  Exhaust
 and  Noise  Polution.

 3.  A  comprehensive  Act  for  the
 control  of  all  types  of  environmental
 pollution  should  be  passed  for  the
 whole  cf  India  at  an  early  date.

 4.  A  National  Environmental  Pro-
 tection  Agency  should  be  formed  for
 this  country.

 5.  Pending  the  formation  of  the

 agency  mentioned  in  item  4  above,
 all  future  developmental  projects
 which  are  likely  to  affect  the  environ-
 ment,  should  be  referred  to  an  expert
 committee  consisting  mainly  of  en-
 vironmentalists  for  the  consideration
 of  impact  on  environment  due  to  the
 project  Any  recommendation  by  the
 committee  should  be  treated  as  final
 not  to  be  over-ruled  by  political  and/
 or  economical  considerations.
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 6.  The  subject  of  environment
 should  be  introduced  as  a  part  of  the
 ‘education  curriculum  at  all  the  stages
 ef  education,”

 This  is  a  seminar  in  which  most  of  the
 worlds  leading  scientists,  environment-
 alists  and  ecologists  have  taken  part.
 it  was  chaired  by  the  Chairman,
 Atomic  Energy  Commission,  Dr.  H.  N.
 sethna.

 I  would  now  like  to  come  to  the  point
 ef  defence  planning  in  this  country
 which  is  the  single  largest  sector  in
 our  budget  proposals.  It  is  pathetic

 that  im  three  decades  after  our  inde-
 pendence,  we  have  still  not  got  the
 defence  orientation,  defence  awareness
 and  defence  thinking  in  this  country  4s
 absolutely  appalling.  We  have  neglect-
 @d  defence  at  our  cost  in  1962  and
 from  which  we  have  learnt  a  lesson.
 But  we  are  still  treating  defence  as  if
 it  is  drain  on  cur  resources.  In  a  re-
 cent  study  by  Professor  Emile  Benoit
 of  the  Columbia  University,  wherein

 he  has  gone  into  the  case  of  44  develop-
 ing  countries,  he  has  found  irrefutable
 proof  that  defence  expenditure  has  an
 impact  on  the  growth  ef  the  country.
 The  Defence  Minister  while  replying
 der  States  have  progressed  in  compari-
 son  with  certain  other  States  in  our
 Own  country  because  of  the  defence
 personnel,  defence  industry  and  canton.
 ments  which  had  a  multiplier  effect.
 Therefore,  although  the  Finance  Minis-
 ter  had  added  another  Rs,  273  crores
 to  the  defence  budget  this  year,  which
 ts  16.6  per  cent  more  than  last  year,  it
 has  been  off-set  by  the  20  per  cent
 inflation.  Sp,  I  would  submit  that  the
 eutlay  on  defence  should  be  increased
 and  the  defence  plan  dovetailed  and
 integrated  into  the  national  plan.

 The  same  is  the  case  with  the  plan
 for  science  ang  technology  and  R&D.
 It  is  only  through  science  and  techno-
 logy  that  we  can  raise  the  level  of  life
 and  progress  of  the  72  per  cent  of  the
 people  livinkg  in  the  rural  areas,  So,
 ‘we  must  take  science  and  technology
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 to  the  rural  areas,  to  the  micro-level.
 The  science  and  technology  plan  should
 net  be  taken  separately;  it  should  be
 an  integral  part  of  the  overall  socio-
 economic  plan.

 Then  I  come  to  sports  and  physical
 education.  The  Finance  Minister  has

 very  rightly  given  certain  concessions
 to  sportsmen  who  have  reached  na-
 tional  and  international  level.  But  the
 crux  of  the  matter  is  that  unless  we
 provide  facilities  to  the  sportsmen  to
 develop  inte  national  and  international
 standards,  they  will  not  be  able  to  take
 advantage  of  the  facilifies  which  have
 been  granted  by  the  Finance  Minister.
 Since  the  Finance  Minister  has  already
 said  this  is  a  joint  responsibility,
 sports  and  physical  education  should
 be  given  a_  rightful  share  and  they
 should  form  part  of  the  integrafed
 developmental  planning.  Just  winning
 a  gold  medal  in  hockey  does  net  give
 a  correct  index  of  the  health  of  the
 nation  or  of  the  standard  of  the  sports-
 men  and  sportswomen  in  our  country.
 Therefore,  the  spcetting,  nurturing,
 persevering,  training  and  management
 of  the  sportsmen  and  _  sportswomen,
 their  nutrition,  safety  and  security
 must  be  looked  after  by  the  Govern-
 ment,  who  should  act  as  a  catalyst
 agent  in  trying  to  build  up  this.  It  is
 not  just  enough  to  grant  certain  con-
 cessions;  equally  important  is  to  look
 after  the  monitoring,  evaluation  and
 implementation  aspect  of  it.  -

 Finally,  I  would  like  to  say  that  the
 ex-servicemen,  serving  defence  per-
 sonnel,  are  debarred  by  the  defence
 service  regilations  from  ventilating
 their  grievances,  So,  it  is  our
 bounden  duty  to  look  after  their
 welfare.  The  released  emergency
 commissioned  officers,  who  had
 been  taken  into  the  paramilitary
 forces  in  1967  are  now  sought
 to  be  given  a  raw  deal,  because  their
 seniority  and  pay  protection  for  their
 Military  service  is  not  being  counted.
 I  would  request  the  Home  Ministry  to
 see  that  this  move  is  scuttled,  cther-
 wise,  it  will  affect  the  morale  of  our
 men,  specially  those  who  have  given
 their  lives  today  for  our  tomorrow.
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 1  brs.

 MR.  CHAIRMAN:  I  shall  read  out
 Rule  94  of  the  Rules  of  Procedure,  it
 is  as  follows:

 “The  discussion  on  a  motion  that
 the  Bil]  or  the  Bill  as  amended,  as
 the  case  may  be,  be  passed  shall  be
 confined  to  the  submission  of  argu-
 ments  either  in  support  of  the  Bill
 or  for  the  rejection  of  the  Bill.  In
 making  his  speech  a  member  shall
 not  refer  to  the  details  of  the  Bill
 furthey  than  is  necessary  for  the
 purpose  of  hig  arguments  which
 shall  be  of  a  general  character.”

 I  have  8  names  from  the  Congress
 side  and  7  names  from  the  Opposition
 side.  The  time  allotted  is  only  one
 hour.

 (Interruptions)

 SHRI  CHANDRAJIT  YADAV

 (Azamgarh):  “You  were  the  Speaker
 of  Maharashtra  Legislative  Assembly.
 The  tradition  there  is  that  half  the
 time  is  given  to  the  ruling  Party  and
 half  time  is  given  to  the  Opposition.
 Why  don’t  you  apply  the  same  rule
 here  also?

 MR.  CHAIRMAN:  We  have  jiscus-
 sed  this  Budget  generally.  All  the
 Ministries  have  been  discussed.  Then,
 there  Was  a  General  Discussion  on  the
 Finance  Bill.  Clause-by-Clause  read-

 ing  is  also  over,  So,  I  shall  request
 the  Members  to  please  submit  succinct-

 ly  if  they  have  something  to  say  in

 support  of  or  against  the  Bill  so  that
 all  Members  can  be  accommodated.

 Now,  Mr.  Chintamani  Jena.  You
 will  speak  only  for  five  minutes.

 17.02  hrs.

 SHRI  CHINTAMANI  JENA  (Bala-
 sore):  Mr.  Chairman,  Sir,  ह  rise  to  sup-
 port  the  Finance  Bill  moved  by  our
 hon.  Finance  Minister.  We  are  going
 to  implement  the  20-point  programme,
 which  is  a  historic  programme  of  our
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 Prime  Minister,  Shrimati  Indira  Gan-

 dhi,  to  remove  the  regional  imbalances
 and  to  reduce  the  differences  between
 the  rich  ang  the  poor.  So,  in  this  con-
 text,  I  would  like  to  request  the  Fin-
 ance  Minister  that  the  money  which
 is  being  sanctioned  by  this  august
 House  should  be  spent  in  that  way  aa
 that  the  20-point  programme  of  our
 Prime  Minister  can  be  implemented
 in  a  fruitful  manner.  In  this  connec-
 tion,  Sir,  many  things  can  be  told,  but.
 since  you  have  told  me  to  speak  only
 for  five  minutes.  I  will  try  to  give
 only  the  points,

 17.03  hrs.

 [Mr.  Deruty-SPEAKER  in  the  Chair}

 There  are  States  which  are  back-

 warg  like  Orissa,  Bihar,  Assam,  Mani-

 pur  etc.  While  spending  money,  they
 should  be  given  the  first  priority  so

 that  regional  imbalances  can  be  re~

 moved.  Apart  from  this,  I  am  thank-

 ful  to  our  Finance  Minister  for  he  has

 very  boldly  told  this  House  yesterday
 that  price  rise  can  be  contained,  But

 I  very  humbly  submit  that  black

 money  is  one  of  the  major  reasons  for

 price  rise.  Stern  action  need  be  taken

 so  that  blackmoney  should  be  recover-
 ed  by  the  way  which  he  has  told  yes-
 terday.  It  should  be  done  either  by

 applying  the  DIR  or  PD  Act  or  some-

 thing  like  this.  In  this  context,  I

 would  like  to  submit  that  in  times  of

 Emergency,  Rs.  2200  crores  of  black-

 money  came  tg  the  Government  ex-

 chequer.  So,  I  would  request  the  hon.

 Finance  Minister  and  the  Government
 to  think  in  that  way  so  that  the  biack

 money  can  be  recovered, so  that  the

 price  rise  ang  inflation  cannot  have  an

 adverse  effect  on  our  economy.

 If  rural  reconstruction  is  to  be

 fruitfully  undertaken  by  the  Govern-

 ment,  I  submit  that  States  which  re

 backward  should  be  given  priority.

 It  is  well  known  that  persons  with

 more  than  Rs.  1  lakh  of  income  annual-

 ly  contribute  80  per  cent  of  income
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 tax  to  the:  Government  exchequer.  So,
 they  are  actually  controlling  the  eco-

 nomy  of  our  country.  But  unfortuna-

 tely  the  income-tax  department  and

 officials  are  not  trying  to  realise  in  full
 the  taxes  due  from  big  people  who
 are  avoiding  them.  So,  they  should
 be  more  vigilant  so  that  taxes  due
 from  the  big  people  are  fully  realised.

 The  Finance  Minister  has  told  us

 boldly  yesterday  that  he  can  check  the

 price  rise.  In  this  connection  I  would

 submit  that  in  this  capital  of  Delhi

 prices  differ  from  one  locality  to  an-

 other.  For  instance,  thig  month  the

 prices  of  certain  commodities  were

 higher  in  1.98]  081  Nagar  than  in  Darya

 Ganj.  Similarly,  certain  commodities
 which  are  sold  in  the  Super  Bazar  are
 not  available  in  the  nearby  shops.  So,
 while  checking  prices,  Government

 shoulg  also  effectively  control  these

 things.  I  suggest  that  there  should
 be  a  vigilance  commitee  with  powers
 so  that  they  can  award  punishments
 on  the  spot  to  erring  businessmen.

 The  nationalised  banks  are  really
 not  meant  for  the  rural  people,  that  is
 what  we  feel.  I  will  give  you  one
 instance.  Today  I  got  a_  telephone
 message  from  my  constituency  stating
 that  the  UCo  Bank  was  going  to  open
 two  branches  in  Balasore  District  in

 Orissa,  but  you  will  be  surprised  to
 know  that  till  today  the  orders  have
 not  been  communicated  from  the  head
 office,  though  the  Chief  Minister  has
 chalked  out  his  programme  to  inaugu-
 rate  the  branches  on  6th  August.  In
 this  connection,  I  would  like  to  say
 that,  as  our  Prirne  Minister  has  na-
 tionalised  some  banks,  the  large  in-
 dustriale  houses  and  monopoly  houses
 should  be  taken  over  by  the  Govern-
 ment  in  phased  manner.  Orissa  is  a
 backward  State  and  to  improve  the
 economy  of  our  State,  the  Chief  Minis-
 ter  of  Orissa  has  announced  that  in
 1000  days,  1000  industries,  involving  an
 investment  of  Rs.  1000  crores,  will  be
 set  up,  thereby  giving  employment  to
 fixelakhs  of  people.  I  would  like  to
 request  the  Finance  Minister  to  give
 special  attention  to  our  State  so  that
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 the  poverty  and  backwardness  of  our

 State  can  be  removed.  Yoy  will  be

 surprised  to  know  that  our  State,
 Orissa  is  the  most  backwarg  State  and

 the  people  of  Orissg  are  the  poorest.
 About  71  per  cent  of  our  people  are

 living  below  the  poverty  line.  It  is

 the  highest  in  the  country.  I  would
 like  the  Government  to  give  special
 attentiOn  to  our  State  and  on  the
 second  steel  plant  at  Paradeep,  which
 will  cost  90  crores  less  as  compared  to

 others,  should  be  given  priority.  An
 aluminfum  plant  shoulg  be  set  up  in

 Koraput.  We  are  spending  some
 hundreds  of  crores  of  rupees  for  दान

 porting  oil.  So,  our  cities  and  towns.
 should  be  provided  with  buses  and
 trams  which  could  be  run  with  electri-  |
 city.  We  are  facing  shortage  of  power.
 So,  I  would  request  that  the  Bhim-
 kund  hydel  project  which  is  the  big-
 gest  one  in  Asia,  should  be  given  first
 priority  in  the  Sixth  Plan.

 With  these  words,  I  resume  my
 seat,

 gid
 बताता  हए  ।  gare  en  मे

 बहू:-  राष्ट्रीय  कहानियों  की  स्थति  क्या  ह*-

 [श्री  रामावतार  शास्त्री]

 बटन  की  कार्यों  की  189  शाखाएं
 ह.  जिनकी  सर्वपाल  1279.9  करोड
 रुपये  ह  ।  उप-शाखाएं  86.  ह*

 1006.57  करोड़  रुपय
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 "01  करड़  हा  और  कनाड़ा  की  उपकाताए

 “2  का  सम्पत्ति  117.91  करोड ही.  ऑर

 कनाडा  की  उप दशा खाए  2  की  सर्म्पात्त  103.

 1972-73  म  हमने  207  करोड़  रुपये

 का  तेल  मंगाया,  1973-74  में  541.0

 करोड,  1975-76  मे  1256  करोड़,

 1977-78  में  1561  करोड़  ,  1979-80 े
 1980-81  मे

 5,000 करेड़  रुपये
 ।

 इस  मंहगाई के  पोछ

 JULY  31,  1980  Bill,  1989.0  372

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  This  is  very  unfair.

 SHRI  RAMAVTAR  SHASTRI:  [  am
 not  mentioning  any  name.  Don’t  try
 to  shield  such  officers  who  are  looting
 our  country  and  our  poor  people.

 1951.0
 से  चल  रहा  था

 ।
 पचास  करोड़  रुपये

 खर्च  कर  के  वह  कारखाना बना  eT  पं.

 कर,  स्क्रैप के  तार  पर,  करोड़  रुपये

 मॉं  बेचने  की  तैयारी  चल  रही  ह  अब  वहां

 पर  आयल-बेस्ड  सेल  से  चलने  बाला-खाद  का

 कारखाना बनाया  गया  ही।  जो.  काल-वार्ड

 कायल  सो...  चलने  वाला  -कारखाना
 था,  उसमें  दस  हजार  मजदूर.  काम

 तुल ् ।

 143  443

 rin  थ  ु  ं  i
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 किया,  जब  पूरा  ।ो  लॉक  सभा  के  चुनावों
 मों  लगा  हूआ  था।  4  जनवरी का  वह्ल  से
 wet  मों  कोट  डाले  जा.  रह  थे  आर  6

 जनवरी  का  वोट  डालना  खत्म  हुवा  दोश  में
 काई  लोकप्रिय  सरकार  नहीं  थी।  इसी  बीच

 मों  निदेशक  मंडल  के  लागों  ने  इस  कारखाने

 को  स्क्रैप  के  नाम  पर  बच  दोने  का  फसला
 किया।

 हम  सरकार  से  जानना  चाहते  हाँ  कि  एसा

 करना  कहां  का  न्याय  था  |  क्या  वह  इसको

 न्यायसंगत  मानती  ह?  क्या  यही  तरीका  ही
 गरीबों की  सेवा  करने  का  क्या.  यही

 तरीका  ही  देश  से  गरीबी  मिटाने  का  ?  क्या

 मों  जनतंत्र को  मजबूत

 as 45

 qa

 तै

 किक  1  व्र  4  ay,

 2

 3

 5455

 ।

 1

 44325  हम

 4

 ;

 यह

 ।

 ।  न
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 आप  के  बजट  के  दवारा  प्राइस  ररक्स  321

 से  बढ़  कर  340  प  गया  था
 ।  वास्तक-

 कता यह  हँ  कि  12  जनवरी  1979  _
 तक

 2200  करोड  बधिक  रुपये  का  प्रसार  हो  गयाਂ

 था  यानी  12  प्रतिशत  बढोत्तरी  आप  'के  बजट

 से  आधिक  हो  गद  थी।  एकोनामिक सवों मीं सवों  मां

 पृष्ठ  56  पर  यह  लिखा  था-

 “If  monetary  expansion  of  this

 magnitude  continues,  it  will  be  di-

 fficult  to  entertain  the  hope  that  it

 will  have  no  impact  on  prices.”

 1978-79 में नेट राष्ट्रीय उत्पादन 7 . 2 में  नेट  राष्ट्रीय  उत्पादन  7  .  2
 प्रस्तावित था  लेकिन  1979-80  में,  आप:

 लोगों  ने  जिस  प्रकार  का  पिछला  बजट  प्रस्तुत
 फिया  था  उस  की  वज्ह  से  वह  घट  कर  3  5

 ही  रह  गया  था  ।  1965  से  ले  कर  1976

 हजार
 500

 कराने  की  बढ़ोत्तरी  हा  गई
 ।

 इस  प्रकार  से  केवल  आलोचना  के  रष्टिकाण

 जु

 5.

 ब  श

 120 4434 ३४:  3  की लल  ।

 चाहता &  ।

 इस  अवसर  पर  मौ  कछ  आर  बाते  भी

 कहना  चाहता  हू  वास्तव  मो  काई  बजट  एक

 वर्ष  के  खर्चों  के  लिए  ही  नही  बनाया  जाता

 ही,  बालक  उस  के  साथ  ही  यह  भी  द  खा  जाता

 ही  फि  रग  की  सार्थक  असमानता  ।  हो
 आर  बेराजगारी समाप्त  हो।  इन  दानों  चीजों

 को  रॉाष्टगत  रखते  हए  ही  को  बजट  बनाया

 जाता  ह।  इस  के  लिए  हमें.  वास्तव  मों

 उत्पादन  बढ़ाने  की  आर  ध्यान  रा  होगा  ।'

 हां  रहा  ही  किस  प्रकार  से  वहां  भितव्यधिता

 लायी  जाय,  खर्चों  किस  प्रकार  से  हम  घटाएं।
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 शग्रीकल्वर  कमीशन  ने  राजस्थान  कनाल  को  रु
 .

 पज़ट  गोन  एरिया  गग्राम  के  लिए  रखा

 मान्यता  नहीं  दी  ।  माँ  कांग्रेस  (आइ)  की  फिया  ही  ।  इसी  प्रकार  डेटा  डवेलपर्मोंट

 सरकार  से  निवेदन  कर  रहा  हूए  कि  वह  उसको  प्राग्राम  के  लिेलए  9  करोड़  र..  से  घटा  कर  8

 मान्यता  देकर  नागौर  ,  बाड़मेर  ,  जैसलमेर  के  कराड़  रु  का  प्राचीन  किया  ह  इस  तरह
 पतानिरिरिा क्षेत्रों  की  सिंचाई  की  व्यवस्था  से  आप  हमार  क्षेत्रों  कसे  विकास  कर

 े,  जैसलमेर  जिले मे पीने मे  पीने  के  कर  रहो  हाँ,  एक  असन्तुलन  पैदा  कर  रहे
 यानी.  की  जो.  समस्या.  ही...  वह  हं  हमारा  क्षेत्र  बहुत  ही  पिछड़ा  हआ  क्षेत्र
 बड़ी  भयंकर St  अगर.  आपने  राजस्थान  ही,  उसका  आप  आग  बढ़ने  नहीं  द  रह  हाँ।

 नहर  की  तरफ  ध्यान  नही  दिया  ता  बाजार  यादि  आप  वास्तव  मो  इंजट  डबेलपम्मन्ट  क  रना

 आर  जसलमर  डिस्ट्रिक्ट  मो  ट्यूबवैल  के  जरिए  चाहते  हाँ,  डाउट  प्राोन  एरिया  प्रोग्राम  का

 जां  पानी  की  कू  व्यवस्था.  थी,  वह
 रुक  सक्सेसफुल  करना  चाहते  हा,  कोर  अच्छा

 के  पानी  के  लिए  आर  बाड़मेर  निस्टक्ट

 मे  यदि  पानी  सिंचाइ  के  लिए  नहीं  द  सकते  करोड ़रु.  का  प्रावधान  कियाह  1980-
 हाँ,  ता  घास  के  लिए  ,  फार रस् ट्री  के  हुए  ,  कछ  81  के  लिए,  उसका  बढ़ाकर  आपका  150

 बगीचों  के  लिए  कछ  व्यवस्था  करके  योजना  करोड ़रु.  का
 प्रावीजन

 करना  चाहिए
 ।

 बनाकर  इन  क्षेत्रों  को  आगे  बढ़ाने  की  कशिश
 कर  ।

 मैँ  यह  भी  कहना  चाहता  हू.  कि  हमार

 अब  मं  ।
 डबलप्मं

 आर
 क  र

 भर  भ

 र

 ा  क ne  आभार  की  बहत  गु  जाइए  ।  जैसलमेरਂ
 माउट  प्राोन  एरिया  प्रोग्राम  के  बार  मं  कहना

 बन्दर  हम  कीलि  दो  सकते  ह*,  गस  दो  सकते
 चाहता  हू.

 ।
 एग्रीकल्चर  कमी दान  ने  जा  सजे-  ह  और  15  लाख  रु.  इस  काम  के  लिह  खर्च

 wea  दिए  थे  आर  रिक्मेडोशन्स  दी  थी  ,  उसके  किया  गया  ही  ।  आ.एन.जी.सी.  के  कर्म-

 मा  न  art  स्कीम  चाल  की  चोरियों  के  लिलए  बिल्डिंग  बनाई  गइ  हो,
 इन  केन्द्रीय  os  ”

 सरकार  पूरी  मदद  पति  थी,  लेकिन
 लेकिन  आफिस  जोधपुर  रन

 कर  रह

 कार्डानन्‍्सल  at  रिक्‍्मन्डॉदशन्स  के  मुताबिक  यह  MR.  DEPUTY-SPEAKER:  You  con-

 निर्णय  ललिया  कि  50  प्रतिशत  केन्द्र  देगा  और  centrated
 on  Rajasthan

 Canal,  That
 is

 50  प्रतिशत  राज्य  ी  हमारा  राज्य  50  प्रीति-  a  very  important  problem,  With  that

 मत  दने  की  स्थिति  में  नहीं  ह  ओर  5
 you  should  have  stopped.

 sails
 ने

 दोने  की  ह
 से  SHRI  NAWAL  KISHORE  SHARMA

 प्रोग्राम  मों  को  प्रगति  नहं  हो  रही  ह।  (Dausa):  This  bein  g  a  backward  State,

 ह,  स

 डाउट  प्राोन  एरिया  प्राग्राम

 ily
 मॉं  he  should  be  given  more  time.

 ,  लेकिन  उसका  कोइ  लाभ  नही  रहा
 ह  ।  इसलिए  माँ  चाहता  हू.  कि  संट्ली  MR.  DEPUTY-SPEAKER:  You  have
 स्पान्सर्ड  स्कीम  के  भताविक  सारा  खर्चा  सर-  the  sympathy  of  the  House.
 कार

 एरिया  और  बजट  डबेलपमोन्ट  दी  सक्सैस  -
 -  बुद्िधचन्दर  जन:  हमारा  क्षेत्र  हरियाणा

 |
 आर  केरल  प्रान्त  से  बड़ा  ह।
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 की  व्यवस्था  ठीक  हानी  चाहिए  आर  लागों  को

 बिजली  मिलनी  चाहिए  आर  कारखाने  तथा-

 पित  किये  जाने  चाहिए  निन  से  वहां  पर  खोती

 की  तरक्की  हा  सके  आर  लागों  का  राज- ्
 गार  मिल  सके।

 इन  दादों  के  साथ  मं  समाप्त  करता  हु.

 SHRI  M.  RAM  GOPAL  REDDY

 (Nizamabad):  There  is  only  one  point
 which  I  wish  to  make,  Repeatedly
 many  hon,  Members  have  expressed
 their  feelings  to  the  hon.  Finance
 Minister  that  the  export  duty  on  tur-
 meric  should  be  removed.  Last  year
 turmeric  was  sold  at  Rs.  9,  now  it  has.

 come  to  Rs.  2  ang  the  tax  for  one

 k.g.  is  Rs.  2/50,  that  ig  more  than  the

 cost  itself.  If  this  is  continued  I
 think  a  time  will  come  when,  ag  in
 the  case  of  sugar,  turmeric  production
 will  also  become  extinct.  The  Minister
 is  afraid  that  if  this  tax  is  removed
 middlemen  will  make  money.  What  '

 suggest  is  that  ,  to  avoid  middlemen

 this  may  be  exported  through  the

 STC,  This  is  what  I  wish  to  sumbit
 to  the  attention  of  the  hon.  Finance
 Minister.

 Secondly,  :  wish  to  submft  that
 Rajasthan  Canal  is  not  arState  pro-
 blem  only,  but  it  is  a  national  problem,
 Sand  is  advancing  and  fertile  land
 area  is  getting  engulfed.  The  whole
 area  is  becoming  desert,  I  request  that
 this  canal  may  be  taken  up  as  a
 national  project  and  completed  early.

 PROF.  ह.  G.  RANGA  (Guntur):  ।

 wish  to  congratulate  the  hon,  Prime

 Minister  for  having  picked  up  Mr.
 Venkataraman  from  amongst  her

 partymen  to  be  in  charge  of  this  im-

 portant  Finance  Ministry.  Generally
 a  Finance  Minister  is  a  bugbear  for

 everybody  but  here  the  Finance  Minis-
 ter  has  become  popular  with  all  sec-
 tions  of  the  House,  as  can  be  seen  in
 the  course  of  the  debates  which  we
 have  haq  in  the  House  just  now.  He

 came  as  Secretary  of  the  Congress
 Party;  he  was  Labour  Expert  in  the
 Tamil  Nadu  Congress  Committee.  Mr.

 Kamaraj  Nadar,  the  g0od  old  leader
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 का  Tamil  Nadu,  chose  him  ag  an  expert

 on  labour  problems.  I  congratulate

 him,  because  at  that  time,  we  in  the

 congress,  did  not  have  good  enough

 people  to  work  for  labour.  Mr.  Venka-

 taraman  had  great  success  as  a  labour

 champion  there,  After  that  he  has  be-

 come  one  of  the  biggest  industrialists,

 not  himself  individually,  but  on  be-

 half  of  the  Icamil  Nadu  Government.
 He  set  up  a  chain  of  district  industrial

 centres  there.  He  laid  the  foundations

 for  agro-industries  there  in  the  South.

 If  today  Tamil  Nadu  competes  equally
 with  Punjab  State  it  is  because  of  these

 foundations  which  Mr.  Venkataraman

 laid  in  those  days.  Industrial  Develop-
 ment,  Labour,  Industrial  enitrepreneur-
 ship—these  are  the  aspects  which  Mr.

 Venkataraman  was  able  to  handle
 with  success.  Sg  he  has  been  able  t?

 display  these  aspects  in  the  present
 Finance  Bill.  Yesterday  he  wag  hard

 put  to  it  to  assure  the  House  that  the

 prices  are  not  going  up;  in  any  case

 they  are  not  likely  to  go  up  beyond
 10  per  cent,  Some  of  the  opposition
 members  were  worried  about  the  price
 rise.  But  I  hold  different  views,  I  am
 not  afraid  of  the  price  rise.  So  many
 people  warn  us  about  inflation  as  if
 it  has  no  silver  lining.  We  also  have
 beer  declaiming  deficit  financing  which
 leads  to  inflation.  Let  us  look  at  it
 from  another  angle.  Deficit  financing
 does  not  omy  lead  to  inflation  but  it
 also  leads  to  a  large  extent  to  liquidat-
 ing  huge  accretions  of  so-calleg  black-
 money  and  profits  of  millionaires.  The
 rupee  value  today  has  come  down  to
 19  paise.  This  is  one  of  the  ways  in
 which  we  can  bring  down  the  wealth
 of  the  millionaries  and  holders  of
 black  money.  And  it  is  being  brought
 ‘own.  There  are  two  schools  of  thought
 amongst  the  economists,  all  over  the
 world.  ।  belong  to  that  school  which
 is  not  afraig  of  inflation  and  deficit

 financing  which  may  result  in  price
 Tise.  These  things  are  not  as  bad  as
 they  are  supposed  to  be  in  the  capi-
 falist  part  of  the  world  because  they
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 have  a  role  to  play.  The  poorer  peo-

 Plg  suffer  less  from  deficit  financing
 and  inflation.  Contrary  to  general
 impression,  they  suffer  less  from  this
 kind  of  an  evi]  than  the  richer  people.
 The  middle-class  suffer  just  a  little
 bit.

 Now,  We  all  know  that  the  salaries
 of  the  employees  have  been  raised.

 My  hon.  friend  Prof.  Madhu  Danda-
 vate  was  very  happy  in  giving  some

 monetary  benefit  to  the  railway  em-

 ployees.  So  also  the  P&T  employees
 are  also  getting  some  monetary  bene-
 fits.  The  whole  Central  Government
 employees  are  also  very  happy  for

 getting  more  D.A.  and  other  perqui-
 sites.  Not  only  that.  The  number  of
 employees  in  Government  service  is
 increasing  ang  there  are  millions  of
 employees  who  are  working  in  State
 Governments/public  sector  undertak-
 ings.  All  of  them  are  getting  more
 and  more  salaries  and  perquisites.  On
 the  other  hand,  agricultural  wages
 are  not  rising.  Agriculturists  are  not
 getting  higher  prices  for  their  produce.
 The  prices  for  their  produce  are  not
 rising  to  the  same  extent,  not  even
 half  of  their  levels.  The  impact  of
 inflation  upon  them  is  not  as  much  as
 upon  the  richer  people  who  are  the
 holders  of  black  money,  Therefore,
 why  should  not  the  Government  give
 some  concessions  to  them  also?  This
 is  my  plea.

 The  old  idea  of  economic  does  not
 hold  goog  now.  It  is  no  longer  eco-
 nomics  or  econom®@trics,  but  it  is  poli-
 tical  economy  and  welfaye  economy,
 that  is,  the  socialist  economy  which
 we  have  got  to  adopt.  if  you  look  at

 the  Budget  and  finance  proposals,  in
 that  way  I  do  not  think  that  the  Fin-

 ance  Minister  need  be  apalogetic  about
 his  deficit  financing.  Indeed  he  has
 shown  extraordinary  courage.  If  I  had
 been  in  his  place,  ।  would  certainly
 have  gone  in  for  amother  Rs.  1000
 crores  of  deficit  financing  and  in  that

 way  find  money  for  all  these  things.
 Our  friends  have  been  asking  for
 various  developmental  works  in  diffe-
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 rent  States.  Where  is  the  money  to
 come  from?  It  has  got  to  come  from
 the  richer  people.

 There  are  two  ways.  One  is  taxation
 and  another  is  to  collect  it  through
 this  invisible  manner.  This  is  what
 15  being  done.  The  only  thing  is  that
 it  is  not  for  the  Finance  Minister  to

 say  all  this.  It  is  for  me  who  holds
 no  ministerial  responsibility  to  say
 this  so  boldly.  It  is  for  the  socialists

 by  themselves,  Communists  and  Con-

 gressmen  among  them  to  appreciate
 this  aspect  and  welcome  it.  I  make
 this  bold  appeal  because  I  have  been
 a  consistent  socialist  and  an  agrarian
 socialist.  No  wonder  last  year  there

 was  a  deficit  financing.  My  hon.

 friend,  instead  of  ordinarily  fighting
 shy  of  it,  must  have  said  to  himself
 “all  right,  I  would  continue  this  pro-
 cess  of  deficit  financing  and  provide
 funds  for  all  these  developmental

 projects”.  I  am  glad  he  was  going  in

 for  deficit  financing  as  much  as  last

 vear  I  do  not  expect  him  to  give  any
 replv.  I  am  only  trying  to  appeal  to

 my  fellow  socialists—some  of  them
 consider  themselves  as  Congressmen,
 same  as  Communists——_to  cooperate
 with  him  and  make  his  plan  a  suc-
 cess.  So,  Jet  us  not  unnecessarily  feel

 sh,  of  this  deficit  financing.  There
 is  one  way  in  which  my  hon.  friend,
 Shri  Venkataraman  can  help  the
 poorer  people;  many  people  have  al-
 ready  presented  that  solution  before
 the  Government.  My  friend,  Shri
 Pranab  Mukherjee  has  already  accept-
 eq  the  idea  and  Shri  Venkataraman
 the  other  day  has  presented  a  sensible
 and  effective  reply  to  those  people
 who  were  declairting  the  rise  in  price
 of  sugar  and  asked  why  the  upper
 middle  class  and  middle  class  and
 other  people  who  are  rich  in  rural
 and  urban  areas  should  not  have  to

 pay  the  market  rate  for  sugar.  When,
 on  the  other  hand,  it  is  being  sup-
 plied  to  the  poorer  people  at  a  lower
 Price.  The  same  principle  has  got  to
 be  adopted  for  the  distribution  of  es-
 sential  commodities  for  poorer  people
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 in  our  country.  For  that  the  Govern-
 ment  has  to  develop  its  machinery.
 Earlier,  our  friend,  who  camg  from

 Poona—unfortunately  he  was  defeat-

 ed,  while  so  many  of  our  friends  in
 the  opposition,  [  am  glad,  have  come
 back  again,  I  wish  he  had  come  back
 also—was  very  keen  when  he  was
 functioning  in  the  Government  of
 Shrimati  Indira  Gandhi,  to  develop
 this  public  distribution  system.  Later,
 when  he  was  g  Minister  in  their
 wonderful  Government,  they  did  not

 allow  him  to  implement  this.  Now,
 our  hon.  friend,  Shri  Venkataraman,

 would,  I  hope,  be  able  to  find  suffi-
 cient  personnel,  efficient  personnel,
 honest  personnel  and  public-spirit-
 ed  personnel  to  help  the  Government
 to  develop  this  public  distribution
 system  in  cooperation  with  the  co-
 Operatives  all  over  Imdia  so  that  the
 poorer  people  are  able  to  get  what-
 ever  they  want,  the  most  essential
 things,  basic  things,  at  prices  which
 would  be  within  their  reach.  He  is
 wedded,  as  the  Government  is  wed-
 ded,  all  along  to  the  idea  of  mixed
 economy.  Therefore,  for  the  middle
 class  also  let  there  be  general  free

 trade,  but  in  order  to  contro]  traders
 let  there  be  public  distribution  can-
 tres,  where  they  would  be  making
 available  various  essential  commodi-
 ties  at  prices,  market  prices,  reason-
 able  prices,  prices  which  would  leave
 reasonable  profit  for  all  those  people
 producing  them,  whether  they  are
 being  prouduced  by  public  enterprises
 or  private  enterprises.  In  that  way,
 let  there  be  competition  between  pub-
 lic  trading  and  private  trading  so
 that  the  middle  class  people  are  also
 protected.

 It  is  in  this  direction  that  my  hon.
 friend,  I  hope,  will  try  to  use  his  ex-
 traordinary  acumen  and  business  ca-
 pacity  and  also  love  for  the  poorest
 of  the  poor  in  our  country,  in  order
 to  serve  different  classes  of  our
 people,

 I  have  nothing  more  to  say.  I  wish
 all  the  best  for  Shri  Venkataraman



 387  Finance  (No.2)

 {Prof.  प.  G.  Ranga]

 and  the  Government  and  alse  all  the
 socialists  who  are  here  and  let  us  try
 and  ccoperate  with  him  in  order  to

 make  this  a  success.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  P.  VEN-

 KATASUBBAIAH):  Sir,  I  suggest
 that  the  House  may  sit  beyond  6.00
 O’clock  to  pass  the  Finance  Bill.  ?
 have  requested  my  friends  on  the

 other  side  also  and  they  have  agreed.
 I  request  that  the  House  may  sit  till

 the  Finance  Bill  is  passed.

 MR.  DEPUTY-SPEAKER.:  Is  it  the

 pleasure  of  the  House  to  agree  to  this

 proposal?

 SOME  HON.  MEMBERS:  Yes.

 MR.  DEPUTY-SPEAKER;:  The

 time  is  extended.

 18  hrs.

 SHRI  C.  झ.  DHANDAPANI  (Pol-
 Jachi):  Mr.  Deputy-Speaker,  Sir,  I
 am  very  happy  that  I  have  been  given
 an  opportunity  to  take  part  in  the
 third  reading  of  the  Finance  Bill.

 Many  suggestions  have  been  made  in
 this  House,,  particularly  in  regard  to

 the  supply  of  essential  commodities,
 containing  black  money  and  control-
 ling  the  price  rise.  These  are  the
 main  subjects  that  have  been  discuss-
 ed  jn  detail.

 In  monetary  matters,  the  Central
 Government  evolves  some  policy  with
 regard  to  fiscal  and  monetary  things.
 On  that  basis—sometimes  it  may  not
 be  so—all  the  other  follow-up  actions
 are  taken  by  the  State  Governments,
 particularly  in  the  matter  of  distribu-
 tion  of  essential  commodities  to  the
 public.

 It  has  been  stated  earlier  also  that
 many  State  Governments  have  failed
 to  cope  with  the  demand  of  the  public.
 In  Tamil  Nadu  particularly,  price  rise
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 ranges  between  30  per  cent  and  106.0

 per  cent.  It  is  so,  not  only  now  but

 right  from  the  days  of  the  Lok  Dal
 Government.  There  was  a  price  rise

 ranging  between  30  per  cent  and  106

 per  cent  in  Madras  City.  In  some,
 places,  commodities  are  not  at  all  avail.
 able.  As  stated  here,  villagers  in  Tamil
 Nadu  are  getting  only  1  kg.  of  sugar.
 When  the  President’s  rule  was  there
 in  Tamil  Nadu,  the  Consultative  Ccm-
 mittee  consisting  of  MPs.  demanded

 that  at  least  3  Kgs.  should  be  given  to

 peopie  in  the  villages  and  semi-urban
 areas.  It  was  accepted  by  the  Governor
 then.  It  was  not  implemented.  Presi-
 dent’s  rule  was  over  soon  thereafter.
 But  the  very  same  condition  exists  even
 now.

 The  Tamil  Nadu  Government  dces
 not  come  forward  with  any  proposal
 to  the  Central  Government  asking
 either  for  money  or  for  commodities.  I
 can  understand  it  when  some  State
 Governments  express  their  difficulties
 epenly.  For  example,  our  Mr.  Bosu’s
 Government  has  stated  its  difficulties
 openly.  It  has  been  published  in  to-
 day’s  “Economic  Times”.  The  report
 says:

 “WEST  BENGAL  SUPPLY  SYS-
 TEM  ON  VERGE  OF  COLLAPSE.

 The  entire  public  distribution  sys-
 tem  in  West  Bengal  would  totally
 collapse  in  the  coming  weeks  when
 the  lean  season  which  is  already  on,
 will  further  worsen  and  ofi-take  in
 the  public  distribution  system  will  be
 Maximum.”

 The  Minister  fer  Food  has  stated  this.
 His  name  is  Mr.  Sudhin  Kumar.  He
 also  said:

 “The  Central  Government  has  all
 along  been  allocating  foodgrains  on
 the  basis  of  requirements  as  estim-
 ated  by  the  State  Government.”

 This  is  the  position.  Even  though  the
 Central  Government  makes  the  requir-
 ed  allocations,  State  Governments  were
 net  in  a  position  to  supply  essential
 commodities  to  the  public.  I  want  the
 Government  to  find  out  some  है 4: नि
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 to  how  the  Central  Government,  with

 the  cooperation  of  State  Governments,
 could  supply  essential  commodities  to

 the  cemmon  people  in  the  States.

 Right  from  the  beginning,  ie.  for  the

 last  3  years,  the  Tamil  Nadu  Govern-

 ment  has  been  saying  that  it  was  going

 to  open  16,000  fair  price  shops  in  the

 This  promise  has  not  been
 villages.
 implemented.  This  scheme  is  in  the

 daldrums  I  request  the  Finance

 Minister  to  see  that  these  fair  price

 shops  are  cpened  in  Tamil  Nadu.

 As  far  as  inflation  and  other  things

 are  concerned,  I  don’t  want  to  go  into

 details.  Imflation,  price  rise  and  other

 undesirable  economic  activities  are

 mowadays  becoming  a  world-wide

 phenomencn.  We  have  seem  price  rise

 everywhere  in  the  world  both  in  the
 sociali®  and  capitalist  countries.

 We  have  accepted  a  particular  sys-
 tem,  viz.,  the  democratic  system.  In  a
 democratic  country,  it  may  be  difficult
 for  a  Government  to  take  stern  action
 against  a  particular  section  of  people.
 We  have  to  fermulate  some  laws.  We
 have  to  enact  some  legislation.  So,  this
 type  of  government  may  find  it  diffi-
 cult  to  guard  against  bad  economic
 activities  even  though  these  activities
 are  there.  I  must  thank  our  hon.
 Finance  Minister  that  he  said  yesterday
 that  the  government  will  take  stern
 action  against  hoarders  as  well  as
 blackmarketeers.  He  scught  the  per-
 mission  and  the  support  of  the  House
 to  take  action  against  those  peopl.
 Certainly,  not  only  this  House  but  the
 entire  country  will  stand  by  his  side
 for  taking  stern  action  against  the
 hoarders  and  the  black-marketeers.

 Another,  impertant  thing  has  been
 mentioned  about  the  bank  rate.  There
 are  different  ideas  and  views  én  the
 bank  rate.  Qne  idea  is  that  if  the
 bank  rate  is  increased,  the  price  will
 fall  down.  Another  idea  is  that  if  the
 bank  rate  increases  beyond  1  per  cent
 or  ?  per  cent,  the  price  rise  will  also
 go  up.  This  type  of  views  have  been
 expressed  at  different  places.  I  want
 to  have  some  clarification  from  the
 hon.  Minister,  whether  the  present  bank
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 rate  increase  will  increase  the  price  rise

 er  not.  Secondly,  regarding  govern-
 ment  expenditure,  it  has  already  been.
 stated  here,  during  the  year  1974  the

 same  government,  Mrs.  Gandhi’s  gov-
 ernment  took  a  strong  step  in  the

 matter  of  anti-package  inflation.  The
 announcement  made  by  Mrs.  Gandhi  in
 1974  was  to  curb  spiralling  prices.  At
 the  same  time,  she  tried  to  cut  ex-

 penditure  in  the  Government  Depart-
 ments.  They  succeeded  in  such  a  mat-

 ter,  and  expenditure  to  the  tune  of
 Rs.  400  crores  was  saved.  If  the  ex-
 penditure  was  reduced,  the  inflation
 was  also  reduced.  Some  _  economist
 says,  we  can  reduce  expenditure  to  the
 tune  of  Rs.  2000  crores  in  the  matter
 of  government  expenditure.  On  that
 basis,  the  Janata  Party  constituted  a
 committee  under  the  Chairmanship  of
 Mr.  S.  ].  Mishra.  It  was  found  that
 they  wanted  to  go  into  three  items,
 namely,  economy  in  public  expenditure,
 strict  implementation  ef  the  laws
 against  economic  offences  and  credit
 rationing.  These  things  were  formul-
 ated  by  them.  But,  everybody  knows
 that  nofhing  has  come  out.  However,
 the  present  government  should  also
 think  on  those  lines  and  try  to  cut  the
 expenditure  in  the  Government  De-
 partments.

 ~
 With  these  words,  I  support  the  छाए

 of  the  Finance  Minister  and  I  also  con-
 gratulate  him  for  giving  a  better
 Budget  to  the  country.
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 MR.  DEPUTY-SPEAKER:  Do  not
 make  any  mention  of  that  problem.

 SHRI  ZAINUL  BASHER:  It  is  under
 the  Heme  Ministry.  That  is  why  I  am
 saying.

 MR.  DEPUTY-SPEAKER:  It  is  better
 to  avoid  it.  It  is  taking  a  very  happy
 turn.

 MR.  DEPUTY-SPEAKER:  Shri
 Jyotirmoy  Bosu.  He  is  the  last  speaker.

 SHRI  RAMAVATAR  SHASTRI:  ।
 wanted  to....

 MR.  DEPUTY-SPEAKER:  Your  party
 has  taken  more  time.  Shri  Jyotirmoy
 Bosu  is  the  last  speaker.

 SHRI  RAMAVATAR  SHASTRI:  De
 mot  say  that  my  party  has  taken  more
 time  as  in  the  Third  Reading  that  thing
 is  not  kept  in  view.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  In  a  poor  country  such  as
 ours,  we  Nave  a  Budget  of  about
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 Rs.  3,500  crores  on  Defence.  What  a
 fantastic  amount!  It  is  not  all.  We  have
 to  take  into  comsideration  the  money
 that  is  already  there,  the  interest  on
 the  sum  and  the  appreciation  is  to  be
 taken  into  accecunt.  The  whole  amount
 may  come  to  Rs.  7,500  crores.  I  am
 very  sorry  that  this  has  become  a

 honey  comb  for  merchandise  adven-
 ture  of  Delhi.  Let  us  come  one  by  one.
 There  is  a  very  very  adventurous  Bri-
 tish  Jew.

 MR.  DEPUTY-SPEAKER:  The  time
 factor  is  applicable  to  yeu  also.

 SHRI  JYOTIRMOY  BOSU:  The

 British  Jew,  W.  R.  M.  Michale,  who
 I  understand  is  a  CIA  agent  and  a

 suspect  af  Interpol—he  is  a  supplier
 of  arms  to  South  Africa.  Now,  of

 course,  he  is  in  Delhi  in  Claridse’s
 Hotel.  He  has  got  guns  for  Ethiopia
 through  -  man  in  Calcutta—Sham
 Beriwala.  90  old  Centurion  tanks
 were  sold  to  him  for  a  song.  Who  did
 the  bidding?  Did  he  present  himself
 as  a  buyer?  Spain.  But  you  go  and

 enquire  in  Spain.  No;  it  has  got

 actually  shifted  to  South  Africa,  to
 the  best  of  my  knowledge.  An

 enquiry  can  be  instituted.  1  am  told

 vou  are  selling  again  200  Centurion
 tanks  at  the  rate  of  28,000  dollars
 each—it  is  nothing—in  the  name  of

 Ferro  Import  I.td.,  London,  of  which

 this  man  Michale  ig  the  Secretary.
 He  has  met  many  VVIPs  and  high
 officials  of  the  Defence  Ministry  and
 he  is  getting  his  job  done.  Michale  is
 the  go-between  Marshal  and  D’ssault

 for  Mirage,  the  aircraft  that  we  are

 talking  about.  What  about  the
 Dornier  German  aircraft  and  other

 military  hardware?  We  want  to  know
 about  all  these  things.  He  is  selling
 his  contact.  1e  goes  round  Europe
 and  America,  teliing  people,  “I  have

 got  extensive,  effective  contract  in

 Delhi.  I  can  get  everything  done  for
 a@  priceਂ  What  about  Tow  Missiles
 frem  USA,  4000.0  of  them?  Our  own

 production  hes  been  scuttled.  Im-

 ports  must  be  made.  Unless  imports
 are  made,  slush  money  does  not  come

 and  slush  money  is  always  very  safe
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 if  it  is  paid  in  foreign  exchange,
 because  the  numbered  accounts  can

 always  take  charge  of  that  money.  I

 know;  you  go  to  Berne,  Brussels  and
 Zurich  and  spend  a  fortnight  there.
 You  will  see  men  in  raincoats  and

 hats;  you  cannot  see  their  faces.  I
 tried  myself  to  find  out.  It  is  very
 difficult.  Nothing  can  be  found  out.
 What  moral  right  have  we  got  to
 condemn  Pakistan  when  they  are

 buying  American  arms,  when  we  are

 also  buying  the  same  thing?  Mr.

 Venkataraman,  you  are  guided  by
 double  standards—heads,  I  win;  tails,

 you  lose.  jf  they  buy,  it  is  wrong;
 if  we  buy,  it  is  right!  Michale  is

 there  to  look  after  all  of  us.  Then,

 Mr.  Quotroki,  agent  for  Snam  Pro-

 getti_you  remember  the  Barauni

 pipeline  scandal;  his  name  was  there.

 He  is  a  close  friend  of  an  Italian  lady

 VVIP.  I  would  not  go  further.  When

 the  Barauni  Pipeline  scandal  enquiry,

 Nayak  &  Co.  and  all  that  came  out,

 this  is  the  firm.  Indispensable  for  you

 all,  because  tne  Swiss  account  ia  ;

 his  custody!  Order  was  given  fer
 seven  urea  plants,  payment  for  which

 was  made  in  Swiss  francs.  Mr.

 Venkataraman,  I  am  putting  it  to  you:
 That  order  for  seven  rea  plants,
 where  payment  Wag  made  Swiss
 francs,  was  given  ignoring  our  sci¢n-
 tists,  who  erected  nine  plants.  This

 Danish/Italian  ‘Tcpso?  was  rejected

 ऑ  ?  technical  committee.  (Interrup-
 tions).  हू  ask  the  Finance  Minister:

 What  role  did  you  play  in  this?  Did

 you  object  and  js  it  a  fact  that  your

 objection  was  over-ruled?

 I  come  to  another  sphere.

 Now,  I  come  to  another  sphere:  How

 is  it  that  the  whole  country  has  geen

 pusheg  into  the  lap  of  multinationals?
 Let  us  come  to  the  areag  where  small

 men’s  goods  are  required  like  soap.

 Hindustan  Lever  has  finished  the

 entire  cottage,  small  and  medium

 scale  industries.  Today,  there  is  नै

 famine  of  bread  because  the  Britannia
 Biscuit  Company  says  that  the  pro

 duction  of  pread  is  not  S0
 profitable

 as  the  production  gf  biscuit.  wha

 is  the  economics  gf  biscuit  progut-
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 tion?—Rs.  1.90  flour,  a  little  saccharin,

 a  little  sugar  and  a  little  flavouring

 matter  and  biscuit  is  sold  at  Rs.  15/-  a

 kilo.  They  had  a  paid-up  capital  of

 Rs.  5  lakh.  Do  you  know  the  value

 of  their  assets?  It  is  like  this:  As  on

 3ist  March,  1975—Rs.  4,51,68,400/-.

 From  five  lakhs  they  are  eating  on  the

 Indian  blood  in  a  few  years.  Profits:

 1973-74—Rs.  4,40,388  and  1975-76—

 Rs.  20,30,758.  They  are  smuggling  in

 extra  machinery....

 MR.  DEPUTY-SPEAKER:  You

 must  ecenclude.  This  is  the  third

 reading  of  the  Bill,  you  must  know.

 You  are  a  senior  parliamentarian.
 How  much  time  you  will  take?

 SHR  JYOTIRMOY  BOSU:  Their

 licenced  capacity  in  the  Madras

 factory  js  1200  tonnes.  Against  this

 capacity,  their  production  was:

 1974  6694.0  tonnes

 1975  6979  tonnes

 1976  7486  tonnes

 ang  thereby  putting  off  the  circulation
 the  Indian  products.  Now,  biscuit
 means  Britannia,  soap  means  Hindu-
 stan  Lever,  beverages  means  some-

 thing  of  Coca  Cola’s  illegitimate  child
 or  something  like  that  and  for  shoes
 Bata.  How  siowly  we  are.  getting
 into  the  hands  of  multinationals!

 Remittances  oy  the  Britannia  Com-
 pany.

 1974  Rs.  4,40,389
 1975  Rs.  17,88,796
 1976.0  e  8  20,30,758

 This  is  the  position.  Loot  is  going
 on.  This  Company  has  been  hauled
 up.

 MR.  DEPUTY-SPEAKER:  Loot  of
 the  time  js  also  going  on.

 SHRI  JYOTIRMOY  BOSU:  The
 MRTP  Commission  has  instituted  in.
 quiries  against  this  Company.  One  is
 restrictive  trade  practices  enquiry
 under  Section  10(a)  (iv)  of  the  MRTP
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 Act  alleging  that  they  are  destroying
 the  Indian  entrepreneurs  and  the
 Indian  companies.

 MR.  DEPUTY-SPEAKER:  Please
 conclude.

 -SHRI  JYOTIRMOY  BOSU:  I  have
 got  one  or  two  more  jtems  and  then
 I  will  conclude.

 Purchase  of  submarines:  the  decision
 with  regard  to  the  selection  of  sub-
 marines  for  SSK  role  in  the  Indian
 Navy  was  hurriedly  recommended  and
 decided  by  the  Cabinet  Committee  in
 favour  of  a  German  Ship  yard.  We
 want  details  about  this  new  purchase
 of  submarines  because  there  is  some-
 thing  very  fishy.  We  want  to  know;
 why  under  the  grab  of  State  secret
 shady  deals  are  taking  place?  Sky
 ig  the  limit  1n  bribery  and  corruption
 that  go  on  in  defence  purchases.

 Now,  I  wovid  like  to  ask  the
 Finance  Minister  a  few  questions:
 How  is  jit  that  the  date  of  issue  of
 licence  in  favcur  of  Thomas  Megout
 &  Co.  for  jmportation  of  aircraft  and
 the  date  of  bil]  of  lading  granted  at
 New  Orlans  (USA)  is  the  samé™=7th
 sanuary,  1.0 97701.0  3.

 MR.  DEPUTY!SPEAKER:  1  will
 allow  you  to  mention  only  new  items
 which  you  have  not  mentioned  so  far.

 e
 SHR]  JYOTIRMOY  BOSU:  Under

 what  rules,  are  you  trying  to  beat
 me?

 MR.  DEPUTY-SPEAKER:  Under

 residuary  rules.  J  am  responsible  for
 the  conduct  of  the  business  of  the
 House.  I  have  to  complete  it  within
 the  allotted  time.  When  every  Mcem-
 ber  has  taken  ten  minutes,  how  can
 you  take  mere?  Will  not  Members
 say  that  Iam  partial?  (Interruptions)
 I  will  take  care  of  it.

 SHRI  JYOTIRMOY  BOSU:  I  would
 like  the  Finance  Minister  to  clarify
 what  adjustments  are  made  in  the
 office  of  the  Chief  Controller  of  Im-
 ports  and  Exports  to  make  the  licence
 non-transferable.  You  have  उत  that
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 Rs.  60,000  has  been  charged.  What  is
 the  basis  of  this  calculation?  When
 the  DGCA  has  given  permit  in  1978  70
 an  aircraft  to  fiy,  how  can  it  continue
 after  a  lapse  of  more  than  2  years?

 SHRI  R.  VENKATARAMAN:  Mr.

 Deputy-Speaker,  we  have  come  to  the

 journey’s  end.  After  a  long  and  de-
 tailed  debate.  we  have  now  reached
 the  end  of  the  passing  of  the  Finance
 Bill,  When  [I  look  back,  [—  am  deeply
 touched  by  the  kindness  and  cordial-

 ity  which  has  been  shown  to  me  by
 all  sections  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  I.  am
 wanted  by  the  hon.  Speaker.  So,  I
 have  to  go  to  his  chamber.

 SHRI  9.  VENKATARAMAN:  We
 have  dealt  with  a  variety  of  subjects,
 affecting  the  life  and  the  fortunes  of
 the  country,  and  we  have  tried  to  find

 solutions  in  a  spirit  of  mutual  accon-
 modation.

 As  far  as  the  budget  is  concerned,
 it  tar  made  a

 modest
 endeavour  to

 meet  the  financial  and;  -gnomic  crisis
 in  a  different  way  ८:  1  the  way  in
 which  it  has  been  met  in  the  past.
 I  am  happy  to  Say  that  there  has
 been  a  fairly  widespread  response  to
 the  approach,  though  naturally  many
 Members  have  expressed  anxiety
 about  certain  disturbing  features  in

 our  economy.  Naturally,  the  question
 of  inflation,  the  price  spiral]  and  all
 these  things  have  worrieg  the  mem-

 bers)  whether  they  were  sitting  on
 this  side  or  the  other.  J]  have  attempt-
 ed  to  find  some  answers  to  the  best

 of  my  ability,  and  I  have  tried  to  in-
 stil  a  spirit  of  confidence,  both  in  the
 House  and  outside.  I  am  hopeful  that

 if  the  measures  taken  in  the  budget
 are  implemented,  our  economy  will
 take  a  turn  for  the  better,  and  that
 we  will  take  aq  course  which  will
 make  the  country  go  forward,  both  in

 economic  development  as  well  as  in
 the  upliftment  of  the  weaker  sections
 of  the  society.
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 Naturally,  some  members  have
 raised  questions  with  regard  to  the
 extent  to  which  the  concessions  have
 been  given.  Some  members  wanted
 that  the  tax  concessions  should  have
 been  g  little  more  and  a  little  larger.
 Some  Members  were  critical  of  the
 concessions  we  have  given  to  the  in-

 dustry  and  a  certain  section  of  the
 society.  As  I  have  said  earlier,  I  have
 attempted  to  balance  between  the
 necds  of  the  country  and  the  con-
 Straints  facing  the  country.  Only  his-

 tory  will  show  whether  the  measures
 we  have  taken  were  right.  But  any-
 body  can  criticise  it  with  hindsight.
 As  it  is,  I  do  not  see  any  alternative
 to  the  way  or  to  the  line  that  we  have
 taken.  Therefore,  I  appeal  to  the
 House  almost  on  the  very  last  occa-
 sion  on  which  it  wiil  be  dealing  with
 the  Budget  as  such,  for  continued  co-
 operation  and  assistance  in  the  im-
 plementation  of  these  schemes.

 1  should  also  like  to  thank  the  hon.

 Members—individually  it  would  be
 invidious,  but  I  should  like  to  men-
 tion  one  or  two  others  who  have  con-
 tributed  very  effectively  to  the  debate.
 On  the  Opposition  side  Mr.  Danda-

 vate  is  there  and  also  Mr.  Satish
 Agarwal  with  all  his  experience.  A
 number  of  Members  have  centribute!
 to  the  framing  of  the  tax  laws.  In

 fact,  they  have  pointed  out  the  doubts
 and  anxieties  even  in  the  language
 used  in  the  several  clauses  of  the

 Finance  Bill.  There  also  I  have  tried
 to  assuage  the  feelings,  trying  to  show
 that  our  intentions  are  good  and
 honest  and  if  there  is  any  failure  or

 any  lacuna  in  it  we  are  always  pre-
 pared  to  amend  and  rectify.-

 Sir,  I  was  happy  to  hear  Prof.  Ranga
 again  after  a  long  time.  Many  people
 do  not  know  that  Prof.  Ranga  is  a
 Master  degree-holder  of  the  Oxford

 University  in  Economics,  and  in  the

 days  of  the  British  rule  in  India  he

 was  One  of  the  stalwart  champions  on

 the  opposition  side  fighting  for  our

 cause  of  liberation  and  also  fighting
 for  our  rights.
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 MR.  DEPUTY-SPEAKER:  Mr.  Ven-

 kataraman,  he  was  professor  to  late

 Anna.

 SHRI  RAMAVATAR  SHASTRI:  He

 was  President  of  the  All-India  Kisan

 Sabha  also.

 SHRI  R.  VENKATARAMAN:  He

 was  really  the  father  of  the  Kisan

 movement  as  such.  So,  when  he  said

 today  as  a  socialist  that  one  need  not

 be  afraid  of  deficit  Budget,  I  got  a  lot

 of  courage  from-  him.

 During  the  debate  a  few  points
 were  raised  which  I  thought  I  should
 mention  now.  Firstly,  in  the  course

 of  the  general  debate  on  the  Finance

 Bill,  the  question  of  our  borrowing
 from  the  IMF  and  the  World  Bank
 was  raised.  I  thought  we  need  not  deal
 with  it  elaborately  since  1  have  dealt
 with  it  also  in  the  reply  to  the  debate.

 Again  today  also  it  was  raised  by
 Shri  Niren  Ghosh.  I  thought  I  may
 put  the  record  straight.

 So  far  as  the  Questionnaire  which
 was  issued  by  the  World  Bank  is

 concerned,  it  is  a  common  stereo-
 typed  Questionaire  which  has  been
 issued  not  this  year,  but  several  years.
 This  is  a  Questionaire  in  which  they
 ask  for  information  with  regard  to
 various  things  which  normally  any
 ljender  would  like  to  know  with  re-
 gard  to  the  borrower.  At  the  same
 time,  I  may  inform  the  House  that  so
 far  as  India  is  concerned,  we  are  one
 of  the  honoureq  borrowers’  unlike
 others  who  have  to  go  behind  the  in-
 stitution,  The,  reason  is,  ifa  bank  has
 mot  got  good,  reliable  and  viable  bor-
 rowers,  the  bank  will  have  to  close
 down.  People  do  not  realise  that  a
 credit-warthy  borrower  is  a  greater
 asset  to  a  bank  than  the  banks  own
 assets,  If  they  do  not  earn  interest, if  they  do  not  invest  and  get  a  re-
 turn,  a  bank  will  have  nothing  to
 work  upon.  There  are  very  few  coun-
 tries,  developing  /  countries  xin  the
 world  which  have  a  record  equal  to
 that  of  India  either  in  the  repayment -of  interest  ang  instalments  or  in  hon-
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 curing  commitments.  Therefore,  one

 need  not  at  all  be  afraid  or  worried

 that  any  international  institutiéns

 would  be  able  to  do  amyhing  which

 is  derogatory  to  the  sovereignty,  ih-

 tegrity  and  dignity  of  India.

 As  far  as  the  IMF  loan  is  concern-

 ed,  we  afte  entitled  to  it.  The  IMF
 Trust  Fund  was  created  out  of  the

 sale  of  gold  which  we,  as  a  member
 of  the  IMF,  contributed,  among  other

 countries  The  profit  of  the  sale  has
 been  created  into  a  trust  for  the  pur-
 pose  of  helping  the  developing  coun-
 tries  to  meet  their  balance  of  trade.
 In  that  position  we  are  entitled  to  it
 and  we  have  got  this.  It  was  not  cha-

 rity.

 The  second  thing  that  I  also  want
 to  make  clear  is  that  this  IMF  Trust

 Joan  is  different  from  the  ordinary
 borrowings  from  the  IMF.  In  the

 ordinary  borrowings  from  the  IMF

 We  purchase  foreign  exchange  with
 our  rupees.  So,  to  that  extent  there
 is  an  outflow  from  our  rupees  in  re-
 turn  for  the  foreign  exchange  we  get
 from  the  IMF.  So  far  as  this  Trust
 loan  is  concerned,  it  oa
 net  addition  of  Rs.  540  crores  to  India.
 It  is  like  any  aid  given  by  any  other

 country  or  institution  which  is  in  ad-
 dition  tg  the  resources.  Therefore,  I
 have  taken  it  into  account  as  addi-
 tional  resources  for  the  Budget.

 There  were  a  number  of  other  points
 which  were  raiseq  about  the  Rajas-
 than  Canal  and  al]  that.  I  shall  cer-

 tainly  take  note  of  all  these  things
 during  the  course  of  administration.
 As  I  have  already  stated,  there  are
 a  large  number  of,  national  schemes
 which  have  been  lagging  behind  be-

 cause  of  the  inability  of  States  to  fund

 Or  to  execute  them.  Some  way  should

 be  found  now  to  see  that  projects  like

 the  Thein  dam  or  the  Rajasthan  canal
 or  even  the  Narmada  Scheme  _  are
 taken  up.  It  will  have  to  be  taken

 up  at  the  national]  level.  Some  method
 will  have  to  be  found.  The  National
 Development  Council  is  meeting,  and

 possibly  they  will  consider  this  aspect.
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 There  was  a  point  raised  about  the
 bank  rate  and  its  effect  on  the  coun-

 try.  I  have  explained  earlier  that  the
 bank  rate  as  such  will  not  lead  to  an
 increase  in  prices.  The  bank  rate  will
 only  restrict  the  credit  available  to

 those  who  are  borrowing  from  those
 institutions  so  that  they  may  exercise
 considerable  restraint  in  using  -them
 for  purpose  like  larger  inventories
 etc.  or  soMe  extravagant  expenditure.
 It  will  not  have  a  direct  impact  on
 prices.  If  people  want  to  raise  prices,
 they  can  always  find  excuses,  and
 the  may  find  this  an  excuse,  but  really
 it  will  have  very  little  impact  on  prices.

 My  hon.  friend  referred  to  turme-
 ric.  I  want  to  tell  him  that  if  Gov-
 ernment  reduces  the  export  duty,  the
 benefit  will  go  only  to  the  middleman

 ang  those  who  are  now  exporting  it.
 I  therefore  do  not  want  this  benefit
 to  go  to  the  middlemen.  For  the  benefit
 of  the  turmeric  growers  as  well  as
 the  States  interested,  I  suggest  that
 they  arrange  the  exports  through
 NAFED  and  any  other  body  like  that,

 and  hen  Government  will  consider
 ixing  them  whatever  concession  is

 necessary.  But  merely  to  benefit  some

 middlemen,  this  cannot  be  done.

 I  do  not  want  to  take  more  time
 of  the  House.  In  the  course  of  my
 Budget  speech,  I  mentioneg  that  the
 concessions  to  agriculturists  in  respect
 of  small  and  marginal  farmers  in  the

 drought  affected  areas  will  be  conti-
 nued.  Some  people  have  written  to  me
 saying  that  they  are  not  clear  about
 it.  ।  am  just  making  g  clarificatory
 statement.

 The  hon.  Members  have  expressed
 apprehension  that  the  scheme  of  sub-
 sidy  on  fertilisers  for  small  farmers
 and  marginal  farmers  in  the  drought
 affected  areas  will  come  to  an  end  on
 the  30th  September,  1980.  It  may  be
 recalled  that  last  year  ,subsidy  om

 fertilisers)  seeds,  micro-nutrients  and
 pesticides  was  given  to  small  and  mar-
 ginal  farmers  including  share-crop-

 pers  and  tenants  in  the  drought  af-
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 fected  areas  the  rates  applicable  to
 the  special  programme  areas  ie.  25
 per  cent  for  small  farmers,  33-1/3
 per  cent  for  marginal  farmers  and
 5  per  cent  for  Scheduled  Tribes.  The
 Central  Govermment  has  decided  to
 extend  the  subsidy  as  at  present  up
 to  31st  March,  1981  for  the  drought
 affected  areas.

 Lastly,  I  wish  to  mention  that  I
 shall  attempt  to  codify  and  simpli-
 fy  the  Income-Tax  Act.  It  will  be  a
 herculian  task,  but  £  propose  to
 undertake  it.  The  difficulty  which  I
 have  found  is  that,  whenever  there  is
 a  concession  given,  our  people  are  so
 clever  that  they  abuse  it  to  such  an
 extent  that  amendments  after  antend-
 ments  become  necessary.  If  you  look
 at  the  Indian  Income  Tax  Act,  1961,
 most  of  the  amendments  have  been
 introduced  only  for  the  purpose  of
 plugging  the  holes,  and  loopholes  in
 the  Act.  It  ie  a  hard  fact  of  life.  There-
 fore,  I  cannot  presume  that  the  law
 cam  be  made  very  simple  so  long  as
 attempt  is  being  made  to  get  round
 the  Act  and  to  get  round  the  laws.  It
 is  my  belief  that  given  reasonable
 rates  of  taxes,  the  attempt  to  get  round
 the  laws  may  slowly  decrease.  If  that
 ig  possible,  I  shall  attempt  both  the
 remedies  and  I  shall  try  to  see  that
 the  codification  and  simplification  of
 the  income  Tax  Act  is  taken  up  im-
 mediately  and  brought  up  as  early  as
 possible.

 I  do  not  propose  toreply  to  any  of
 the  points  made  by  Mr.  Jyotirmoy
 Bosu  because  it  is  totally  irrelevant
 to  the  debate.  Nevertheless,  ।  thank
 him  for  providing  entertainment  to
 the  House.

 I  want  to  end  on  a  note  of  cheer.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  What  about  the  theory

 that  deficit  financing  brings  out  black-
 money?

 SHRr  R.  VENKATARAMAN:  You.
 were  not  here  when  I  answered  that.

 E  mentioned  about  Prof.  Ranga’s
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 theory  and  I  said  that  I  have  been
 greatly  heartened  by  the  support
 from  a  person,  who  has  taken  a  mas-
 ter’s  degree  in  Economics  from  Ox-
 ford  University  as  early  as  1930.

 I  thank  the  House  once  again  for
 the  extreme  cordiality  and  kindness
 shown  to  me.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  the  Bill,  as  amended,  be

 passed.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER:  The  Bill,

 eas  aménded,  is  passed.
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 BUSINESS  ADVISORY  COMMITTEE
 SEVENTH  Report

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS.
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRr  P.  VEN-
 KATASUBBAIAH):  Sir,  fr  beg  to
 present  the  Seventh  Report  of  the
 Business  Advisory  Committee,

 MR.  DEPUTY-SPEAKER:  The

 House  stands  adjourned  to  re-assemble
 tomorrow  at  11  A.M.

 18.51  kre.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  August
 1,  1980/Sravana  10,  1902  (Saka).
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